Friday, 4th May, 1951

PARLIAMENTARY DEBATES

(Part I—Questions and Answers)'

OFFICIAL REPORT

VOLUME VII, 1951

(2nd April to 16th May, 1951)

ThirdS ession (Second Part)
of the

PARLIAMENT OF INDIA

1951



CONTENTS
Volume VII—From 2nd Apil to 16th May, 1951

Cobumns
Monday, 2nd April, 19561—
Oral Answers to Questions . . . . . . . . . 2751—2 795
Written Answers to Questions . . . . . . . . 27952814

Tuesday, 3rd April, 1951—
Oral Answers to Questions . . . . . . . . . 2815—2842
Written Anawers to Questions . . . . . . . . 2842—2848
\

Wednesday, 4th April, 1951—
Oral Answers to Questions . . . . . . . . . 2848—2878

Written Answers to Questions . . . . . . . . 2878—2894
Friday, 6th April, 1951—

Oral Answers to Questions . . . . . . . . . 2895—2028

Written Answers to Questions . . . . . . . . 2028—2944
Baturday, 7th April, 1051—

Oral Answors to Questions . . . . . . . . . 2045—2971

Written Answers to Questions . . . . . . . . 2971—2086
Monday, 9th April, 1951—

Oral Answers to Questions . . . . . . . . . 2987—3012

Written Anawers to Questions . 3013—3030

Tuesday, 10th April, 1951—

.
.
.
.
-
.

Oral Answers to Questions . . . . . . . . . 3031—30061

Written Answers to Questions . . . . . . . . 3061—3072
Wednesday, 11th April, 19561—

Oral Answers to Questions . . . . . . . . . 3079—3108

Written Answers to Questions . . . . : . . . 3109—3132

Thursday, 12th April, 19561—
Oral Answers to Questions . . . . . . o . . 8133—38162
Writton Answers to Questions . . . N . . o o 3162—3172

Saturday, 14th April, 19561—
Oral Answers to Questions . . . . . o . . . 3173—8204
Written Answers to Questions . . . . . . o o 3204—3213

Monday, 16th April, 1951—
Oral Answers to Questions . . . . . . . . . 32133242
Written Answers to Questions . . . . . . ° . 32423254

‘['vesday, 17th April, 1951—
Oral Answers to Questions . . . . ¢ e o . o - 3200—3280
Written Answers to Questions . . . . o . . . 3287—3300

Wednesday, 18th April, 1951—
Oral Answers to Questions . . . * o . . . . 3301—3330
Written Answers to Quootiom . . . . ° [ ° . 3330—3344
2356 P.8.D.



Thursday, 10th April, 1951—
Oral Answers to Quostions
Writton Ancwers to Questions

Friday, 20th April, 1961—
Oral Answers to Questions .
Written Answerk to Questions
Baturday, 21at April, 1951—
Oral Answers to Quostions
Written Answers to Questions

Monday, 28rd April, 1851—
Oral Answers to Questions
Written Answers to Questions

Tueeday, 24th April, 19051—
Oral Answers to Questions .
Written Anawers to Queetions

Thursday, 26th April, 1951~
Oral Answers to Questions
Written Answors to Questions

Friday, 27th April, 1051—
Oral Answers to Questions
Writton Answorr to Questions

8aturday, 28th April, 1061—
Oral Answerk to Questions
Written Answers to Questions

Monday, 30th April, 195]1—
Oral Answors to Questions
Written Answers to Questions

Tuesday, 1t May, 1861—
Oral Answers to Questions
Writton Answers to Questions

Wednesday, 2nd May, 1961—
Oral Answors to Questions
Written Answers to Questions

Friday, 4th May, 1981—
Oral Answers to Questions
Written Answers to Questions

Saturdsy, 5th May, 1951—
Oral Answers to Questions .
Writton Answers to Questions

Monday, Tth May, 1081—
Oral Answers to Questions .
Written Answers to Questions.

Wedneaday, 8th May, 1851—

Oral Answers to Questions .
Written Answers to Qndm )

.

(i)

334533172
3372—3380

3381—3408
3408—3412

34133446
34473452

8453—3481
34813502

3603—3582
35323546

38873616
8615—3636

3637—3666
8666—3670

8671—3702
8702—3704

37056—3733
8733—8750

875138782
3783—3794

3705—3826
38263840

3895—30268
8926—3930

30313064
3065—3970

3971—4007
4007—4030

4081-—4008
0p3—4108



(i)

Thureday, 10th May, 19561—
Oral Answers to Questions . . .
Written Answers to Questions .
Friday, 11th May, 1951—
Oral Answers to Questions . . . .
Written Answors to Questions . . .
Saturday, 12th May, 1051—
Oral Answers to Questions . . . .

Written Answors to Questicns . . .
Monday, 14th May, 19561—

Oral Answers to Questicns . . . .

Written Answers to Questions . . .
Tuesday, 15th May, 1951—

Oral Answers to Questions . . . .

Written Answers to Questions . . .

Wednosday, 16th Muy, 1951—
Oral Answers to Questions . . . .
Written Answors to Quostions . . .

4103—4132
4132—4140

41414170
4170—4180

4181—4212
4212—4216

4217—4240
4245—42064

4256—4280
4285—4202

4203—4320
4320 —4328



PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

.
.

———

PARLIAMENT OF INDIA
Friday, 4th May, 1951.

The House met at Half-past Eight of
the Clock.

[MR. SPEaxxER in the Chair]
- .ORAL ‘ANSWERS TO QU}ESTION?
EXEcUTIVE PosTs IN PART B STATES

“ '#38i% Shri Lakshmanan: Will “the
_Minister of States be pleased to state
"whether there are “éxecutive posts in
Part ‘B’ States, the appointment to
which requires the previous sanction of
the Ministry of States and if so, what
are they? T et

The Minister of States, Trausport
and Railways (Shri Gopalaswami):
The Government of Part ‘B’
have been requested to consult the
Government of India in regard to the
following appointments:—(i)  Chief
Secretary; (ii) Finance Secretary; (iii)
Senior Member of the Board of Reve-
nue; (iv) Inspector General of Police;
and (v) Chairman and Members of
the Punlic Service Commission. .

s Under what pro-
wision of the Constitution does the
Central Government get the power of
controlling the appointments. {o these
posts-in. Part ‘B’ States? - .

‘Shri Gopalaswami: If authority in
the Constitution were needed, it would
be the power of general superinten-
dence and control under article 371.
But we did not ask them specifically
under that provision: «it is a case of
consultation In some cases and appro-
val in others.

Shri. Lakshmanam: May 1 know
whether any particular direction ag is
contemplated under article 371 of the
Constitution has been issued by the
President to the Part ‘B’ States regard-
ing the appointments to these posts?

Shri Gopalaswami: We have issued
certain instructions to the Govern-
ments of Part ‘B’ States.

68 P.S.D.

Shri Lakshmanan: May I know
whether it is a fact that Government
had given an assurance during the
time of the framing of the Constitu-
tion that in the case of the more ad-
vanced Part ‘B’ States the provisions
of article 371 will not be applied?

Mr. Speaker: It is a matter of
record. It was referred to last time.

TRANSFER OF ENCLAVES

* '*3813. Shri Lakshmanan: Will the
‘Minister of States be pleased to state:
. (a) whether she transfer of enclaves

. between. .- Madras and Travancore-

«Cochin is complete and final; .

(b) whether either or both of the
concerned Governments have made any
representation for rationalising the
boundaries between the two States; and

(c) what action, if any, Government
have taken in the matter?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) whatever was possible with the
agreement of both parties has been
done. Any further transfers of terri-
tory will now have to take place under
Article 3 of the Constitution.

. (b) Not after 26th January 1950.
(c) Does not arise. '

... Shri + hakshmanan: May I know
-whether Government are -aware of a
statement made by a Madras Minister
+ on the floor ‘of the Madras Assembly
during this year's Budget Session that
the Central Government have coerced
the Madras Government to accept the

. transfer: 6f ‘enciaves  between Madras

and Travancore-Cochin and that thepe

 was no time ‘or leisure to consider all

aspécts of the matter in the hurry of
- the moment?

Shrl Gopalaswami: I am afraid my
attention has not been drawn to that
statement of the Madras Minister.

Shri Lakshmanan: Now that'IT have
brought the matter to the .a-tice of
the hon. Minister for States may I
know whether there is any truth inm
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that statemeni of the Madras Minis-
ter?

Shri  Gopalaswamy: There can be
no ‘coercion’ in the case of agreement
.between two Governments.

Shri Lakshmanan 7ose. -

Mr. Speaker: 1t relates to some-
thing between the two Governments
(Madras and Travancore-Cochin), and

it is one of the best conventions not
'to enter into arguments over such
‘matters. The Madras Government
will take care of itself, as also the
Cochin Government. It need not be
& matter for questions here.

Kaka Bhagwant Roy: Is there any
proposal before the Government in
regard to the transfer of enclaves bet-
‘ween PEPSU and the Punjab?

Mr. Speaker: How does it arise?

Shri DWI;ed.l: May I know if. the
responsibility of the Cantre ceases as
soon as the enclaves were merged with
the adjoining Province; if not, whether
Government takes any steps to find
out what {s the condition of these
anclaves at present?

Shrl Gopalaswami: I think the res-

onsibility for administration of

tate subjects in the enclaves devolves
upon the States in which they were
merged.

OrreR OF WHEAT BY CANADA

*3814. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state whether it is a fact
that Canada has offered to provide
wheat to India with some of  her
25,000,000 dollars contribution this year
to the Colombo Plan for S.E. Asian
countries’ development?

The Deputy Miaister of Food and
Agriculture (Shri Thirumala H
‘The hon. Member .is referréd to the
answer given on the 17th April 1951
to Starred Question No. 3205 on the
same subject.

Dr. Ram Subhag Simgh: In viewm of
fact that Canada has offered
fs wheat from her 25,000,000
dollar contribution to the Colombo
Plan. may I know whether the money
realised from the sale of this wheat
will go to capital development pur-
poses?

Shri Thirumala Rao: Yes, Sir.

Dr. Ram Snbhag Singh: May I know
whether this contribution of Canada
is dependent on the other Colombo
Plan countrles contributing their

quotas to that Plan?
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Shri Thirumala Rao: No. This is a
bilateral agreement. Canada has cffer-

ed her contribution in the shape ot
wheat, and we have accepfed it.

Saikh Mohiuddin: Is it a fact that
recently a deputapion of cultivators of
Gujerat waited upon the hon. Mirister
and offered to give one million riaunds
of wheat, provided the procurement
price of wheat was increased by Rs.
27

Shri Thirumala Rao: How does it
arise, Sir? '

Mr. Speaker: Where was that?

Saikh Mohiuddin: It was in the
newspapers. It was in Gujerat?

Mr. Speaker: But that has nothing
to do with this.

. Pandit Munishwar Dat{ Upadhyay:
When is the wheat likely to arrive?

+.Shel | ! We_have not
yoi m:&’ wﬂ%t zl‘éct“thwg
SUGHRE we might . . Ir
cr| _the Canpdian
g:vgr.:mmt v:p sgréed to °tﬁnt.

BARTZR WiTH ITALY POR RicE
«3815. Dr. Ram Subhag Sipgh: (a)
will the Minister of Food and Agricul-
ture be pleased to state whether it is
a fact that Italian suppliers of rice are
prepared to negotiate a barter of their

rice for Indian Jute goods on #he lines
of our recent transaction with China?

(b) If so, do Government propose to
accept this offer?

e uty Minister of Food and
A ml?uer}:s (Shri Thiramela Rao):
(a) and (b). We received an offer
for Itallan rice in December 10850, in
which half the payment was desired
in raw jute. That offer was not ac-
ceptable to us but we are prepared to
eongider all offers on their merits.

Dr. Ram Subhag Singh: How Ccoes
the price quatation of this rice fram
Ttaly compare with .the prices of rice
recently purchased from Pakistan and
other Asian countries?

hra Thirumala Rao: This was st 8
hlgh figure, apgroxlmately £60 per
metric ton, C.LF.

ri Ramaswamy Naldy: Is it a fact
th?? a private person offered to impox;t
rice from China on his own account
apart from the quota allotted to the
Government from China?

Shri Thirumala Rao: I am not aware.
Sir. 1 want notice.
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Shri Rudrappa: What is the quan-
tity of rice contemplated 1o be obtain-
ed frorn Italy on a barter exchange
besis?

Shri Thirumala Rao: About 60,000
tons.

SHEEP-BREEDING FARMS

*3816. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state the number of
Government of India run sheep-hreed-
ing farms in the country?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
Thirty-five. A statement giving the
distribmtion of the farms is laid on
the Table of the House. [See Appen-
dix XXIV, annexure No. 11.]

Dr. Ram Subhag Singh: What is the
annual expenditure incurred by the
Governnient of India in running these
farms?

Shri Thirumala Rao: I want notice
of that question. But the Government
of India subsidises on the basis of
fifty-itty with regard to about six
farms. As regards the exact amounts
I would require notice.

Dr. Ram Subhag Singh: May I know
whether quality bred rams_have also
been imporied from other countries?

Shri Thirumala Rao: I think we got
some from Afghanistan.

Dak Sewak SCHEME

*3817. Shri S. N. Das: Will the
Minister of Communications pe pleased
to state:

(a) whether the experiments regard-
ing the Dak Sewak Scheme which
were being carried on In some areas
have proved successful; and

(b) it so, whether Government
propose to replace extra-departmental
agents by Dak Sewaks?

The Minigter of Commpnications
(Shri Kidwal): (a) The experiments
have been recently started and it s
too early to say whether they have
proved successful or not.

(b) No. The Dak Sewak Scheme
will be a supplement to Extra Depart:
mental Agency system.

Shri S. N. Das: May T know in
whnich part of the country these ex-
periments are being carried on?

Shri Kldwai: In different parts of
the country. It has been tried in diff-
erent Provinces and places where
there are no dak facilities and where
dak was difficult to send.
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Shri S. N. Das: What is the 1aone~
tary advantage  accruing from this
scheme?

Shri Kidwai: /. departmental post
office would cost more if it is vpened
in every village, while a Dak Sewak
will be able to serve an area com-
pricing of many villages.

8hri S. N. Das: It is staled under
this scheme that a cycle wlll be sup-
plied to Postmasters. Mav T know
whether il will be supplied by Gov-
ernment or will be given on an
allowance basis?

Shri Kidwai: It will be supplied by
Government.

&3 Mfaz 7| - wAAlg G0 A J
g w7 fr o1z wma %w gt q
FG w97 aE fom owar &, &
wr § o wwar g fr g% el
$ v ma § W7 a o wrEw
e eqraY § aw e frw owr £ 2

[Seth Govind Das: The hon. Minister
just said that this scheme has been
started at different places in different
Provinces. May I know the numdber
of such places and their names?)

Shri Kidwai: I am afraid I will not
be able to give the names of the piaces.

7z Mgz I\ - 73 oo &7 39
& avgv fraar &, #m gz 7w 3
T 7

[Seth Govind Das: May 1 know the
total number of these places?]

R firertf : g Wt 7 aTew g g,

[Shri Kidwai: That information to
I would not be able to give.] ¢

PRIZE AWARDS FOR Foop PRopUCTION

*3818. Shri 8. C. Sa ta: (a) ‘Wi
the Minister of Food l::: A itace
be pleased to state the numttr nd
amount of prizes awarded b C?w—
ernment of India for the h{ eat pro-
duction of food grains in India fm the
Years 1949 and 1950 (Cereal-wise)?

(b) What were the names of titles
bestowed and the names of recipients
of those titles in those years?

(c) How many prizes will be
awarded in the year 1951 and for
which cereals? :

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Three prizes of Rs. 201/- each
were given for the best yileld each in
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wheat, paddy and potatoes during the

Year 1949-50.
(b) Certificates of Gfq A wore

given by the Indian Council of Agri-
cultural Research to the undermen-
tioned persons:

(1) Shri J. C. Pani (West
for Paddy. ni (West Bengal)

(2) Shri Jagdish Prakash (Uttar
Pradesh) for Wheat.

(3) Shri Ratan Prakash
Pradesh) for Potatoes.

1 migh; mention in this connection
that Shri K. Venkataraju of Palaco-
deru, West Godavari District, obtained
a yield of 6325 lbs. nearly 75 maunds
per acre at the competition held at
the district level. He will be consi-
dered along with others for the award
of a prize for 1950-51.

(c) The question is still under con-
siqg_rnticn.

(Uttar

Shri S. C. Samanta: May T know
whether the Government find any
appreciable urge for the increase .of
food production in the areas where
these prizes have been awarded?

" 'Shri Thirumala Rao: Government
think that it will be an urge and :ﬂ
incentive to producers to win these
prires and augment production.

Shri 8. C. Samanta: May I " know
whether any State Government has
awarded such prizes? If so, what is

their number and what are
of the recipients? the names

Shri Thirumala Rao: We hav -
larized with regard to this ioclrgge
State Governments and we have yet
to. watch their reaction. It is only
recently that we have done that.

. Pandit Munishwar Datt Upadhyay:
May I know whether these p.rlzes’::e.
‘mostly obtained by persons who have
‘ggt ‘tlalrge farms and who have got
£apital resources and
cultivators? nd not by smaller
""Shrl Thirumala Rao: Th

Shri : They are all
"'odgn;ate!y sized farms: th):ey do not
‘gwn,y,gry large areas; they are 25 or
70, acre farms.

" "Séth Govind Das: Are these prizes
awatded only by the Government of

India or they are subsidized by the
State Governments also?

.. Shri Thirumala Rao: Just now I
have stated that these prizes are to be
‘thstitited at several levels—All India,
provincial and also district levels,

Shri Rudrappa: May 1 know from
‘which head of the Budget are these
prizes awarded? .

4 MAY 1951
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Shri Thirumala Rao: We get the
money from the miscellaneous items.

Froop DaMAGE To RaiLway LINES

*3819. Shri 8. C. Samanta: (a) Will
the Minister of Railways be pleased te
state the length of Railw line
damaged and wasted away by in
the :)r;ars 1948, 1949 and 1950 (State-
wise

(b) What was the amount spent for
the restoration of the Railway lines?

(c) What steps have Government
taken to avert loss and damage by
floods?

The Minister of State for Transport
and Railways (Shri Santhanam):
(a) and (b). A statement showing
the length of railway lines damaged by
floods in the years 1948, 1949 and 1450,
and the amount spent for their res-
toration is placea on the Table of the
House. [See Appendix XXIV, anne-
xure No. 12.]

(¢) All possible protective measures
such as provision of adequate water-
ways, guide and marginal bunds, boul-
der pitching, side and catch-water
drains, retaining walls etc. are taken
to safeguard railway lines against
damage by floods Sometimes, hcw-
ever, abnormal and unprecedented
floods damage the raflway lines and
protective measures as considered
necessary in each case are taken
thereafter.

Shri 8. C. Samanta: The statement
shows that the damage caused to the
Teesta Valley Railway line has not been
restored. May I know the reason?

Shri Santhanam: I have already
explained in answer to a previous
question that it is not considered
feasible to restore that line.

Shri 8. C. Samanta: May I kuaow
whether the Railway Ministry have
ear-marked any sum of money to carry
flood control schemes for the purpose
of avoiding futurg catastrophe?

Shri Santhanam: The Railway Minis-
try does not participate in general
flood control scheme; it takes care of
the Railway lines.

Shri S. N. Das: May I know whether
it is a fact that lack of sufficient out-
lets in the Railway lines are the gene-
ral cause for the floods which conse-
quentlly damage the line and the
standing crops?

Shri Santhanam: It is not possible
for me to answer such a general ques-
tion. Wherever such matters are
brought to the notice of the Railway

'

Q



¥ 3903 Oral Answers

by the State Governments, action is
taken thereon.

Pandit Munishwar Datt Upadhyay:
May I know whether these damages
generally take place in the same part
of the road and the railway lines or
they have changed from place to place
and whether any permanent steps
have been taken to avert them?

" Shri  Santhanam: Naturally, Sir,
they change from place to place ac-
cording to the rainfall.

Shri 8. C. Samanta: May I know
how many bridges have been damaged
during this catastrophe?

Shri Santhanam: So far as I know
only the Teesta bridge was damaged
to some extent. I have no detailed in-
formation on the subject. If the hon.
Member will put a separate question,
I will get the information.

- Mr. Speaker: Next question.
Froop DAMAGE TO NATIONAL HIGHWAYS

*3820. Shri 8. C. Samanta: (a) Will
the Minister of Transport be pleased
to state the length of National High-
ways damaged and washed away by
flood in the years 1948, 1949 and 1950
(Statewise)?

" (b) What was the amount spent for
the restoration of the Highways?

(c) What steps have Government
taken to avert loss and a damage by
floods?

The Minister of State for Transport
and Railways (Shri Santhanam):
It is regretted that the time, labour
and expense involved 1n the collection
of the detailed information asked will
pot be commensurate with the results

obtained.

Shri J. N. Hazarlka: May I know
whether the National Highways in
Upper Assam which have been damag-
ed by flood and earthquake, have been
fully repaired and if so, what protec-
tive measures have already been taken
ao %::fvent further damage in the next

0od?

Shri Santhanam: I think some hon.
Member put a detailed question cn
damage due to earthquakes and I then

ve a detailed reply. I have not :rl't-{

formation here regarding any partl-
cular damage.

* Mr. Speaker: Next question.

Shri Kidwai: Before 1 read the reply
0} 3y pinom [ ‘uopisanb ixau Ay} Oy
correct the information which 1 gave
jn answer to a supplementary on a
previous question. 1 stated  that the
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Government supply the cycles. But 1
find now that the Dak Sewak himself
provides the cycle.

INSPECTOR OF PosT OFrices
ATION

*3821. Shri Rathnaswamy: (a) Will
the Minister of Co be
leased to state how many candidates.

m Madras Post Offices sat for the
examination of the Inspector of Post
Offices in the years 1949 and 1950 and
how many were declared to have

passed?
- (b) How many of these have so far
been appointed? o
(c) Have any candidates from the
Scheduled Castes appeared in this
examination and if so, how many
passed and how many have so far been
appointed?

The Minister of Communications
(Shri Kidwai): (a) No examination
was held in the years 1949 and 1850,

(b) and (c). Do not arise.

Shrli Rathmaswamy: May I know
whether this examination is restricted
only to the servicemen or whether
outsiders are allowed?

Shri Kidwai: It is restricted to
servicemen.

Shri Rathnaswamy: May ! know
whether any relaxations have been
made in respect of candidates whe
belong to the Scheduled Castes or
ex-servicemen?

Shri Kidwal: The provision for spe-
cial recruitment to Scheduled Castes
is confined to new recruitments and
not to promotion.

Shri Rathnaswamy: May I know
whether the minimum qualifications
have been prescribed in regard to the
candidates who sit for this examina-
tion? . i
Shri Kidwai: Those persons who are
already serving in the department as
clerk, etc. are eligible for this cxaml-
nation, after a certain period of
service.

Shri Rathnaswamy: Is it a fact that
there are a number of graduates
belonging to the Scheduled Castes in
the Madras Postal Department and
who hkhave put a number of
years' service but still they have not
been able to get even an Inspector's
job and may I know whether any steps
have been taken to see that any other
appointments are given to the Mems-
bers of the Scheduled Castes who are
graduates?

S8hri Kidwal: Appointments are
made as a result of an examination.
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STATE RoAp FuNnDS

¢3822. Shri Jnani Ram: (a) Will the
Minister of Transport be pleased to
state the amount so far spent by
dlﬂergnt States from the Central Road

- (b) Will the unspent amount lapse
or w.lrll it be converted into non-lapsing

The Minister. of State for Transport
Railways (Shri Santhanam):
(a) The expenditure incurred by the
various State Governments from
Ceéntral Road Fund up to the end of
1949-50 is given in Statements Nos. 8
#hd 3 of Appendix VII to Part II of
the Report of the Ministry of Trans-
yjort for the year 1950-51, copies of
hich have been supplied to all hon.
Members, The expenditure  incurred
during 1950-51 is not yet known.

(b) The unspent balance at the end
of a financial year does not lapse, »ide

aragraph 4 of the Resolution on Road

svelopment, printed as Appendix VI
to the Report of the Ministry of Trans-
port for 1950-51. -

Shri Jnani Ram: May I know the
reasons why the entire amount !s not
being spent from year to year?

Shrl Santhanam: The State Govern-
ments draw upon this balance as and
when their schemes are ready. As
these amounts do not lapse. they are
mot in a hurry to draw them.

Shri Jnani Ram: Do the Ceniral
Government enquire about this from
the State Governments?

Mr. Speaker: About what?

Shri Jonani Ram: Call for explana-
from the State Governments for
not spending. the amount.

Shri Santhanam: We are not anxious
that they should spend the anwnt in
& hurry. L

8hri Chaliha: May I know if there
i8 any machinery to supervise the
works from the Central Government?

8hri Santhanam: Yes; we have got
& very efficient Roads organisation.
. Jr. Ram Subhag Singh: May I now
phether the State Governments are
@nxious to maintain the roads In prd-
:3: condition and if so why they are
t anxious to spend the amount?

Mr. Spedker: Order, order.

: Seth Govind Das: Is this amount
iven to the different States not spent
B s ey B
. w! not ¢ -
this Nhownt? ;
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Shri Santhamam: If the hon. Mem-
ber will read the Rnads Resolution, he.
will find that 80 per cent. of the Road
fund is distributable to the States ia
accordance with their petrol consump-
tion :

Mr. Speaker: Next question.

RAILWAY SIDING FOR COLLIERIES

*3823. Shri Jmani Ram: Will the
lvtlaixtxister of Railways be pleased tp
state:

(a) the number af Private and Ruil-
way Collierfes in Hazaribagh which
have no Railway sidings;

(b) the number of collieries that
transit coal to Railway Stations by
Ropeways; and

(c) the number of petitions pending
for Railway siding in that district?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Private Collieries: 56 of which 15 have
loading accommodation on Railway
Sidings and one on a Private Siding.
Raflway Collieries: Nil.

(b) Two.

(c) 7 for provision of sidings and 1¢
for loading accommodation.

Shri Jnani Ram: May I know the
ngmes of the collieries which have
their own lines of transmission?

Shri Santhanam: The collieries
earrying coal to the Railway siding by
. rope-ways are Religara (Karanpur
Mining Syndicate) and West Bokaro
(West Bokaro Ltd., Anderson Wright
and Co.).

Shri Jnani Ram: May I know the
total export of coal from Religara and
West Bokaro?

Shri Santhanam: I have not got
details of the production of these
collieries.

Shri Jnani Ram: May I know b
which time the applications for Rat
way sidings can be complied with?

Shri Santhanam: Seven petitions
for the provision of sidings and ten
for loading accommodation are with
us. They are in various stages of
progress: some are ready, some are
getting ready and others are under
préparation.

Shrl A. C. Guha: May T know thé
number of Railway collierles in the
district of Hazaribagh?

Shri Santhanam: T have not {ot f
hete. There is no Raflway colliery i

Hazaribagh without a sidiag. That
FOhink, he Information e b
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Shri A. C. Guha; I think the hon.
Minister has stated that there is no
tailway siding in any Railway colliery
in Hazaribagh. Have the Sovernment
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.. Shri Sa;nhanam: It is just the oppo-
sftd. There is no Railway colliery
without a Railway siding.

Mr. Speaker: If he reads the answer
carefully, he will find that the answer
is correct.

Pandit Munishwar Datt Upadhyay:
May I know the terms on which the
Railway siding is provided to a factory
ot a colliery?

Shri Santhanam: When the Rallways
themselves provide the siding, it is
at Railways’ cost. In some cases
where the siding is provided at the
request of the colliery, it is wholly at
the cost of the colliery. In some cases,
it is assisted and the cost i{s borne
partly by the Railways and partly by
the collieries.

REGIONAL, OFrIcE IN BOMBAY

*3824. Shri Sidhva: (a) Will the
Minister of Food and Agricultare be
pleased to state the total establishment
of Regional Office in Bombay?

(b) Is there any one still employed
and who is superannuated?

(c) How many godowns for storing
food grains of the Union and State
Governments are used in Bombay?

(d) What is the rent paid for such
godowns?

(e) What kind of supervision is there
at these godowns to guard the food
cereals stored?

(f) Have complaints been made of
frequent thefts of ?oodgrains from
these godowns and from the Port ‘1'rust

odowns while unloadiss ond fn transit
getween the P. T. Godowns and the
Government godowns?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):

{a) Class I 12
Class III 192
Class IV 27%

(b) No.

(c) Central Government 14
State Government 63

(d) Central Government Rs. 12.122/-
per month.

State Government - Rs. 68,360/-

per month.

" (e) Watch and ward arrangements
are ,r;atc}lle at the gogo‘v’mar.‘d xf‘tﬁ::m:g
ard the godowns a a
gey are assisted by police constables
and supervisidn is one by Havaldars

amd Inspectors. o
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(1) No complaints of thefts from
Government godowns have been re-
ceived but there were some minor
complaints of pilferage from the port
sheds and docks.

Shri Sidhva: In answer to part (b
the hon. Minister said, ‘No’. May 1
know whether the Regional Officer in
Bombay has been given extension
every year and whether he is already"
superannuated? i :

Shri Thirumala Rao: No, Sir. He
has been retired on account of having,
reached the age of retirement.

Shri Sidhva: Is he still in service?

Mr. Speaker: He says he is not im
service.

Shri Sidhva: The Regional Officer.is
not in service?

Shri Thirumala Rao: Retired means
not in service.

Shri Sidhva: What is the name of
the Regional Officer?

Mr. Speaker: I do not think he need
go into the name and such details.

Shri Sidhva: I must know whether
the gentleman is there.

Mr. Speaker: He must make private
enquiries.

Shri Sidhva: I have made enquiries.
My information is......

Mr. Speaker: Why, then, does he
want his name? The han. Minister
says that he is not in service.

Shri Thirumala Rao: Without men-
tioning name, may I explain the posi-
tion? In the re-organisation, we have
abolished the office of Regional Com-
missioner. We have got only a Direc~
tor there. He is not the same person
as before.

Shri Sidhva: T shall make further
enquiries.

May I know the total loss Incurred
through pliferage and theft in godowns,
in transit and in the port sheds while
loading and unloading?

Mr. Speaker: He wants the total or
separately on account of pilferage, etc?

Shri Sidhva: All together: pilferage
and theft.

Bhrl Thirumals Rao: We o;n? instl-
etected

tuted a number of cases

thefts, etc. In that way we can cal=
culate the loss. It comes %0 & few
hundred pounds of foodgralze. I can-
not give all the details.

" 8hrl Sidhva: Ts it not ‘
thefts have been detected, &Mmm“
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tions have been launched? Besides
fhe Watch and Weard, what ‘are the
strict arrangements made to avoid this
kind of pilferage which is constantly
Jhappening?

Shri Thirumala Rao: We have got a
number of watchmen who go about
and on account of this we have been
able to detect a number of pilferages.
The persons have been prosecuted.
About 25 cases were launched.
.Mest of them were convicted to three
weeks or four weeks imprisonment.

Shri Sidhva: May I know whether
there is any check up in weight of the
grains at the time of shipment and at
the time of landing and if so. what
.kind of check up is there?

Shri Thirumala Rao: Exact checking
of the grains that is shipped and the
‘weight at the other end.

Mr. Speaker: Let us go to the next
yuestion.

WEEK-END RAILWAY TICKETS

*3825. Shri Sidhva: (a) Will the
Minister of Rallways be pleased to
state whether Government have ex-
amined the feasibility of introducing
‘week-end tickets on various Railways
as promised by the Minister in his
speech during the concluding day of
the Rallway Budget?

(b) If so, when will it come intoe

-effect and if not, what are the reasonl
therefor?

The Minister of State for Transport
;nd Rallways (Shri Santhamam): (a)
es

(b) The result of the examination
has already been communicated to the
‘hon. Member in the Railway Board's
letter No. 6385-TC dated the 6th
April, 1951 which included in it ans-
«wvers to the points raised in the
question.

! Shri ' Sidhva: That letter was
-reciwed after this question was
sen

Mr. Speaker: If the hon. Member
1s satisfied’ with that letter, he need
‘not put any further supplementa-
Tles. . .

Shri Sidhva: The letter indicated
that there was greater overcrowding.
r‘May 1 know whether there is already
overcrowdlng at the present moment
‘or, not and what will be the percen-
tage ,of greater overcrowding if these
week-end tickets were infroduced?
rl Santhanam: If the debate on
%h get was an iIndex of things,
“fhost' 6¢ the hon. Members' complained
about overcrowding. I think ‘hon.
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Members will agree that there h
already overcrowding.

Shri Sidhva: I wanted teo know,

Mr. lpenkerLetnsgotothenut
question.

sirShrl Sidhva: One more question,

Mr. Speaker: It is arguing.
Shri Sidhva: It is not arguing.

Mr. Speaker: I am now calling the
next question.

‘SAKRIGALI—MONIHARI GHAT Rours
(DEVELOPMENT)

*3826. Shri J. N. Hazarlka: Will the
Minister of Rallways be pleased to
state when the development of Sakri-
gali—Mocnihari Ghdt route including
yard arrangements and line capacity
works will be completed?

. The Minister of State for Trans rt
and Railways (Shri Santhanam):

capacity works on the Sahibganj Loop
on the E. I Railway have been
completed, and those on the Manl-
hari-Kishenganj section on the Assam
Railway are nearing completion.

As far as the yard arrangements at
Sakrigali and Manihari Ghats are
concerned, the work at Sakrigali Ghat
has been completed and that at the
Manihari Ghat is expected to be
completed by the end of June 1951.

Shri J. N. Hazarlka: May I know
the amount that has already been
spent and how much more shall have
to be spent for the completion of the
entire project?

Shri Santhanam: At the Sakrigall
Ghat the total amount estimated is
nearly Rs. 47 lakhs and at Moniharl
Ghat it is nearly Rs. 14 lakhs. As
the work will be completed by June
1951. most of it must have been spent.

Saikh Mohiuddin: May I know
whether due to the heavy trafic in
this part. there is any proposal to run
one more train on this line?

Shri Santhanam: Yes, but we are
trying to get the necesaary rolling
stock.

IRRIGATION ScHEMES yor Kurcm
"#3827. Shri B. R. Bhagat: Will the

Minister of States be pleased to state:

(a) whether irrigation schemes for
‘Kutch have been undertaken; .

(b). if so, at what cost; and
ed;c) how far the work has progress~
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The Minister of Sta; Transporg
?n;l Ynanyvan (Shri ‘z'omluwnnl):
a) Yes."

(b) and (c¢). I lay a statement on
the Table of the House. [See Appen-
dix XXIV, annexure No. 18.)

Shri B. R. Bhagat: May I know
whether these irrigation schemes are
part of the: economic development
plan for. Kutch?

"Shri Gopalaswami: They are in-
cluded in a programme of schemes.

. Shri B. R. Bhagat: How has this
programme been drawn up and how
has the priority for these particular
works been fixed up?

Shri Gopalaswami: The programme
was drawn up with the advice of the
Central Waterpower, Irrigation and
Navigation body. These items have
been fitted into the regular plan so
as to serve as many parts of the
State as possible.

Shri B. R. Bhagat: May 1 know

whether these schemes have been
aproved by the Advisory Committee
for States?

Shri Gopalaswami: I wonder if the
hon. Member is referring to the Advi-
sory Council in Kutch or the Standing
Advisory Committee.

Shri B. R. Bhagat: I mean the Par-
liamentary Advisory Committee.

Shri Gopalaswaml: The schemes
approved have been approved by the
Standing Advisory Committee.

Shri B. R. Bhagat: In section III of
the Statement given by the hon.
Minister, there is a long list of works
pending. May I know by what time
the execution of these projects will be
taken up?

Shri Gopalaswami: As soon as we
are in a position to provide the funds.

Zamindari 1IN KUuTCH

+3828. Shri B. R. Bhagat: Will the
Minister of States be pleased to state:

(a) whether Zamindari questions in
Kutch have been discussed; and

(b) if so, whether any decision has
Jbeen taken on them?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) and (b). There are no Zamin-
dars in Kutch.

There are jagirdars to whom the
former Rulers of Kutch-had alienated
villages and lands. More than half
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the area of Kutch consisted of alisnatad
villages which did not pay any land
revenue. The Government of India
appointed an officer to examine and
report on the problem of these aliena=
tions. On his recommendation the
Bombay Land Revenue Code and the
Bombay Tenancy and Agricultural
Lands Act, 1948 were extended to
Kutch. Thereafter all lands whether
applied to agricultural or other pur-
poses became liable for payment of
land revenue. It was, however, felt
expedient not to bring these alienat-
ed lands under what is known as
Khalsa tenure all at once. Accord-
ingly. rules have been framed under
the extended laws under which for a
period of 5 years only all villages
and lands in possession of the lineal
descendants of the original grantees
will be subject to assessment at 30
per cent. of usual rates and Jagirs
and alienated lands which have pass-
ed over to third parties through sale
or mortgage will be subject to 75 per
cent. assessment.

Sbri B. R. Bhagat: May I know
whether a land revenue schedule has

been drawn up?

Mr. Speaker: They are now under
the Bombay Land Revenue Code.
The rules in Bombay are applied
here.

Shri Rudrappa: So far as the Jn:h-
daris are concerned, who is consider-

ed the owner of the soil?

Shri Gopalaswami: At present they
have all been brought directly under
Government. Proprietorship must be
considered to vest in Government.

JUNIOR ADMINISTRATIVE POSTS IN
RaiLways

*3829. Dr. M. V. Gangadhara Siva:
Will the Minister of Rallways be pleas-
ed to state the number and location
of centres for selection of staff to the
Junior administrative posts in Rail-
ways?

The Minister of State for Transport
and Railways (Shri Santhamam);
Selection of officers for promotion to
Junior Administrative posts on
Railways is made in the Ministry of
gilways (Railway Board) in New

1hi.

Dr. M. V. Gangadhara Siva: May 1
know whether there is a Selection
Board for this purpose and if so
whether any member of the Schedul-
ed Castes is on the Board and if net,
why not.
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Shri Santhanam: There is no Selec-

tienr Board for Junior Administrative

on Railways. Each case has
be. considered on merits and it 1is
ficst considered by the Railway Board

and finally by the Minister in charge

of Railways.

Dr. M. V. Gangadhara Siva: How
many officers were selected for Junior
Administrative posts and how many
of them belonged to the Scheduled
Castes?

Shri Santhanam: They are not
selected en masse. They are promoted
each according to the necessity of the
case.

Dr. M. V. Gangadhara Siva: Is the
rule regarding 124 per cent. represen-
tatlon for Scheduled Castes in the
services being paid due attention in
the various departments of the Gov-
ernment of India?

Shri Santhanam: The hon. Mem-
ber should know that special repre-
sentation applies only at the recruit-
ment stage. There 1is no caste
distinction in the promotion stage.
thIJ|-. M. V. Gangadhara Siva: Is

e.....

Mr. Speaker: This is an oft-repeated
question. We now go to the next
question. ‘

Cocoanvur O1L

"3'830. Shri S. N. Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total requirements of Cocoa-
nutl oil in India; and

(b) the production of Cocoanut oil
in the country?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):

(a) 1,98,000 tons.
(b) 1,10,000 tons.
Shri S. N. Sinha: How is the deficit

met? If it is met by import, from
which countries do we import?

hri Thirumala Rao: By i
—I[rom Ceylon. ¥ Importing
Shri 8. N. Sinha: How does the
price of the imported oil compa
&at of the indigenous of1? pare with

Shri Thirumala Rao: I would
quire notice, Sir. ou re-

Bhri Lakshmanan: May I know
in assessing the otal

ether total
iirétnent, whether all the put
" which the ofl is used are Km
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into consideration, such as for food
purposes and also for the manufac-
tare of toilet goods etc? :

Shri Thirumala Rao: The ®various
requirements are assessed, e.g. for

ble purposes, for toilet and toilet
products, for soap manufacture «t

Shri B. R. Bhagat: Is cocoanut oil
being exported from our country?

Shri Thirumala Rao: No, it is not
allowed to be exported.

Kaka Bhagwant Roy: May I know
whether the Government of Indonesia
has offered to sell cocoanut-oil to
India at a cheaper rate than Ceylon?

Shri Thirumala Rao: I want notice,
Sir.

Shri Iyyunni: What is the quantity
of oil that is imported.

Shri Thirumala Rao: I want notice.

Shri Ramaswamy Naidu: What is
the total yield of cocoanuts in our
country and what percentage of it is
used for oil extraction?

Shri Thirumala Rao: Fresh co-
coanut is estimated at 38,300 million
nuts.

Shri Ramaswamy Naidu: And what
is the percentage of this yield that is
used for oil extraction?

Shri Thirumala Rao: The quantity
of copra used for crushing is 176,000
tons.

Saikh Mohiuddin: May I know
whether the cultivation of cocoanut
trees is increasing or decreasing - in
dur country?

Shri Thirumala Rao: It {s not de-
creasing, to my knowledge.

Dr. Deshmukh: How much of the
ofl is used up by the vegetable ofl
plants?

Shri Thirumala Rao: For industrial
purposes about 40,000 tons goes.

DETERIORATION OF IMPORTED Foop
GRAINS

*3831. Shri Sidhva: (a) Will the
Minister of Food and Agriculture be
pleased to refer to the answer given
to my unstarred question Na. 174 on
the 4th April, 1951 regarding deterio-
ratlon of imported food grains and
state what was the consignment from
which grain to the value of Rs. 00,168
;;:ls o‘l;ig‘lnally received in an unfit con-

on?

(b) What became the remaining
quantity from the consignment?-
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(c) Was the grain under reference
réceivéd in bags or loose and it lnose
how a icular quantity from  the
whole yas found as unfit?

Deputy Minister of Food and
Aﬁ‘feultnre (Shri Thirumala Rao):
(a) The grain was not from one
cansignment, but as many as 67.

(b) The remaining quantity was
unafiected and sound.

(c) Wheat, Milo and Maize were
received loose and rice and wheat
flour in bags. The damage was loca-
lised and the damaged grain could be
separated from the sound grain.

Shri Sidhva: May 1 know whether

grains in an unfit condition, worth
Rs. 90,163 were received in one con-
signment or in all the 67 consignments
put together?
. Shri Thirumala Rao: The value of
the grain received in an unfit condi-
tion in the 67 consignments is Rs.
90,163 and its weight about 218 tons.

Shri Sidhva: Was this amount re-
covered from the shippers or the
insurance company?

Shri Thirumala Rao: Yes, these
damages are being recovered from the
shipping companies.

CrA™MS OF DISPLACED PERSONS
(SETTLEMENT)

*3832. Shri B. K. Pani: (a) Will the
Minister of Transport be pleased to
refer to the reply given to my St
Question No. 975 of 18th December,
1950 and state how many representa-
tions for settlement of claims with
regard to the service rendered to
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undivided India were received from .

displaced persons of East Bengql?

(b) How many such cases are now
lying pending for settlement and how

any of them are in negotiation with

e Pakistan Governmeat for settle-
ment

fhe Minister of States, Transport
and Railways (Shri Go&ulaswaml)
(a) As I stated in reply Question
No. 975. the Accounts Officers do not
maintain fligures on a regional basis,
por is information available separately
for displaced persons and others.

(b) Doer mot arise.

' WIWT qI¢C WY
3¢, o wind . w7 swem S
7% wwe N par o fe:
() A a2 @ Ty frwn
At fewmr wmt ) wrr A

.4 MAY lop1

Qral 4nswers pie

mzé‘wgiq'«:mwtlﬁ‘bmi
¥ gy d oA wndar W @ qr
(#) afe N 2, @ = Fgewe X
59 ;g7 a7 fawie feang ?
BrANCH TELEGRAPH OFFICE

[*3834. Shri Jamgde: Wil the
Minister of Communications be
pleased to state:

(a) whether the people of Simga in:
Raipur district of Madhya Pradesh
have made any representation to
Goverament for opening a branch
telegraph office there; and

(b) if so, whether Government have
considered the proposal?]

The Minister of Communications
(8hri Kidwai): (a) No
(b) Does not arise. The Post-

master-General, Nagpur i8, however,
being asked to examine this matter.

MINISTRY IN RAJASTHAN

*3835. Shri Raj Bahadur: (a) Wil
the Minister of States be pleased to
state on what date did the Ministry
headed by the present Chief Minister
came into office in 'Rajasthan?

(b) What is the monthly scale of
salary which  the present Chief
Minister and other Ministers in Rajas-
than under him have been drawing
so far?

(c) What was the salary drawn by
the members of the former cabinet on
;he date the Constitution came inte
uree?

The Minister of States, Transport
and Rallways (8hrl Gopalaswami):
(a) to (c). I assume that the hon.
Member is referring to the Ministry
headed by Shri C. S. Venkatachar.
This Ministry assumed office on the
Bth January 1931. Shri Venkatachar’s
galary was Rs. 3,500/- pm. plus &
sumptuary allowance of Rs. 250/- p.m.
Shri Hari Sharma. the only other
Minister under him., was drawing a
ghy of Rs. 3000/- pm. Shri Hiralal

astri as Chief Minister of the for-
mer Cabinet was drawin¥ a galarv of
Rs. 900/- &m plus a suriinfuaty ANows
ance of 300/- pm. Qther Minis-
ters under him weré drawing a
salary of Rs. 900/- p.m,

Shri Raj Babadur: May 1 tn&w
whether under the C"w""h"“n
Minisfry headed by &hri C

tachar could draw ane -Mm a';a
he amount of salary drawn By
Hiraial Shastri?
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Mr. Speaker: He is asking for opi-
.nion now. He wants an interpreta-
tion of the Constitution—he may refer
to the Constitution amd come to his
own conclusion.

Dr. Deshmukh: He is voiclrm a
«grievance that so much nhry should
be paid.

Mr. Speaker: That is a different
~matter. He is asking for an opinion
whether a particular thing is correct
under the Constitution.

Shrl Raj Bahadur: Let me put this
~question. May I know whether the
salary drawn by Shri C. S. Venkata-
.char and his colleague was legalised
in any way?

Shri Gopalaswaml: Yes, by an act
of the legislature of Rajasthan—such
legislature as existed.

Shri Sidhva: May I kmow under
what law officials who are asked to
administer a State are designated
Ministers?

Shri Gopalaswami: They were
apoointed Ministers under the Consti-
tution by the Rajpramukh.

Shri Raj Bahadur: May I know
when that act of the so-called legisla-
ture was promulgated?

Shri Gopalaswami: Before the pre-
sent Ministry took office.

Shri Raj Bahadur: How many days
after the former Ministry went out?

Mr. Sveaker: T think it is no use
going into that now.

Dr. Deshmukh: I would like te
know the strength of that legislature.
How many members were there?

Mr. S8peaker: A legislature does
not necessarily consist of members.
Hon. Members have studied the
Constitution and they know that
under the Constitution a legislature
gges not necessarily coasist of mem-

TS

Shri Sidhva: Does the Constitution
refer to appointment .of Ministers
where there are no legislatures?

"Mi'. Speaker: Order, order

Pandit Ma.ltu 1 wanted
¥hether' the hon. Minister "or the
Ministry of States was consulted by
the Rajpramukh or the legislature In
ﬂ:e Jixation of Hie” salaries,

e hénh Minlster‘s Department
or whether any directive was ‘issued

to know
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as to the scale at which payment to
the Ministers should be made?

Shri Gopalaswami: It was'a ques-
tion of agreement between the Rajpra-
mukh and the State legislature them
existing, and the States Ministry.

Shri’ Raj Bahadur: What is the
salary drawn by the present Minis-
ters?

Shri Gopalaswami: I am afraid 1
have not got the information.

PARCHED RICE

#3836. Shri M. L. Gupta: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
starred question No. 2927 on the 8th
April, 1951 regarding parched rice
and_ state:

(a) as to how the manufacturers of
parched rice obtain rice; and

(b) the cost at which the rice is
made available to them?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) and (b). A statement giving the
required information is lald on the
Table of the House. [See Appendix
XXTV, annexure No. 14.]

Shri M. L. Gupta: It is stated In
the statement that:

“Parched rice Is prepared in
U.P. generally from inferior
varieties of paddy llke Annandy
etc. These varleties of either
paddy or rice are not purchased
on Government account.”

May I know the reason for thelr
not being purchased?

Shri Thirumala Rao: The explana-
tion is clear. They are inferior varie-
ties of paddy which are left there
for use by these people who prepare
parched rice.

Shri M. L. Gupta: Secondly, I find
from the statement that at Bombay
paddy is being made available for
preparation of parched rice, at Rs.
9/8/- to Rs. 19/12/8 a maund where-
as the selling price of parched rice 1s
between Rs. 28/- ahd 36/- a maund.
As far as Tripura is concerned, tho
price of paddy ‘is Rs. 28/~ to" 80/-"
maund whereas the selling price o!
parched rice is Rs. 33/- to -33/- 'a
maund. Why is the %rnce of parched
rice’ so ‘High in Bom while the
price .in Tripura is lower; than the
price’ of paddy? :
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Shri Thirumala Rao: He is asking
for an obvious inference. Where
there is a greater demand the price
is higher. The cost of production is
also a factor.

Shri M. L. Gupta: I was referring
to the relationship between the price
of the raw material and the product.

Mr. Speaker: The hon. Member will
gee that he refers to different parts
of India and the cost of production
cannot necessarily be the same in
different parts.

Shri M. L. Gupta: My point is that
at Tripura the price of paddy is bet-
ween Rs. 28/- and Rs. 30/- but the
price of parched rice is less than that
of paddy.

Shri Thirumala Rao: Government is
not controlling parched rice. It' is
left to the State Governments who
give a small quantity of paddy to
these manufacturers.

Mr. Speaker: His point ,is  that
while paddy eosts-more the price of
-parched rice which. .is. manufactured
‘out of paddy is . jess.

Shri Thirumala Rao: They may
have sbocked paddy in advance for
their requirements. There {8 no
particular control over parched rice.
Then there is hoarding of ordinary
paddy in certain areas where the
prices are artificially put up because
there is a greater demand.

8hri J. R. Kapoor: Obviously there
i{s a mistake in the figures.

Mr. Speaker: It is obvious that he
has no information on this point and
the matter is left to argument. We
will go to the next question.

- LAND RECLAMATION AND CULTIVATION

+3837. Shri Kshudiram Mahata: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the acreage of lands out of the
lands reclaimed by Central Tractor
Organisation up till December 1850,
brought under actual cultivation;

(b) the difficulties for bringing
under cultivation all reclaimed lands;
and

(c) the acreage of lands reclaimed
by the Central Tractor Organisation
during the 1st quarter of 18517

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) The entire area of 1,83,374 acres
reclaimed by the Central Tractor
Organisation upto December, 1950 has
been brought under actual cultivation.
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(b) No difficulties have been
riextitcéed by State Governments 13’&."
mattér, ’ ’

(c) 1,30,383 acres of land were re-
claimed by the Central Tractor Orga-
T;%alhon during the first quarter of:

Shri Kshudiram Mahata: May I
know whether any attempt was made
by Government to induce educated"
people to take to the pursuit of agri-
culture, and, it so, with what result,
if not, why?

Shri Thirumala Rao: It is for the
State Governments to take steps to
persuade educated people to take to-
agriculture.

Shri Kshudiram Mahata: May I
know whether Government are aware-
of the fact that the pursuit of agri-
culture gives only a lower standard”
of’ living. and that that i{s why the-

ople do not take to the-

‘_%‘ducnt'et_i )
Ursuff’of agrfculture? = '

-w:Mr. Speaker: He .is.. advancing _ an

argument. What information does

he want?

S8hri Kshudiram Mahata: May I
know whether Government are aware:
of the fact that the pursuit of agri-
culture does not give a higher stand-
ard of living and that that is why
educated people do not take to agri-
culture as a profession?

Mr. Speaker: He is giving infrrma-
tlon and inference. Has he any fur-
ther question asking for information?’

Shri Kshudiram Mahta: I want to-
know whether Government is aware:
of that fact, Sir.

Mr. Speaker: It is arguing in a-
different . form.

Seth Govind Das: Out of the trac-
tors of the. Central Tractor Organisa-
tion how many tractors remained idle-
in the year. 1950 -and are they all in
order now in the first quarter of 1051?

- Shri Thirumala ‘Rao: I want notice:
for that particular question. Almost
all the tractors under the control of’
the C.T.0. are being put to use just
now.

Pandit Maitra: What types of crops
are ralsed on the reclaimed land and
what is the acreage for each type of”
crop? :

Shri Thirumala Rao: I have not gol
the figures.
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Pandit Maitra: What types of crops
are grown? .

Shri Thirumala Rao: Usually wheat
{s grown and in certain areas paddy
glso. These are lands that are re-
claimed in UJP., Madhya Bharat,
Madhya Pradesh and Bhopal, which
are wheat growing areas.

Pandia Munishwar Datt Upadhyay:
What is the area reclaimed state-
wise?

Shri Thirumala Rao: Statewise the
figures up to December 1950 are:

Acres
u. P. ... 58,543
Madhya Pradesh 76,230
Punjab 13,517
Bhopal 18,509
Madhya Bharat 16,535

Paigdls Munishwar Daft Uppdhyay:

(it not @ fach that the first c&

is paddy o ;
reclaimed land?

Shri Thitumala Rse: 1 sdve no
definite information about shat,

Seth Gevind Das: Out of the land
reclaimed «during 1950 is el the iand
undteex" cultivation or it has gone again
waste? '

Shri Thiramala Rao: Our informa-
tion from the States is that all the

land is being cultivated.

Shri Chaliha: What is the .expeted
crap yield from the land reclaimed
and cultivated on?

Shri Thirumala Rao: Or an average
it is expected that each acre will
produce one-third ton. " '

Sardar Hukam Sipgh: -
ernment by now come to HQ‘V.?D v o:e
decision on the type of tractors 4hat
&re most suited to the Indian soil?

Shri Thirimala Bao: We have
libertely come to the conclysion
sbout the suitability of the trectors
to our soil.

Shri 8. N. Das: What 1g the cost
of reclamation per acre and whether
thg cost is increasing or decreasing?

Shri Thirumala Rao: It depends on
the land. Where shrubg havg to be
cleared the cost is Rs. 100 per .acre
and where kgns has to be cleaved the
cost fs Rs. 50 to 60 per acre.

_ Sucar Cuses

*3838. Shri Kshadiram Mahata: Will
the Minister of Food and Agriculture
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be pleased to refer to the anawer
given to starred question No. 2941 on
the 9th April 1951 and state:

(a) the percentage of sugar lost in
transforming it into sugar-cubes;

(b) whether utility value increases
by this process and if not, what is the
reason for encouraging this kind of
industry; and

(c) whether Government have allot-
ted any sugar quota to any mills for
preparing sugar-cubes in 1951 and if
so, the names of the mills and the
quantities allotted to them?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Practically nil. But where refined
sugar is used, loss in refining may be
from 1 to 15 per cent.

(b) No, but the Industry is being
given encouragement as there is de-
mand for cube sugar from the bigger
hotels, catering establishments angd
well-to-do customers as such gugar s
clegrer and more presentable than
qgrdjnary sugar. Cube sugar also
helps to reduce the pressure on ordi-
nary sugar as there is no comtrol ap
the movement or distribution of cube
sugar. There is only price control.

., (c), A statement giving the required
information is placed on the Table of
the House.

STATEMENT

Allotment of sugar quotas to sugar
mills for manufacture of sugar cubes

during the wyear 1951 (upto June,
(1867
((in Tons)
Quota allo
Name of the Mills in lstg?d
(upto June)
1) Dagrale Sugar Works,
aurala
(2) Saraswati Sugar Mills,
Abdullapur .. 60
(3) Upper Ganges Sugar
A Mills, Seohara.... 90
(4) Bihar Sugar Works,
Pachrukhi. ... 90
(5) Kesar Sugar Works,
Baheri 90
(6) Sir Shadi Lal Sugar
and General Mills,
Mansurpur ... 60
(7) Maharashtra  Sugar
Mills, Tilaknagar ... 30
960




"5928 ' Oral Answers

Shri Kshudiram Mahata: In view of
the answers to parts (a) and (b)
may I know whether Government pro-
pose to ban the production of cube
sugar?

Sbri Thirumala Rao: No, Sir.

Dr. Deshmukh: Is there any agency
to supervise or know {from what
materials these cubes arc manufac-
tured, whether there was adulteration
with rotten stuff in the cubes as hap-
pened sometime ago?

Shri Thirumala Rao: I am not
aware of it.

Mr. Speaker: The hon. Member or
someone else had put that question
sometime ago.

Shri Joachim Alva: Is it a fact that
the factory producing Daurala sugar
cubes (which were {reely available to
the public) has now switched on to
the production of sugar which s

ﬁm profifable, with the result that
the sugar cubes are not available?

Shri Thirumala Rao: We have infor-
anation that that factory was expe-
riencing difficulty in getting cane.

Pandit Munishwar Datt Upadhyay:
‘'What is the cost of manufacture of
sugar cubes per pound?

Shri Thirumala Rao: | have ans-
wered that question sometime ago. 1
want notice to be exact but I believe
it is about ten annas.

Shri M. L. Gupta: Are Government
aware that the price of cube sugar is
more than the price of sugar? Is any
policy followed by the Government to
fix a certain percentage for cube
sugar out of the total production of
:sugar?

Shri Thirumala Rao: The price of
cube sugar is controlled taking into
<considerstion the manufacturing cost.
Only a very small quantity of sugar,
about 960 tons, is allowed and such
?f those who can afford to buy it buy
it.

Shri Kshudiram Mahata: What is
‘the public utility value of cube sugar
which induced the Government to
permit its manufacture?

Shri Thirumala Rao: That is a way
of preventing wagte of sugar. There
are certain peonle who have the habit
of having one or two cubes and some
people want it in a presentable form.
These are the considerations which
weighed with the Government.
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LaND RECLAMATION IN CHHOTANAGPUR

*3839. Shri Kshudiram Mahata: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government have been
carrying ahy reciamation werk in
Chhotanagpur (Bihar); and

(b) if so. the area reclaimed so far
and the area actually brought under
cultivation and if not, why net?

The Deputy Minister of Food and
Agriculture (Shri .Thiramala Rao):
(a) and (b). The Ceniral Tractor
Organisation of the Government of
India has not so far carried out any
reclamation operations in Chhotanag
pur (Bihar), nor have the State Gov-
ernment made any request for recla-
mation work by the Organisation.
The Government of Bihar have, how-
ever, been operating their own
tractors in  the Chholanagpur area
and 313 acres have been reclaimed
with the help of these tractors
16,145 acres of land have been re-
claimed in the area with the h
of manual labour, the parties concern-

rg‘::ltxinx subsidies and 1 from
’ Government. Besides, anp
area of 1,034 acres has been reclaim-
ed by the Damodar Valley Corporation
with their own tractors. These figures
relate to work done up-till February,
1951. Although information regarding
area actually brought under cultiva-
tion has not been received from the
State Government, most of the lands
may be presumed to have been
brought under cultivation.

Shri Kshudiram Mahata: What is
the area of culturable waste land n
Chhotanagpur?

Shri Thirumala Rao: I want notice.

Shri Jnanj Bam: What is the area
available for reclamation?

Shri Thirumala l.no I want potice.
JAGIR SysTEM IN HYDERABAD Siirs

*3840. Shri K. Vxidys: (a) Wil the
Minister of Statés be pleased to oty
whether the Ministry of States of
Covemmen o s, o eael

y the Hyderaba vernment regard-
ing the punciples  gover

nature of the personal or J P
perty in the possession of a . r
holder at the time of liquidation of
the Jagir system in Hyderabad State.
and if so, what were the principles
so laid down? ,

(b) Was the Firman of HEH. the
Nizam issued 25 years ago on 15th
Isfindar 1935 Fasli brought to the
notice of the Government of n.
whim ]aid down that any prof or
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thing purchased or made from the
income of the Paigah Jagir should be
considered as the Jagir property and
not as the personal property of the
Jagir holder and that it was not
inheritable?

(c) If not, do Government propose
to reconsider the whole question in
the light_of the above firman and
advise the Government of Hyderabad
accordingly?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) and (b). Not specifically.

(¢) No. The personal property
of a Jagirdar or a Hissedar or
any property other than the
Jagir held by a Jagirdar on
on behalf of the Hissedars was
excluded from the purview of the
Hyderabad (Abolition of Ja}g!irs) Re-
gulation, 1358 Fazli. The Hyderabad
Government are being asked to consi-
der the further action, if necessary,
on the basis of the firman of His
. Exalted Highness the Nizam, referred
to by the hon. Member.

Shri K. Vaidya: What was the prin-
ciple adopted by the Hyderabad Gov-
ernment for determining individual
and Jagir property?

Shri Gopalaswami: That particular
detail was not examined here. That
was a matter left to the I{yderahad
:}O\t/emment and the Jagir Adminis-
rator.

Shri K. Vaidya: Is not the principle
enunciated in the fireman applicable to
all the Jagirs?

Shri Gopalaswami: As it has now
been brought to our notice, we are
asking the Hyderabad Government to
consider the question whether the
matter requires reconsideration.

Shri K. Valdya: Is it not a fact that
almost all the Jagirdars have no self-
acquired. property in Hyderabad?

Shri Gopalaswami: These are mat-
tsetrst within the competence of the
ate,

SK¥i M. L. Gupta: What happened
to the property which had been left
till now in the possession of the Jagir-
ggrs vand .which have been sold by

em?

Shri Gopalaswami: I can only pass
the question on to the Hyderabad
Government.

BiiLs anp CrAamMs oF DISPLACED
PERSONS

*3841. Thakur Krislina Singh: (a)
Will the Minister of Transport be
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leased to state the total number of
ills and claims submitted to the Gov-
ernment of India for their realisation
from the Pakistan Government in
respect of supplies and services
rendered to the Government of India
before the 15th August, 1947 by
persons who are now displaced?

(b) How many of those bills and
claims have been verified and paid?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) and (b). As already stated in
reply to Shri B. K. Pani's starred
question No. 975 on the 18th Decem-
ber, 1950, the Accounts Officers do
not maintain separate flgures for pre-
partition claims for services rendered
and supplies made by displaced per-
sons and others.

WRITTEN ANSWERS TO QUESTIONS

DAMAGE TO FORESTS

*3833. Shri Dwivedi: (a) Will the
Minister of States be pleased to state
what is the extent of damage caused
by Public to forest in Panna division?

(b) Did they resort to this activity
as a result of the failure of Govern-
ment in not allowing the public the
use of certain forest products, a right
to which they had acquired by long
usage?

(c) What steps did Government
take in this connection?

The Minister of States, Transport
and Railways (Shri Gopalaswami)
(a) The monetary value of the damage
caused comes to Rs. 73/- only.

(b) The use of Reserved forests is
regulated by rules on the subject; the
action of the people concerned was in
contravention of these rules.

(c) The people at fault expressed
regret and the cases were com-
pounded.

SUGAR PRODUCTION

*3842. Shri R. C. Upadhyaya: Wilt
the Minisier of Food and Agriculture
be pleased to state:

(a) the basic quota of sugar Govern-
ment have fixed to be procured from
various sugar mills in the country
during current year along wilnh their
production of sugar last year;

(b) the amount of actual production
of sugar in these sugar miils separ-
ately; and

. (¢) the amount of sugar released for
free sale by these sugar mili; sepac-
ately?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) to (c). Reference is invited to

3926.'

.
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the statement on release of sugar for
free sale placed on the Table of the
House on 27th April, 1951, which
gives the required information.

SpirPING FACILITIES FOR Rick IMPORT

*3843. Shri Sanmjivayya: Will the
Minister of Transport be pieased to
state whether the Government of India
have requested the Government of U K.
for shiggm facilities to import rice
Muit? and if so, what is the
resu

The Deputy Minister of Food and
Agricalture (Shri Thirumala Rao): The
last supply of rice by China was on
C. and F. terms and we did not have
to ind shipping for it. For the grain
which we are now purchasing from
that country we are doing our own
chartering. No separate request in
this connection has been made to the
U.K. Government but a few months
ago we asked them to assist us in
getting shipping and they used their
good offices in the matter. That Gov-
ernment has no direct control over
shipping.

BREEIDING OF LocusTts

*3844. Shri T. N. Simgh: (a) Will the
Minister of Food and Agriculture be
pleased to state whether it is a fact
that there has been a large scale breed-
ing of locusts on our Western frontier,
immsly in Pakistan, Afghanistan and
ran?

(b) Is it a fact that as a result of
large scale breeding, there is great
danger of invasion by locust swarms in
the near future in India?

(c) What steps have been taken in
these areas to oomtrol this locust
menace?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rae):
(a) Large scale breeding has been
reported from Pakistan and Iran. No
report has, however, been received
from Afghanistan.

(b) Yes.

(c) So far ag India s concerned,
the technical fleld staff of the Central
Anti-Locust Organisation has been
considerably strengthened, and addf-
tional equipment and stores for
fighting the menace have been provid-
ed. The Central staff has been
deployed at various strategic outposts,
with the necessary equipment and in-
secticldes, in readiness to deal with
all foreign swarms as they arrive. All
States within the initial target zone
have been asked to ensure that their
antl-locust organisations are fully
manned and equipped. and placed on

688 P.S.D.
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the ground before the middle of May,
1951, when large scale invasion is like-
ly to start.

The other countries concerned are
also taking similar measures to con-
trol locusts, but it is hardly possible
to furnish details of the same.

‘BABAR ROAD—GOLE MARKET’ BUSs
Rovute

£72. Shri 8, C. Samanta: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that Babar
Road, New Delhi, a very important
locality, has not got a direct bus service
up to Gole Market, and if so, why;

(b) whether it is a fact that people
of that locality have to catch two
buses of two different routes, one at
Bengali Market and the other at Odeon
to reach Gole Market, a distance of
about 2 miles only;

(c) whether on account of the
irregular bus services of Delhi and
having to avail of two buses of
different routes, people have to waste
a considerable time for the journey of
such a short distance; and

(d) whether Government propose to
do the needful for the convenience of
such people?

The Minister of State for Transport
and Railways (Shri Santhanam):
(a) Yes. According to the Delhi Road
Transport Authority the volume of
traffic offering between Babar Road
and Gole Market, is not sufficient to
justify a direct Bus Service between
these two places.

(b) Yes.

(c) As buses plying on Routes Nos.
2. 3 and 4 with a frequency of 10-13
minutes during peak hours are avail-
able at Connaught Place for Gole Mar-
ket, passengers from Babar Road
should not, ordinarily have to walit
long tn get a Bus for Gole Market.

(d) The Delhi Road Transport
Authority will bear in mind the re-
~w'rements of a service from Babar
Road to Gole Market when they re-
ceive additional buses which have
bren ordered.

PRODUCTION OF SUGAR AND SUGAR CUBES

273. Shri M. L. Gupta: Will the
Minister of Food amnd Agriculture be
pleased to refer to the answer given
to starred question No. 2041 on the
9th April, 1951 and state:

(a) the total production of sugar of
the following mills in the year 1049-50
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against which the quotas for manuho-
E\ﬁre of sugar cubes were allotted to
em:

(1) Seraswati Sugar Mills, Abdulla-
pur;

(i) Upper Ganges
Seohara;

(iii) Kesar Sugar Works, Baheri;

(iv) Bihar Sugar Works, Pachrukhi;

(v) Shadi Lal Sugar and General
Mills Ltd., Mansurpur; and

(vl) Daurala Sugar Works, Daurala;
and

(b) the rates per lb. at which these
cubes were sold?

e Deputy Minister of Food and
Azmulture (Shri Thlrumh Rao):
(a) Production of sugar in 1049-50
of the mills to whom quotas have
been allotted for the manufacture .of
cubes was as follows:

Sugar Mills,

Production
during
Factory 1949-50
(in tons)
(1) Saraswati Sugar Mnlls,
Abdullapur .. 9,231

(ii) Upper Ganges Sugar

Mills, Seohara. 15,742
(iii) Kesar Sugar Works,
Baheri 12,535
(iv) Bihar Sugar Works.
Pachrukhi . 9,004
(v) Shadi Lal Sugar and
General Mills, Ltd.,
Mansurpur . 9,668
(vi) Daurala Sugar Works,
Daurala. 11,727

The quantity of sugar allotted to a
factory for cubes bears no relation
to its sugar production. The allot-
ments are made to factories which
were either making cubes in the pre-
.vious control period or which set up
plants for cube making subsequently.

(b) The controlled retail price of
sugar cubes is As. -/11/6 per lb.
when packed in one lb. packing, and
As. -/10/3 per 1b. when packed in
5 1b. packing. .
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Crop YIELD AND PRicEs

274, Shri M. L. Gupta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the estimated average yleld in
India per acre of (i) jute; (i) cotton;
(iii) paddy; (iv) wheat; and (v) jowar
in maunds and their current market
and control prices per maund; and

(b) the acreage under each crop at
present?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) and (b). A statement giving the
required information is placed on the
Table of the House.

STATEMENT

Aoemgs yield per acre, current market
prices, controlled prices and acreage
under cerlain orops.

All India Current Controlled All-
average market Tesue  India
yield per price  price  Aoreage

agre (Maroh (Rs. per under the
Crop 10490- 50 '51) (Rs. maund) eorop;
(Mds.) per 1949-60
maund) (Million
acres)
1 2 8 4 5
Jute 13°1 84-0-0 Nocont- 1'16

(Europoan rol at
Jat Middle, present
Caloutta) .

82.0-0 81.8.0 11'78
(Desi varie- (Maxi-
ty, Ab har) mum

Cotton 12

prioo for
Jarilla
verjoty)
Paddy 8'3 27.0-0 25-5-0 7178
(Burdwan) (Medium
aman, W.
Bengal)
Wheat 7°0 17-8-0 19-3-2 23 a3
(Chandauri) (Grade
IIIU.P.)
Jowar 42 14.0-0 16-6-6 37-63

(Bagar)




Friday, 4th May, 1951

PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)

OFFICIAL REPORT

Third Session

of the

PARLIAMENT OF INDIA

1850-6l



THE

PARLIAMENTARY DEBATES
(Part I1I—Proceedings other than Questions and Answers )

OFFICIAL REPORT

PARLIAMENT OF INDIA
Friday, 4th May, 1951

The House met at Half Past Eight
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-30 A.M.
RESIGNATION OF SHRI JAINARAIN
VYAS

Mr. Speaker: I have to inform hon.
Members that Shri Jainarain Vyas has
resigned his seat in Parliament with
effect from the 27th April, 1951.

ELECTION TO COMMITTEES

I. AL INpIA COUNCIL FOR TECHNICAL
EDUCATION.

II. CENTRAL ADVISORY COMMITTEE OF
THE NATIONAL CADET CORPS.

III. CENTRAL TEA BOARD.
IV. CoMMITTEE ON PUBLIC ACCOUNTS.

Mr. Speaker: I have also to inform
the House that upto the time fixed for
receiving nominations for All India
Council for Technical Education, Cen-
tral Advisory Committee of the
National Cadet Corps, Central Tea
Board and Committee on Public
Accounts, one nomination for each of
these Committees was received. As
there is only one vacancy in each of
these Committees. I deciare the follow-
ing Members to be duly elected:

I AUl Indin Council for Technical
Educatzon.-——_Shr_i Syamnandan Sahaya.
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I1. Central Advisory Commitiee of
the National Cadet Corps.—Shri
Joachim Alva.

III. Central Tea Board.—Shri Dev
Kanta Borooah.

IV. Committee on Public Accounts.—
Dr. N{ono Mohon Das.

Shri Sidhva (Madhya Pradesh): On =
point of information, Sir. On my ques-
tion No. 3824, I wanted to know the
person who had retired and you ruled
out the question saying that it is a
private matter. The person concerned
is a public servant and I would like to
be ;ztnlightened as to how it is a private
matter.

Mr, Speaker: Did I say ‘private
matter’? Well, perhaps I should have
said ‘individual matter’. To my mind.
it is not proper to bring in the name
of the .officers. I have said this so
many times and still, if the hon. Mem-
ber has any suspicion that the infor-
mation given is wrong and thinks that,
for this particular post, that man may
not be there but he may have been
kept under some other nomenclature,
if he has any such suspicion, then he
must satisfy himself about it before
bringing in the name of the officer. As
far as possible, in this House we should
not bring in individuals’ names. We
should only concern ourselves with
questions of principle or policy.

Shri Sidhva: But how am I to get at
the facts?

Mr. Speaker: He can write a letter.
to the hon. Minister; if he does naot get
a reply from him, he can write to the
Parliament Secretariat and it will then
be our effort to see that the infarma-
tion is supplied. If even after all this,
the information is not supplied, then I
shall see if questions can be permitted:
but not till then. He must first exhaust
all avenues.
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Dr. Deshmukh (Madhya Pradesh):In
this particular case, there is no likeli-
po:d of the person’s reputation suffer-
ing.

Mr. Speaker: I do not want any
argu,ments. It is not a question of one
man’s reputation suffering or not
suffering. It is a general rule that in-
dividual names should not be brought
in. We are not concerned witlr indivi-
duals in the administration. We are
only concerned with their public
capacities. .

Dr. Deshmukh: But
create trouble, Sir.

individuals

Mr. Speaker: Order, order. I am
quite clear on this point.

FINANCE COMMISSION (MISCEL-
LANEOUS PROVISIONS)
BILL—concld..

The Minister of Finance (Shri C. D.
Deshmukh): The Expert Committee
which the Constituent Assembly set up
to consider the financial provisions of
the Draft Constitution recommended
the setting up of a Finance Commis-
«fon for the purpose of advising the
Government in regard to the distribu-
tion of revenues between the Centre
and the States and applications for
assistance from the States. The provi-
sions in Article 280 of the Constitution
follow this recommendation. The Con-
stitution provides for the appointment
22 a Finance Commission within two
years from the commencement of the
Constitution and thereafter at the ex-
piration of every fifth year or at suck
earlier time as the President may con-
sider necessary. The Constitution also
provides that the qualifications requisite
for appointment as members of ‘he
Commission and the manner in which
the members may be selected
determined by law and that the Com-
mission shall have such powers for the
verformance of their functions as the
Parliament may by law confer on them.
The Bill before thre House has been
introduced in accordance with the pro-
visions just mentioned.

It is unnecessary for me to explain
at any length the provisions in the
short Bill before the House. It lays
down the qualifications necessary for
membership of the Commission and
confers upon them the powers of a
civil court in the discharge of their
functions. The qualifications proposed
in the Bill for members of the Com-
mission generally follow the recom-
mendations of the Expert Committee
mentioned earlier. While this Com-
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statutory conditions as to how ‘he
members should be selected, they
recommended that at least two of the
members should be selected through a
panel of names submitted by the State
Governments; that at least one membeo:
shrould have intimate knowledge of
finance and accounts of Government
and that at least one should have wide
and authoritative knowledge of econo-
mics. They also recommended that the
Chairman should be selected by the
President; that he should be one who
has held or is holding high judicial
office not lower than that of a High
Court Judge. As mentioned earlier, the
Bill generally follows these recom-
mendations except that it has not been
made obligatory for the Chairman to
have held high judicial office and the
manner of selection of the Chairman
and the members has been left to the
President. The House will remember
that in the selection of the members cf
the Commission a variety of considera-
tions will necessarily have to be taken
into account so as to secure public
confidence in the Commission and it
does not seem desirable to be too meti-
culous about the qualifications to he
prescribed in a law too restrictive in
regard to the manner of appointment.
The members of the Commission will
be appointed by the President with
due regard to the qualifications pres-
~ribed by the Bill, and the conditions
of service, salaries and allowances of
the members will be regulated by rules
to be made by the Central Government.
I feel sure that the provisions of the
Bill now before the House will generally
secure for the Commission that
detached and independent outlook
which is so necessary for the considera-
tion of the very important matters
which the Constitution has left for
them to consider.

Mr. Speaker: Motion moved:

“That the Bill to deterniine the
qualifications requisite for appoint-
ment as members of the Finance
Commission and the manner in
which they shall be selected. and
to prescribe their powers, be taken
into consideration.”

Shri J. R. Kapoor (Uttar Pradesh):
1 welcome this Bill. important and
necessary as it is, because it seeks to
provide for the appointment of the
Finance Commission which as already
stated by the hon. Finance Minister
must be constituted under Article 280
of the Constitution within two years of
the commencement of the Constitution.
As a matter of fact. that Expert Com-
mittee of the Constituent Assembly t»
which reference has just been made by
he hon Tinance Minister had recom»
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this  Commission may be appointed
swraightaway and statutory recognition
1nugav be given to 1t 1n tne Constitution
when 1l 1s entorced. ‘L'heretore this Bil
nas been placed betore us none tou
soon and 1 welcome it. But L tind that
1L has been very carelessly dralted and
We atlention and care that should have
been bestowed on 1t have not been
bestowed on it. 1 find that it is detec-
lve both 1n  substance and in iorm,
though 1 am prepared to concede that
il does nol compare very untavourably
wilh several other Bils that have
recenlly been placed betore us for con-
sideration and adoption, because loose
wording of the Bill has been the order
ol the day with the result that we
hastlly enact legisiation which subse-
quentyy 1s questioned 1n course ot law
and leads to a crop of litigation and tc¢
many consequent difliculues and dis-
advantages.

The essence of good legislation is
terse and caretul dratting, but we find
that that practice is not carefully
adopted by the Dratung Department of
the Central Government. Une method,
Sir, of unproving and perfecting ihe
dratting ot Buls 1s to refer them, parti-
cularly the important Bills, to delect
Committees. But then this suggestion
1s very often not accepled by the Gov-
ernment and the result is that a good
deal of time ot this tiouse is spent in
long debates, both with regard to the
substance ot the Bills and with regard
0 the phraseology thereof. The ex-
perience of the debate on the Visva-
Bharati Bil alone should be enough to
convince Government that they would
be well-advised hereafter to reter their
important Bills to Select Committees,
80 that much time of this House may
not be unnecessarily spent. As it is
many an amendment is haphazardly
accepted by Government and many
necessary and important amendments
are summarily rejected.

There is another method which I
might suggest and which if accepted
by the Government would lead to
better drafting: that is that all the Bills
may be referred to a special committee
which this House or the Government
may appoint for the purpose. If that be
not acceptable to Government, I might
suggest that all the Bills before they
are placed before the House might
first be referred to the Standing Advi-
sory Committee of the Ministry of
Law, so that the drafting of the Bills
may be carefully looked into, also the
substance of the Bills, and we may
have before us for consideration only
such Bills after they have been care-
fully scrutinised by that Committee.

I also find that an important:‘ provi-
.
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been followed in this case, inasmuck
as we do not find any financial memo-
randum. No doubt, my hon. friend
randit Thakur Das Buurgava reminds
me that there is a financial memo-
raidum, but rather than it being a
hnancial memorandum it is practically
the negation ®f it. With your permis-
sion I would refer the House to Rule 57
gf the Rules of Procedure which tays
own:

“A Bill shall be accompanied by
a financial memorandum which
shall invite particular attention to
the clauses involving expenditure
and shall also give an estimate of
the recurring and non-recurring
expenditure involved in case the
Bil is passed into law.”

Now instead of our being told as to
what the estimated expenditure would
be, wé are told that it is not possible
to say as to what that estimated ex-
penditure would be.

Shri C. D. Deshmukh: May I point
out to the hon. Member that in the
Budget which was passed by the House
only a few days back a tentative pro-
vision of Rs. 1:75 lakhs has been made
for the Finance Commission.

Shri J. R. Kapoor: Then it should
have been much easier still to mention
that fact in this financial memorandum,
That contention rather than helping
the hon. Finance Minister in explain-
ing away as to why it was not possible
tor him to mention it here, shows
clearly that though it was certainly
within their competence to put in here
as to what the amount of expenditure
would be, they have not mentioned it
for no valid reason.

Shri C. D, Deshmukh: I assumed that
khe hon. Members knew what they

were voting for.

Mr. Speaker: I may point out to the
hon. Member that the Statement of
Objects and Reasons is dated the iiih
December, 1950. It is very probable
that the Budget Estimates of this parti-
cular item would not have been ready
by that time. At the time the Bill was
printed the statement must have beeun
true; but by the time it comes before
the House for discussion, the Budget
provision has been passed. So there is
nothing contradictory about it. The hon.
Member's criticism that they ought tc
have given some estimate here is a

different matter. .

Shri J. R. Kapoor: That is exactly
my submission—that that estimate
must have been here, because I do not
think that 1the Finance Minister is
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picture about this Finance Commis-
sion. There must have been some pro-
posals before them as to what salary
should be paid...

Mr. Speaker: Let uspgo to the other
points.

-Shri J. R. Kapoor: Since you had 10
very carefully incorporated this rule
specifically in the Rules of Procedure,
1 thought that it is well that the attea-
tion of any Minister may be drawn to
it if he has failed to act according to
the prescribed rules. Even now I would
very much like the hon. the Finance
Minister to give us a little more
detailed picture during the course of
his reply to the General Discussion, as
to what is likely to be the expenditure
over this Finance Commission, how
many clerks, how many Superinten-
dents and what sort of officers are
likely to be attached to the Commis-
sion, so that we may have a rough
idea of the whole picture.

. Now with regard to the qualifica-
tions of the Members of this Commis-
sion, I. find that though it has been
claimed by the Ministry that they have
tried to largely follow the recommenda-
tions made by.the Committee appointed
by the Constituent Assembly to advise
on the financtial provisions of the draft
Constitution, as they say in the notes
on clause 3, I find that they have very
widely departed from the recommenda-
tions of the Expert Committee, The
main recommendations of that Expert
Committee were: first, that the Chair-
man of thre Commission must be a
person who is or has been a Judge of
the High Court. This to my mind was
a very salutary recommendation be-
cause the functions of this Commission
would ‘be very much in the nature of
adjudicating between the claims of tne
various States inter se and the: finan-
cial claims of the States in relation to
the Central Government. So there will
be three parties whose claims will lrave
to be considered by this Commission.
It was necessary, therefore, that the
head of this Commission, the Chair-
man of this Commission, should have
been one who has the capacity to
adjudicate and decide between the
claims of the various parties. Therefore
after careful consideration of the sub-
ject, the Committee rightly recom-
mended that the Chairman of this
Commission must be either a sitting
High Court Judge or a retired High
Court Judge. But what do we find in
this Bil1? We find that it is not neces-
sary for the President to have even
one Judge in this Commission. So far
as the Chairman is concerned they

: tirely against the recom-
have‘SQPE e.e E\-! ﬂ‘En.rf Cammittee
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because according to clause 3 of the
Bill the Chairman would be one ~vho
has experience in public affairs. It is
not necessary for him to have auy
judicial or legal experience at all.

Dr. Deshmukh (Madhya Pradesh):
Is there auy retired High Court Judge
who is not employed at the present
moment?

Shri J. R. Kapoor: I do not know.
My hon. friend may have better infor-
mation on the subject. But the ques-
tion is, should or should it not be
obligatory on the President to have as
Chairman one who is a sitting or a
retired High Court Judge? That all the
retired High Court Judges have already
been - provided for 1is entirely a
different matter with which I am not
concerned. But must or must it notl be
obligatory on the President to appoint
as Chairman one who has judicial
experience? According to the Bill it is
not obligatory. It is not necessary,
according to the provisions of this Bill,
for any High Court Judge to be on this
Commission at all, for what it says is
that with regard to the four other
Members their qualifications may be as
mentioned in sub-clauses (a), (b), (c)
and (d). But it does not lay down that
there must necessarily be a person
who has the qualification of a High
Court Judge and it leaves it open to
the President to appoint the Chairmnan
and all the four other Members of the
Commission who have had absolutely
no judicial experience. This I submit is
not the right thing and is going
absolutely contrary to the recommenda-
tions of the Expert Committee. I would
very earnestly urge on tne hon. the
Finance Minister to so amend the
clause relating to qualifications and
selection of the Members of the Com-~
mission as to make it obligatory on
the President at least to have one

= Member of this Commission—be he the
Chairman or an ordinary Member—
who has the necessary qualification of.
a High Court Judge.

The second recommendation of the
Expert Committee was that so far as
the four Members were concerned,
two must be selected from out of a
panel drawn up by the Central Govern-
ment and two must be selected from
out of a panel drawn by the various
State Governments, so that on the
Commission there might be represen-
tatives both of the Central Govern-
ment as also of the State Govern-
ments, and at the head of the Commis-
sion shall be an absolutely impartial
person of the capacity and qualifica-
tions of a High Tourt Judge. This
recommendation also has been very
summarily brushed aside, and yet it
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has been claimed by the hon. the
Finance Minister that this Bill is very
much in accordance with the recom-
mendations of the Expert Committee.
That Expert Committee, 1 submit, had
very carefully gone into this question.
As its very name implies, it was .an
“expert” Committee and its recom-
mendations must be given due weight
and consideration. True it is that all
those recommendations were not speci-
fically provided for in the Constitution,
but little cauld the framers of the

Constitution have imagined that for the.

simple reason that these recommenda-
tions were not speciflcally incorporated
in the Constitution they would be
summarily brushed aside and absolutely
no -consideration would be paid to
these recommendations. I submit that
this is not a proper way of doing
things. It may be that the hon. the
Finance Minister holds views which
are contrary to the views of the Expert
Committee. But then I ask, is it open
to the Finance Minister to go behind
the recommendations of the Expert
Committee even at the very first time
that we are going to provide for the
appointment of this Commission?

Shri C. D. Deshmukh: I am sorry to
interrupt again. But in the course of
my speech I made a reference to the
Expert Committee and 1 gave my
reasons why we felt that we could not
accept its recommendations. So is it
right for the hon. Member to say that
this has been ‘brushed aside’, it has
been ignored and so on? It is a differ-
ence of opinion. That is all.

Shri J. R. Kapoor: Well, as I sub-
‘mitted, according to the view of the
hon. the Finance Minister those recom-
mendations may not be correct re-
commendations. But then, all the same,
my contention does hold good that
those recommendations have not been
accepted by him. He may have his own
good and valid reasons for not accept-
ing them.

Mr. Speaker: His objection is to the
hon. Member using the expression
“brushed aside”—as if they were not
looked into or cared for. They are
considered.

Shri J. R. Kapoor: All right, Sir. I
will say then that they have been safely
and carefully put in the cold storage.
I would not even say that they have
been rejected: I would say that they
have been very safely preserved in
cold storage.

Dr. Deshmukh: After due considera-
tion!

Shri J.°R. Kapoor: Then I find that
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been incorporated in the Bill which
says that the President while appoint-
ing the -Members of the Commission
shall enquire us to whether every
Member of the Commission has any
such interest or not which would pre-
judicially affect him in the discharge
of his duties—that is a very healthy.
provision—and though it has also been
provided, and very rightly, that the
President shall continue to make
enquiries in this respect from time to
time, I find that once the Members of
the Commission are appointed, even if
after such enquiry the President comes
to the conclusion that a Member of the
Commission has acquired such interest
whith disqualifies him from continuing
to be a Member, it has not been speci-
fically provided that such a Member
shall cease to be a Member. I lrave no
doubt in my mind that it is merely
an over-sight and that the necessary
amendment would be coming forward
before us from the hon. the Finance
Minister to remove this lacuna. But
then this is one more ‘illustration of
the fact that the Bills are drafted not
with due care, and this strengthens my
contention that these Bills should be
sent for proper scrutiny to the Stand-
ing Advisory Committee attached to
the Ministry of Law. .

I welcome this Bill once again and
I hope that it will be suitably amended
in the light of the suggestions that I
have made, particularly my suggestion
that specific provision must be made
herein for the appointment of at least
one Member who is a High Court
Judge or qualified to be a High Court
Judge.

Pandit Kunzru (Uttar Pradesh): The
hon. the Finance Minister has ex-
plained to the House the reason for
bringing forward this Bill, and the
recommendations made with regard to
Members of
the Finance Commission by the Ex-
pert Committee. His summary of the
recommendations of the Committee
was clear and impartial. Nevertheless,
I regret that in the Bill we are requir-
ed to choose—I mean it has been laid
down that the Chairman must have
had experience in public aflairs. I
personally think that it is not neces-
sary that the choice of the Chairman
should be restricted in this manner.
It is quite possible that a person by
virtue of his knowledge of financial

and econor‘?ic dmattters lr)nay be iwel&
~ tte 0 e appointe
50 am. Chairman of the Com-

mission, Government may feel that
he will make a very impartial Chair-
man and yet, if this Bill is passed as
it is, they will be debarred from select-
ing such a man. All that is desirable
ie that wa chonld add t4 the analifica.
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tions of the Members of the Commis-
slon that are mentoned in the Bill one
more qualification, namely, experience
In  puplic aftairs. If that 1s done
Government will be tree to choose the
Chairman and the Members of the
Commission in any manner they like
out ot persons possessing the quaiiilca-
tlons mentionea in the Bill but 1 see
no advantage in restricting the choice
ot the Chairman, who will be the most
important Member of the Commission
in the manner suggested in the Bill.
The Expert Committee was not the
only body that considered this matter.
Government deputed two officers of
the Finance Department, Mr. B. K.
Nehru and Professor Adarkar towards
the end of 1946 to Australia to study
the system of federal finance. They too
have not recommended that the Chair-
man must be a man with wide
experience of public affairs. They have
recommended like the Expert Com-
mittee that he should be a man who
has' held higk traditions of office. I
dilter from both these Committees on
this\point. I think that Government
should have absolute freedom to choose
any Member of the Committee trom
any of the categories that may be
mentioned in the Bill. The Expert
Committee to which the hon. Finance
Minister has reterred, has recommend-
ed that out ot the 4 Members of the
Commission, leaving aside the Chair-
man, two should be seiected from a
panel of nominees ot unit Govern-
ments and two others trom a panel of
nominees ot the Central Govern-
ment. I do not approve of this
method of selection at all. No one
should look upon the Commission as a
battle-ground where the representa-
tives of the States and the Centre are
to meet in order to fight with regard
to the respective rights of the States
and the Centre. The Commission
should consist of persons with an in-
dependent and detached outlook, who
will try to allocate the proceeds of the
divisible taxes and to deal with the
requests of the State Governments for
financial assistance in such a way as to
promote to the best possible extent
the interests of the country as a whole.
They will undoubtedly have to bear in
mind the wide responsibilities of the
Central Government. I do not think,
Sir, that any Commission that tries to
place the States on a footing of equality
with the Centre will ever succeed in
discharging its duties properly. The
Commission must at every step bear
in mind the ultimate interests of the
country. If this is to be done, we should
not have nominees of the Central
Government and the nominees of the
Qtatne Wao chanld have men who will
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them in such a way as to ive no
g‘round for complaint either‘ to the
Centre or to the States and who will
always try in whatever they do to keep
the larger interests of the country in
View including this expression “the
urgent need for the development of the
resources of the States”. I do not quite
remember what my hon. friend, the
Fupance Minister said with regard to
this particular recommendation of the
Expert Committee, but I hope he did
(x_}%tv :?gman);th;nlg é? the effect that the
ent of India were in
with this recommendation. sympathy

I should like to.suggest to the Finance
Minister that the categories from
which the Members of the Commission
may be chosen may be enlarged by
making it possible for Government to
a point, if they so choose, a man with
experience in business affairs—this is
one of the recommendations of the
Nehru-Adarkar Committee. The addi-
tion_ of this qualification will not limit
the choice of the Government in any
manner; on the contrary it will widen
the sphere from which competent men
may be cho_sen. I hope, therefore, that
my suggestion will commend itself to
the Finance Minister.

Lastly, I should like to suggest that
thre Bill should be self-contained. The
terms of reference of the Commission
are given in the Constitution. I think
it will be désirable if they are repeated
in the Bill, so that we may have the
provisions relating to the personnel,
duties and powers of the Commission
in one legislative measure. I think
this will be to-the convenience of
students of public questions and should
not create any difficulty in anybody's
way.

I should like to make one more sug- *
gestion before I sit down. It is not
necessary to lay down—and the Bill
does not in fact lay down—that any
Member of thre Commission should be
a permanent and a whole-time mem-
ber, but taking the conditions in this
country into account, I feel that at
least one Member of the Commission
should be a man who will devote all
his time to his duties. There is such
a large number of units. So much
material will have to be collected and
so much thought will have to be given
to the question of the division of the
proceeds of the divisible taxes not
merely between the units inter se, but
between the Centre and the units, that
I doubt whether it would be possible
for the Commission to discharge its
duties properly if the Chairman and all
the other Members were part-time

men, who met occasionally jo consider
thea rmambanial e llantead e  d¢thae Oanwes
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on this subject, of a general kind,
available already, and the material
that will be collected will require so
much assimilation that at least one
Member of the Committee should give
his thought to the materials that the
Commission will have to consider con-
tinuously from day to day.

Lastly I suggest that the Commission
should be given a strong secretariat.
Probably, it will be wise to select the
secretariat as the Nehru-Adarkar Com-
mittee has suggested from among the
States and Central Finance Department.
However the men may be selected,
they should be men of considerable
knowlcdge of financial affairs and wide
outlook. The Secretariat of a body like
the Finance Commission should, if
possible, have an outlook that will help
the Members of the Commission in
carrying out their duties in an en-
lightened and impartial manner.

Before I sit down, I should like to
refer to the manner in which the per-
sonnel of the Commonwealth Grants
Commission in Australia is chosen.
Various considerations are kept in
mind; but no rigid formula has been
laid down restricting the choice of the
personnel. I understand that at pre-
sent, the Chairman is a Public accoun-
tant and a Lecturer in Economics. Of
the two Members. one is a University
Professor, in Economics, I believe, and
the other a Member of Parliament.
This Commission which was estab-
lished in 1933 has obtained so high a
reputation for knowledge, Qractlcable
ability and fairness. We in this country
consider it desirable to follow in 1t§
footsteps, and I think we might well
keep in mind the frecdom allowed by
the Commonwealth Govern;nent to it-
self in regard to the choice of the
competent men. I am in favour of
laying down the categories from which
the Members may be chosen. But,
beyond this, Government should not
agree to the limitation of their choice
in any manner. , .

Shri M. A. Ayyangar (Madras): I
would like to say only a few words.
First, let me begin with the qualifica-
tions that have been laid down for the
appointment of the Chairman. My hon.
friend Pandit Kunzru said that it ougirt
not to be laid down in the statute itself
that the Chairman shall be well vers_ed
in public affairs. I do not agree with
him: Nor do I agree with my hon.
friend Mr. Jaspat Roy Kapoor that a
High Court Judge will do much better
than a man of public affairs. This is
not a matter for a High Court Judge.
As far as I am able to see, a High
Court Judge is not a person well
versed in or who has had, in the ordi-
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with flnancial implications’ between
State and State. It is a public man,
well versed in public affairs, an out-
standing personality, who can hold the
‘scales evenly and infuse that amount
of confidence between the States when-
ever a quarrel arises between the
States and the Centre, and level out
the differences. On account of his age
and experience, a man of public affairs
will be able to do justice to all social
undertakings and see that the public
utility works either at the Centre or
by the States are not starved. There-
fore, I welcome the qualification that
is required of the Chairman. It ought
not to be laid down that he must be
a High®" Court Judge. The Chairman
may be a High Court Judge. If it is
possible for me to lay down. I would
say that a High Court Judge shall not
be the Chairman of this Comnfission. I
say, there is a craze here. I am a
lawyer myself and under this law, I
am competent to become the Chair-
man. I have practised for more than
ten years. But, by that alone, I feel 1
am absolutely incompetent to become
thhe Chairman. Because, I know that
these gentlemen deal with ordinary
affairs, between citizen and citizen:
they deal with private rights: not
public rights and with financial affairs
between one State and another State.
I know many of these Judges; with-
out any disparagement. to them, most
of them are absolutely innocent and
ignorant of all these matters. It is not
as if it is wrong to say......

Shri J. R. Kapoor: All the same.
they adjudicate disputes between one
State and another State. ;

Shri M., A, Avyangar: I do not agree;
my hon. friend is too crazy dnd too
much exalted over this kind of
judiciary. As a matter of fact...

Pandit Maitra (West Bengal):
It involves a question of judicial ad-
judication (Interruption).

Mr. Speaker: Order, order.

Shri M. A. Ayyangar: He must be a
man of public affairs. He must have
firstly an over-all picture of our re-
sources, secondly the needs of our
community and the priorities with re-
gard to these. and how the resources
have to be allocated from. time to time.
Tt is not a mere giving an ipse dixit.
He may make a separate recommenda-
tion; he should be watching the things
from day to day. Therefore. advisedly.
even in this Committee’s report, it is
recommended that it would be best if
one or more were public men with
wide experience. All that the hon.
Finance Minister has done is to insist
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should be a man with large experience
in public affairs. I am confldent that,
with his alacrity, he would clroose an
outstanding . personality who will be
able to infuse confldence in the units,
level up the differences of the various
States, and bring about a fair distribu-
tlon of the resources without starving
either the Centre or the States. I have
no quarrel with a High Court Judge
being there if otherwise he is found
competent in these matters. That is
why provision is made for a place for
the High Court Judge also.

So far as recruitment is concerned, 1
do not agree with the recommendation
of the Committee. That recornmenda-
tion staies that the States must set up
a panel from which two persons may
be chosen and the Centre must set up
a panel from which two persons may
be chosen, and that the Chairman
shall be appointed by the President.
Advisedly, that has been found un-
workable and therefore has not been
taken in here.

Shri Sidhva (Madhya Pradesh): That
would mean canvassinz._

Shri M. A. Ayyangar: Therc are
various other inconveniences.

Shri J. R. Kapoor: Why did we adopt
this report in the Constituent
Assembly?

Shri M. A. Ayyangar: It does not
mean that we have adopted A to Z of
the report. There is no good of accus-
ing the Finance Minister. I know that
many of tlrese recommendations are
unworkable. Is it the opinion of any
hon. Member here that merely because
a committee is appointed and it makes
a report, it is obligatory upon the
Government to accept every word of
what that committee says, and that the
Government must give up all their
powers in favour of that committee?
Why not then make the Committee the
Finance Minister here? I am afraid
we are suffering from a sort of in-
feriority complex.

The Minister of State for Transport
and Railways (Shri Santhanam): The
Constituent Assembly rejected the pro-
posed distribution of the taxes.

Shri M. A. Ayyangar: Yes, only &
few were accepted. After all thre com=
mittee is only an advisory committee.
Whatever the name of a committee be,
it is not necessary that every one of
its recommendations should be accepted
by g\é Government—from A to Z. It
all depends on the manper In which
the recommendations are made and
what recommendations; are made. of
L e 1 Cavernment does mot accept.

4 MAY 1951 (Mtscellanegyl: Provisions) 8081
i

any of the recommendations and simply
brushes them aside, then certainly
there will be a case for complaint as
to why when such a committee had
been appointed for a particular pur-
pose, none of its recommendations had
been accepted. However, what I would
suggest is, whether it be in the Statute
or not, a person who is a Finance
Minister of a State or an ex-Finance
Minister of a State should be a Member
of this Commission. It is a question
of the distribution and allocation of
revenue from the Centre to the Pro-
vinces or States, also grants-in-aid
from the Centre to the Provinces or
States. Therefore an outstanding
Finance Minister of a State may be
there on thre Commission as one of the
members. I am not insisting that this
should be put in any of the clauses of
the Bill, but I hope the Government
will bear this In view. Otherwise it
is likely to bc a one-sided picture that
we get. The Commission may lack ex-
perience of the needs of the States. I
would leave this suggestion at this
stage and not insist upon it being
inltﬁ'oduced as a specific clause in this
Bill.

And then, as regards the selection of
the members, I would like to state
that a selection committee should be
appointed to advise the President and
this committee to advise the President
may consist of the hon. Finance Minis-
ter, one Finance Minister of a-State
and a Member of Parliament. That is
my suggestion. There must be a selec-
tion committee of the nature that I
have suggested, because various influ-
ences may be brought to bear on this
question and some one quite.mnocent
of everything may be put in. Some-
times a person quite innocent of all
these things is appointed Governor of
the Reserve Bank.

Shri Sithva: Innocent of what?

Shrl M. A. Ayyangar: Innocent of
the ‘affairs of Government and of the
Bank. I am not accusing any particular
individual, but we have to make
certain references. It is possible that
the person put on the job may learn.
But we are putting him there for being
coached up. By the time he is suffi-
ciently coaclred up, he is too old to
continue and he retires. Are we to
place institutions in the hands of such
persons, merely because they have to
be provided for? I regret to say this,
but this state of affairs should not be
there. I do not want that such influ-
ences should be brought to bear on
the selection. However high a person-
ality he may be, we have to see his
fitness for this particular job. I may
be a lawyer, but as a chemist T am
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qQuite useless, also as an accoumtant or
auditor. After all we have to see if a
particular man is fit for that particular
job. He may be a good administrator,
but in this particular job he may be
useless. He may not be good enough
to be the Director of the International
Monetary Fund and so on. Therefore 1
want to sound this note of warning at
this stage. There must be a sort of ud
hoc committee consisting of the Finance
Minister, one of the Finance Ministers
of the States and an outstanding per-
sonality of Parliament who should re-
commend to the Presjdent a panel of
names from which the President can
select the names. That is my individual
view and I hope also the views of
most of the Members here. I want the
Finance Minister {o be kept above all
these influences that may be brought
to bear. That is my suggestion.

Next I would like to know from the
hon. Finance Minister row far this
recommendation of this Committee has
been given effect to, I mean the one
regarding collection of materials for
the Commission, so that the Commis-
sibn could apply itself immediately to
the work. In paragraph 66 the report
says:

“Between now and the setting
up of the Finance Commission, we
recommend that the Central
Government should take steps in
consultation with the Provinces, to
collect, compile - and maintain
statistical information on certain
basic matters such as the value,
volume and distribution of pro-
duction, the distribution of income,
the incidence of taxes, both Central
and Provincial, the cor;sumption
of important commodities, partis
cularly those that are taxed or
likely to be taxed etc. The
Finance Commission, when set up,
would then have some basic infor-
mation to go upon, and would no
doubt call for such further infor-
mation as it may need. It would
also, to the extent necessary,
arrange for continuous examination
and research in respect of all im-
portant matters.”

I would urge on the Finance Minister
to appoint immediately a taxation en-
quiry committee. That is very neces-
sary and it has been promised on the
floor of the House from time lo time.
But for the reason that another com-
mittee was engaged on the work of
investigating into the national income,
this committee has not yet been set
up. But that committee has finished its
deliberations and also submitted its
report, if I mistake not—that is what
I learnt to the best of my information—
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and under these circumstances, the
appointing of this Taxation Enquiry
Committee should not be delayed. That
will h_elp enormously the decision of
the Finance Commission and it will
place before the Commission materials
on which they can proceed in the
matter of a fair distribution and
allocation of the income, expenditure,
the resources and other things between
the Centre and the States.

_As regards the functions of the
Finance Commission, I do not think it
is necessary to re-state them as they
are fully set out in the Constitution
itself. But one function which has
been recommended by this Committee
has not been incorporated in the Con-
stitution and I would suggest that it
E&;y be incorporated in this Bill. It is

s,

The commission has to allocate the
revenues. That is No. 1. It has to con-
sider applications for grants-in-aid,
that is No. 2. And any other matter
referred to it by the President, that is
No. 3. In addition to that the Com-
mittee has recommended that if in the
course of their investigations any other
matter becomes to their notice they
should be able to take that also up
and examine it and submit their re-
commendations on that. It must be
open to them to take up this also and
not feel that it is not one of the terms
of reference of the Commission. We
can put it in the Bill as one of the
functions of the Commission. it may
be said by the Finance Minister that
it is always open to them to make
any recommendations they like and it
may be accepted or not accepted by
the President. But all the same, I
would like to clothe them with the
authority to make such other recom-
mendations as they may think are
proper and are in the interest of such
allocation, in the discharge of their
functions, as may come to their notice
in the course of their investigation.

I would like to make one more sug-
gestion. Hitherto tlrese committees
have been of an ad hoc nature. Till
rnow even in tariff matters, they were
ad hoc commissions—there was no
continuity. When protection was given
there was no agency to see whether
that protection was proper or not and
whether it should be continued or
stopped. Likewise here the Finance
Commission can be established for
five years. In the Bill and also aceord-
ing to the Constitution any member of
the Commission/may be appointed, not
necessarily for five years, but even for
less than flve "years and the President
may appoint a member as a full-time
member or otherwise also. What J
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want is that these Members should
not be such who meet for an occasion
and then go. There must be continuity
about it. At least one or two of these
Members should be there for the full
period of five years. 1t must be the
duty of the Commission to find out the
results of thair recommendations. They
should watch the results of the distri-
bution or allocation that they have
recommended and from time to time
they should review the decision and
make recommendations to ithe Presi-
dent who may place them before
Parliament. Though it is stated in the
Constitution that the Commission
should be appointed once in five years.
it may be taken up merely as an ad
hoc commission because it has been
said here by the Committee that there
may not be work Tor all the year
round. With this remark, I do not
.agree. At least they must be able to
watch the progress and the way in
which the grants-in-aid are working,
whether they are working under any
hardship or not. So that by the next
budget they will be able to make re-
commendations altering the allocations
or grants to Provinces.

I would suggest that at least the first
Commission should be appointed for
not less than three years. Under this
Bill they can be appointed even for
one year only. There should not be a
change within such a short time. be-
cause they will not be able to gain the
experience and knowledge as would
enable them to give effective advice

- to the various States.

As regards salaries I have my own
doubts. It is said that some people will
come only on a certain salary. I do
not want that there should be any
difference in salary between people.
Salaries not exceeding a certain
amount may. be fixed in the Bill itself.
We have unfortunately imbibed the
spirit of the previous Government,
which was not a national government
and was able to purchase loyalty only
by money. They had no other source
to appeal to. They could not say
“Your country and my country are the
same”. They could not appeal to ths
sense of patriotism or the spirit of
public service. Unfortunately we are
getting into the same psychclogy. We
are purchasing men in the country
thus rendering the whole country im-
moral. We value people’s services in
terms of money. This attitude which
is prevailing among the ranks there is
unfortunately creeping into our ranks.
We have an absolutely good record of
gervice and hundreds and thousands
of our men and women have sacrificed
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mentality is creeping even into public
service. We sell ourselves. Every public
servant thinks that unless you give
him Rs. 4,000 he will not work. The
minimum standards must be set under
those circumstances so that there may
be no bargaining in the matter. There
must be a maximum limit also set.
The old standard of Rs. 500 may be
very low today but a reasonable
standard ought to be fixed. Some day
we must say that this is all we give
to our people, if they have a sense of
patriotism or a spirit of service, which
they are able $0 place at the disposal
of the Government. I do not want
public men selling themselves to the
Government at a bargaining - counter.
Let the topmost men work in a spirit
of sacrifice and public spirit.

Sir. these are the suggestions which
IB i]\al-rould like to make regarding this

Prof. K. T. Shah (Bihar): I shall be
brief. We have several bodies con-
nected with our financial organisation,
the functions of which are not so
clearly defined as to prevent over-
lapping or confusion. Here is on2 body
that has a constitutional basis, with
certain functions assigned fo it by the
Constitution, which have been elabo-
rated to some extent in this Bill. We
have got, under the rules of this House,
two o1 threce other bodies connected
with the working of the financial
machinery, such as the Public .Accounts
Committee, the Estimates Committee,
and the Standing Finance Committee.
The functions of all these four bodies
are not so clearly defined as eflectively
to distinguish one from another, to pre-
vent at any rate overlapping in func-
tions or confusion

Over and above these is the Plan-
ning Commission. It is an ad haoc
creation, and has no statutory basis,
so far as I am- aware. Their terms ot
reference even are not clear. nor their
powers and functions defined. At least
they are not defined with statutory
clearness. Their place and importance,
therefore, in the financial machinery of
this country remains somewhat vague.
So far as I am able {o gather, the
National Planning Commission would
make a long range National Plan re-
lating to the entire national ecomomy.
in which there will be one sector in-
cluding both the Centre and the States,
with regard both lo national and public
finance, and the financing of industries
utilities and so on. This wilY be a long
range plan giving a general picture,
the details of which will be imple-
mented for each particular case by
other organisations. I am not quite
clear whether there will be any sanc-
tion. so to sav. attached to the recome=
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Planning Commission, so far as the
. y
relat.c to finance, or for the matter ni
that, other sectors of our national
economy as well,

\So far as this statutory Financinl
Commission is concerned, the Constitu
tion, no doubt, lays down certain func-
tions; and as far as I am able to see,
those functions are of a semi-judicial
charactgr. They are not functions of
the Estimates Committee; they are not
functions to scrutinise the correctnesr
r appropriateness of the particular
demands for grants, particular projects,
or items of revenue and expenditure.
They are definitely stated to be the
allocation of the divisible sources of
revenue as between the Centre and
the States, and recommendations as
regards the distribution of grants-in-
aid by the Centre to the States.

[MR. DEPUTY-SPEAKER in the Chair.]

The Constitution has been so framerl
that the Centre is everywhere para
mount; and the units are deperdent on
it for almost any requirement of
theirs. Under these conditions. the
presence of a relatively impartial body,
like the Finance Commission, should
be a very weicome and helpful addi-
tion to the machinery. On the assump-
tion that the Financial Commission is
and remains a semi-judicial body, an
impartial body. with a truly national
outlook. it would be able. subject to
the Constitution and its framwork.
and subject also to such Rules as may
be made by competent authority, to
give its advice impartially.

That, at any rate. I conceive to be
the functions of this body. Its 1¢Bom-
mendations would, therefore. be con-
fined to the specific demands and re-
quirements of each particular vear,
and not extend, except perhaps in
exceptional cases, to long-range plan-
ning which would be the field of
activity of the Planning Commission.
This Commission will, no doubt. be
ibterested in long-range plans also, as
they come up for - consideration for
individual years from individual units
of the Union, or for individual projects
or sectors of the Union itself. To that
extent they, no doubt, wuld obe in a
position to make their recommenda-
tions. But here also would be needed
more a judicial attitude than the atti-

tude of what we narrowly call &
financier in the ordinary business

world of the day.

Assuming, therefore, that that is a
correct conception of the functions and
place of the Financial Commission in
our constitutional and administrative
organisation. I feel that the qualifica-
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are not very clear and deflnite, which
should be the case. The qualification

R 1%; the Chairman, as a man of public
affa

irs, is, to my mind, rather vague.
It might apply to anybody, or if you
apply it rigorously in your search, it
may fail to apply almost to anybody.
The term by its very nature is very
vague and no definition or even illus-
tration is given to suggest exactly
what is meant by a man of publir
affairs.

If by ‘“public affairs”, for instance,
is meant politicians,—I, for my part,
fear. that that ought not to be a
qualification, but rather a dis-
qualification, especially if you desire
the Commission to act in a semi-
judicial capacity. And for the same
reason, I would suggest, as it is not
so clear here as is made clear, for
instance, in the next Bill on the Tarifl
Commission. that anyone who is or be-
comes a Member of Parliament, or of
any State Legislature, should not find
a place on this body. That, I repeat, is
not made clear here; unless it is made
clear. there would be great danger of
the Commission a thing in a partisan
manner. Even if it is the intention of
the framers of this Bill to exclude
active politicians. let us say, who are
on the legislative bodies. it must be
made explicitly clear, as it is expressly
stated in the Tariff Commission Bill
where one who is or becomes a Mem-
ber is to be debarred or disqualified
from being a member of the Commis-
sion.

My reason for making this sugges-
tion is, again. to be found in my con-
ception, in my picture of the place
and function of the Finance Commis-
sion in the working of our financial
machinery, whether constitutional or
administrative. The fact, however, that
a remuneration is provided under this
Bill, partly by fees, or at any time by
fees. suggests that they may not be
wholetime members. The remuneration
may be given by way of specific fees
for specific work and that would
necessarily not bar members of this
commission as holding an office of
profit under the Constitution bars from
being members of a legislature. There
are at present members of the legis-
lature who are engaged as junior
counsel. as we were told the other day,
in constitutional cases coming before
the Supreme Court, and are rewarded
by fees. If that analogy is pursued,
and if the fees specifically mentioned
in this clause is a kind of remunera-
tion to be given to members of the
Commission, then I feel that it ‘might
let in active partisan members of the
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Jody to be an independent, impartial,

judicial body, holding the scales even, -

so to say, between the Centre and the
units, and holding also the scales even
between immediate demands and
demands of thre long run.

It has been said by one of the
speakers that the supremacy of the
Centre, or the supreme importance of
the collective needs of the country as
a whole, should not be overlooked; and
that, therefore, the balance, if at all
it has to be tilted, will have to be
tilted in favour of the Centre. I am
not quite able to agree with this view.
The Constitution has provided definitely
the position of the Centre vis-a-vis ‘the
units of great importance. If that is
so, then any further bias imported into
the members of the Commission, who
would by preference look to the needs
and requirements of the Centre, would,
in my opinion, be dealing out uneven
justice to the wunits. After all the
actual governance for the most part
of the country, the actual
daily wants of the citizens ot
the country, will be attended to by the
services, by the activities of the State
Governments, the local governments
like municipalities and district boards
and so on. If. therefore, you first pro-
vide, as you have done in your Con-
stitution, a balance in favour of. the
Centre—overriding powers for very
sufficient reasons have been provided
and that is accepted.—but if in addition
you import a kind of bias in selecting
your members of the Commission and
making them inclined in favour of the
Centre, then I am afraid the individual
units may have very good grgund for
feeling apprehensive that their interests
either in the long run or at any given
time, are not adequately considered.

1 would, therefore. suggest that the
sombined importance. the collective
importance of the country as a whole,
the aggregate necessity of the country.
now and in future, should, of course.
be attended to by the Commission. In
that they would naturally bear in mind
the recommendations or any long-
range vlans that may have heen
presented by the Planning Cpmmlssion.
and also by the other bodies. or the
requirements of the day to day
administration that may come up
before them. But the nee_ds of the
units. the States of the Union should
not be ignored, or disregarded.

It is from this point of view that 1
feel it necessary to say a word wit!
regard to the composition of the C{}m-
mission and also its functions. ou

have nrovided for 'me_ rnAe‘m‘tge:"s‘"aﬁ"tp arx
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that a member should be a qualified,
experienced lawyer. The view that I
hold and I submit it for the considera-
tion of the House, that it would be
undesirable to make such translations
from the Judiciary to the Executive
line at all. And if you must do so, do
so as infrequently as possible. You
cannot too strongly, too clearly keep
apart the judicial branch of the coun-
try’'s administration for the sake of
the general benefit and deal even-
handed justice to the citizens; and,
therefore, any chance for a judicial
officer to be translated into an execu-
tive capacity, with powers quite
different, with functions and utility
quite different from those of a judge,
would, in my opinion, be objectionable.
Though you may provide, and rightly
provide, for some judicial experience
and legal knowledge, whether as a
practitioner or as a jurist, in those who
may be called upon to be members of
such a body, anyone who is at the
given moment actually a judge of a
High Court should not be translated.
As the qualifications are worded here
it is a possibility; and, therefore, I
would like to guard against that. I
would not like to be misunderstood as
saying that I do not want judicial
experience on a body like this. I have
myself suggested that this is a judicial.
function, that the body is a semi-
judicial one, and, therefore, judicial
knowledge and experience would be of
very great value. But from the point
of principle, judicial officers actually
in office at a given moment ought not
to be translated into executive offices.
The overriding principle of responsible
democratic government, to my mind, is
of . keeping the executive and the
judiciary as far apart as possible. I
think it is desirable that that parti-
cular wording in the qualifications
ought to be amended or dropped,
namely “are judicial officers”.

]

As regards the other members the
qualifications are worded, again, some-
what vaguely—knowledge of accounts.
knowledge of business. knowledge of
economics even. These are general
terms. You have given no illustration
or explanation as to what precisely
would be meant by a knowledge of
accounts. An ordinary auditor or
accountant or a sharebroker, one who
has passed his life in sharebroking,—
are these people suitable for such a
function as you have in view? As one
of the members perhraps, yes, but the
Commission itself cannot be commnosed.
and ought not to be composed. of
people of the description as suggested
gm the clause detailing the qualifica-

ons.

Shri C. D. Deshmukh: May I point
out that the word ‘accounts’ is men-
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tioned in connection .with the ‘accounts
of Government'?

Prof. K. 1. Shah: Accounts of
Government? Is it stated clearly? I am
sorry then. Accounts of Government
stand in a different category; and
therefore, this is certainly a very valu-
able quafiﬂcation for a member acting
in this capacity. But amongst the dis-
qualifications I certainly would like to
include, besides insanity also Member-
ship of Parliament or any other Legis-
lature, because it is in my opinion....

Mr. Deputy-Speaker: Are they
synonymous?

Prof. K. T. Shah: They are not
synonymous, but they are on a par, in
this sense that they are likely to
deflect the judgment of the individual
by active partisanship. It is a weak-
ness of the upper storey and therefore
I do feel that, between the two, active
partisanship of politicians is more
dangerous than even infirmity of the
mind. The latter may be an act of God
and not of your own choice, whereas
t!;leiformer very often is of your own
choice.

Shri J. R. Kapoor: You are auto-
matically excluded for no Member of
Parliament can hold office of profit.

Prof. K. T. Shah: The Bill provides
gor remuneration by fees. Therefore,
it is not holding an office of profit
which would disqualify for member-
ship of Parliament.-1 have already
pointed out that there are people
present in this House who are engaged
from time to time as Junior Counsel
and appear before the Supreme Court
and are rewarded by fee. They are not
{disqualiied. The Attorney-General
is a case by itself which is provided
for in the Constitution. I am not
speaking of him.

The only thing, that I would like to
guard against is that, if you really
desire this Commission to function pro-
perly, if you really desire it to give
any grant whatsoever without any fear
that the interests of units, whether
immediately or in the long range, are
apt to be overlooked or under-estimated,
then I think it is of the utmost import-
ance that active politicians. whether
from the Centre or from the States,
should be excluded.

Then there is another point which I
should like to emphasise, and that is

with regard to the functioning of this .

body. I do not think, speaking from
memory, that any provision is made
for a situation where any vacancy may
occur. We do not know whether even
then this Commission can come to
valid and binding decisions This point
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arises from my view that this:Com-
mission is a semi-judicial body. For
instance, whenever a Division Bench
of the High Court sits in judgment, it
has to be composed of the specified
number of Judges; and if any Judge is
absent for the time being, then his
place must be taken by somebody else.
The Bench would not be complete un-
less it is composed of the number
specified. Here, can the Commissian sit
and act at any time with even a single

- member sitting; or most of the mem-

bers sitting together, or is there any
quorum? I suggest this is not provided
for. As my hon. friend Mr. Kapoor
started by saying, it is the characteris-
tic of recent legislation to be some-
what hasty in drafting. It would not
result in any loss of time or prestige
for Government, if his suggestion is
accepted and some permanent or ad
hoc machinery is set up to scan and
scrutinise the provisions from a tech~
nical—apart from a broad political—
point of view, so that lacunae of this
character may not remain. I trust that
this point will be taken in the spirit
in which it is put forward. It is always
possible for Government to waive
notice or any other requirement; per-
haps they may, if this suggestion needs
with the approval of the hon. Minister,
find out ways and means by which the
present position can be corrected. The
hon. Minister said yesterday that he
was always wiling to listen to and
agree with reason. I, therefore, hope
that here will be another instance in
which he can show his preparedness to
exhibit his very rational attitude in
such matters.

Yet another point that I should like
to place before the hon. Minister—-
place it in no spirit of carping of
captious criticism, but with a desire fo
be helpful—is that there must be some
arrangement by which the varioqs
bodies function properly, their work is
co-ordinated. and the financial adminis-
tration of that machine is made into
an integral whole by itself. We are
inclined to make provisions ad hoc. or
specific, as and when the need arises.
We have the Finance Commission.
Then we have a Planning Commission:
but I feel that that body has so far
been busy with very large problems,
and has not been able to attend to such
minute things as co-ordination, inte-
gration. and synthesis of the various -,
items of legislation and the adminis-
trative machinery that we set up. I
am aware of the respective soheres of
the different bodies: but if there is a
difference between the various bodies.
as for example the Commission that
we are now setting up under the Con-
stitution, or the Estimates of the
Acrrntinte Committee or the Standing
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Finance Committce, or ad hoc crea-
Uions by a fiat of the executive like the
Planning Commission,—if ~ there is
difference between any or all of these,
then it would be very much more to
the advantage of the smooth working
pf the financial system of the country,
if we had a single statute co-ordinating
them and providing for their working
in a mutually harmonious and mutually
synthetic manner. The possibilities of
overlapping may then be avoided, and
at the same time the possibilities of
conflict or confusion may be minimised.
1 hope that these suggestions will be,
not treated with the contempt that
those who are perhaps much better
informed than myself might feel, but
will be considered; and before the Bill
becomes law,—or even afterwards, if it
is so convenient,—such of them as are
acceptable would be given effect to.

Mr. Chaliha (Assam): The Bill has
given me a certain amount of satis-
faction that after all the Finance Com-
mission is going to be put in a concrete
form. Some time in 1949 .I suggested
that the provinces were feelihg very
much jealous about the allocation of
funds and they almost quarrelled and
had a grouse against the Central
Government. The Otto-Niemeyer Award
allocated 673 of jute duty to Assarfh
which was reduced to 20 per cent. by
the present Finance Minister. In order
to make an equitable distribution of
the Central Government funds I sug-
-gested that a Finance Commission
should be set up and the then Finance
Minister Dr. John Matthai said like
this:

“I am at present in a position
where it is impossible for me to
steer my course one way or the
other and my own mind has been
working rather in the direction
that my hon. friend Mr. Chaliha
suggested that probably the best
way of finding a solution for this
extremely difficult...problem is to

- have- something like a Finance
Commission. I am not making any
definite commitment; all that I
want to indicate is that my mind
is working along the direction sug-
gested by Mr. Chaliha.”

‘herefore, ] am proud and I am glad
that the Finance Commission has been
put into the Constitution and we are
also giving a concrete form to it here

in this Bill.

As regards the constitution of this
Commission, I entirely agree with you,
Sir, that Judges are not the best pgople
for this Commission. We require

administrative and business experience
s e 4~ allocate funds as. getween
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the different provinces. If we have:
Judges, they will have a very impartiu
mind but not a mind that is capable
of understanding the difficult problems
that exist between the different pro-
vinces. Therefore, I agree with you
there, Sir. The basis on which these
grants should be made has been very
well described in the Australian Grants
Commission Report. It is stated there:

“Special grants are justified
when a State through financial
.stress from any cause is unable
efficiently to discharge its responsi-
bility to the members of the Fede-
ration and should be determined
by the amount of help found neces-
sary to make it possible for that
State.........cooiiiiiiiii to reach
a level which is not appreciably
below the other States.”

That is one fundamental principle.
The second principle is as follows.

The second principle is:

“Special grants are justified
when a State through financial
stress from any cause is unable
efficiently to discharge its func-
tions as member of the federation
and should be determined by the
amount of help found necessary to
make it possible for that State by
reasonable effort to function at a
standard not appreciably below
that of other States.”

The third princiblc laid down is:

“(a) a comparison of the finan-
cial position of the claimant and
non-claimant States;

(b) the selection of a normal
budget standard and other budget
standards to which the finances of
the claimant State could appro-
priately be related;

(c) a judgment as to the amount
of effort to be 1equired of a claim-
ant State; and

(d) an adjustment of the grant,
so assessed, to the financial condi-
tions of the year in which it is

paid.”
11 AM.

This basis should be kept in mina,
and if it were possible, we should have
laid it down in the Act itself. Other-
wise, probably there will be another
jugglery_ or another tug-of-war between
the different States. But unfortun-
nately I find that no such provision has
been made in this Bill. I think there
will be some difficulty in the future
unless we ascertain by a committee the -
financial conditions in the ditterent
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States, their weaknesses, their strength,
etc. Unless this is done, it will not be
possible for this Cetnmission to func-
don roperly. Therefore, before the
Commission 1is appointed, I think an
enquiry committee should go round the
country and ascertain the situation, sc
that the work of the Commission may
be facilitated.

The qualifications for appointment
and the manner of selection of Mem-
bers of the ‘Commission have been
given in detail in clause 3. But as I
have said, we could have omitted
clause (a). Of course the other three
clauses are quite good. I do not per-
sonally think that a High Court Judge
would make good Chairman of this
Commission. In fact, a retired Governor
or a similar person who has a good
grasp of the financial affairs and
administration of the country would
make a good Chairman. Therefore in
place of a High Court Judge I would
suggest the substitution of ex-Governor,
though this has not been prevented by
the subsequent clauses. Yet a definite
provision to that effect surely would
be vefy helpful.

As regards Prof. K. T. Shah's sugges-
tion that a Member of Parliament
should not have a place on this Com-
mission, I differ from him entirely.
Politicians are sometimes power
hunters and suffer from similar defects.
But they have a better human under-
standing than many other people. They
come in daily contact from the highest
to the lowest of people, whereas a
High Court Judge would consider it
below his dignity to mix with ordinary
people. Particularly in a place like
Assam High Court Judges consider
themselves so big that they would con-
sider it, below their dignity to mix
with any people. Such people would
hardly be in a position to understand
the mind of men and the condition of
the States. I, therefore, think that
Parliamentarians should not be ex-
cluded from membership of the Com-
mission. In fact they have a better
knowledge of the peoFIe and things
than many other people and having
gone through the experience of life.
They know their country better than
many others. I, therefore, suggest that
a Parliamentarian should always be
on the Commission. I think it would
be doing a great injustice if one does
not find his place on that Commission.
The other member should be a man
who has knowledge of administration.
Government Finance and Government
accounts, such as for example,
Dr. Mattbhai, or Mr. Shanmukham

Chetty.

As regards procedure, I do not like
that they should follow the procedure
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o't civil courts. I think they should be
given a certain amount of latitude to
bring in witnesses they like. If the
Commission were to follow a highiy
technical procedure, a vast amount of
information which it would otherwise
gather, would be kept out. The main
objection to the appointment of -a
High Court Judge is that he would be
following a very technical and legal
procedure and that he would find great
difficulty in obtaining the necessary
information. I suggest that clause (8)
should be amended accordingly.

With these few words T support the
Bill and I am glad that the Commis-
sion ' has taken a concrete slrape.

dfem se ™ Wiite @ qaTE
eftwT (Deputy-Speaker) argw,

#Rq@ W & Nt g8 A&

(spoeches) g€, ) qr § st
e & AR M F ¢o T AW
Qe ganfeowt freta (literature)
F1 W qar 20 F T & A AT
wrgar g f s @@ faié (report)
geaed wadt (Expert Committee)
#t fld ¢, @ T A, TR FHEw
g fe 7 gz N wfasm A8 Fwan
@ e (Commission) # &k

4, fra & fr oiw aredf) qadz e

w1t &, T a9 W qR @ fr

o N AR fEFrw  (qualifica-

tions) & 7€ 8, S®¥ W A ww

FZrA @ T AN &1 TF I A

feawrga (describe) wx& ® foi

o9 FRfAGT 7 omT swew FO&

sferars fied | fod) & w7 N &y

a wgr fe gl 8w A avz &,

frdl 3 B 1 @, A FW) Fr ol

N a@ o MEE Fdg g

R FF § A JArq qTwr N

a0 §f, Y ¥ Twar e gy o

TER o A Aol A g @

fir ®Y€ wrqaae ar g (High

Court) a1 wor (Judge) wae wr

-
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[dfex srgzara wmita]

sfi¥z (President) gwr =ifi|, &
R 39T 7 AN agm & fr qar

LS m ?@'3. ax qg AS(EA, ¥
¥as aff fr feraw smqraw
(conclusive) df 3fexr & axa &
aF F®M fF qg Wt AT qiw H-
TN (categories) 38 & § g€ &,
‘ag 2T aft Adt § B Fow & o
yg o 91 &% 5 ox wew A %A
ard FSTAT w1 qQU FT L @ N
T Tl qqgU € v oY faw om
& #ITq — T AT 0w 7 T
war g f& gk FE s oo QA
W quz gh qg 4é § fr o
gar o fow = qafew ITRuw
(public affairs) &7 facgm @ar
Tt ¢, fow 1 EEw (accounts)
T wefafregam (administration)
¥ faeg® qar A8 2, ST A WY
fast fear wrq 1 wgt a3g feam &,
TS ABT ATF TrATHE (special
knowledge of Economics) &
W & gfiny quw ag « ¢ feoow
gg meaT (Professor) # mfew
# Fed & I w3 faer far oy
fe fom #1 € qoi Qefafrger &
a1 3 frdt o w7 a4 § 1w
ag ¥ St fore o § I @ gfir
78 gz ad @ fr ag v T wr
T z‘ml W AT gW M &
el wfgd, faT & w=z 9 A
g gt TR\ feww @ A
s & g gu = fed
| st (line) # e gxawE ABw
(expert knowledge) wwar e,
fag #Y frag foisie (represent)

FTXT 2| T OTE TE OFTGFT D o
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TART £ R q & o ww forer
7 fog qOR @ fred) O (Lt
wfgd o, ag @x dyz € | few o<y
1 ®ATT gART e wifed, ag @
W o,

o XE ¥ HRT M T qow
WA TRIRTE fas
Ig o €M 6§ qg avw g
qg At s (Finance Com-
mission) #1 fagm e &1

W IR g, FRAITE Fdva)
(Constituent Assembly) #
I™mE AIH F fomga f fe
IR |19 THE A€ fRar T, w4
AE & AR/ GOT FT WIS AT &,
fre ® a=z uhseaw =9
(Agricultural Income) s\t g
®) #l7@ ® Q@A WTET AOT AT
g X Afgz smd (award) &
quE FEt w foway @ fe gart
wrY wEAfae wwwar  (alloos-
tion) & ¥&rs W@} firar war

ot o wgwye: frad g s
gar é' ﬂm f 'if g"

Gfew sTET T wriw: Q@
TR e §, s N sy
BH # g wifee § | dTe aret
%1 A wow f% €, g7k (Cons-
titution) & fos § s ag faw
9z & M qER AN W AT
¢ fw @ wae frawe &
qfere & agw qael § & & o
FrEAfes sfaT o7 w1 W
TR o w2, v
e g fis sifedor (Provinces)
a7 o7 [(Contra) 8 reow s
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gERTT 8), A X9 A & oy
W §T KT ar & I QAT
feedfien feqrése  (Respective
Department) %t wef@m wx
qermaed  (potentialities) alR
W sERT ©YEEEE  (Jmprove-
ments) g9 & IT §q ¥ fege
I AT IAWABWA HEAT BT |
W AR ¥ a9 mew fe ggd W
W 5 ag g fagiaa qfees @
#T T AfweT A @ FW &
TR AW T fF a wE Aex
zriz (water tight) % ¥ @
N FAifera~ w1 foga T
qer ¥R a7 fF gard waEeE A
¥ foie 9 fRar mrd @ (R <
2 5 gw 9% g N sASIfevwa
> qgdl AE T BT | ¥F AR
qfas & 9”_T A AR X N @
I} F &gre Tar T4t §, g A &
g9 (support) FWT g 1| W
we § g7 & gv0 A9 3@ §
fe o 3= # (best men) &, 7
ga9#zg (subjects) #, 3 &1 faar
T a&0 &1 Sfea dar @ awar
g fs o sl # s ag
wifedis (qualities) w5 7 &,
¥feT et uF wEfedt 3@ A ey
AR A ATH ), q | W
N & FFaT §1 | IES A /Q
e war o9 foefes § od &A@
W g oag ur & 5w dA A
feswem (manuer of selection)

¥ gH a4 ®T 2471 wifgd | AR

g faw § W] W' TW o &,
v § & Al &1 sfequre afeude
(Parliament) #Y faqr mr &1
was ¥@ iIv & fF I emafl

1TAPF TSMNYS
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F WEHRITY T &0 o AR
W ug 5 AT arw fasww w0
&) Q% §A¢ % faswrT w@ wad
A gurard fs v@ # fod safagy #
% 9w (panel) s« ama, frad
q gigdr Q¥ &, o Gzm W fig=
5@ g, R N arEdr =T WY
folge & & ad owm & =
goe T awT AfY &1 F Fa< fedwew
fe= (Labour Relatiors Bill)
% #v d3ww ( Sections ) ¥ 97
W91, IR §A wE gt T
¥i2q ( Courts ) a=d &, wf-
fedms  asfwer (Conciliation
Officer) @ &, S7 781 Sav &,
& e Ae (employment) areY
#® &1 oF gfeq=-z qxa (Indepen-
dent person) %< feyr i @
¥ qg Fwt 3§ ag W g § e
fow & a= fas uyg fmar sy fo
f.a @zw ¥ & fod wmg T
Qe e ¥ & fod w@ AT
% gfeqeewe st w@@ four W,
A e 7 oar w0 faege T
NI gF N @Al g, a@ 78 ¢
fe gr oy 91 qdt ¥ st AfY
o fg@ | g W w@zw ® N
fostaefer & ar A= #, N T
g, N 7y a e U1 §=I F
TR AWML & J@AT wgd &, IT 6
W 7 78 mfge s aifgd | i
azdY faege ¥feqdz @7 afed o
firedt ag @ & 2T 41 Ve F A
i 8 g AR 9T faw w1 N
W q &) 4 feowma e avg
§ ¥ &, 97 9T BT HE F
AR AM.F W F CH ARHT N
fogr, MY d@=X ¥ WRr gEoew
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[ifer srgTam wria)
(interested) & ar grfax aff
Q01 AF TH—UYE HqAT BT
N uz @ fw & ovg7 9@ & §
ag o%g JW AR AG fEd oM,
fa7 =i 3q 7 gT i f #f q@Ae
¥2i& (personal interest) g X
ATT T 9T Q§ et feadHe ®
§ fod wd, fom &1 wemw AT A
e g, @ g gafaw A& gm
W ARY § a5 & g g o
wgi % I1 WATERTE FT TS
g, ¥0 Ta § oix agAr & AW
wafga, o faege gfeqaz g1 ™
q g% gl f5 ag amd wifas &,
affs aa & a8 oy M @A A
¢, 7 ag ot wifeg s ag <fediz
g gad fwag § fe o7 &
g gra aed 8dfae  (mate-
rial) warei gy wiew, wife o
A% I4 & WA A AKST T
gr, 94 # sifafeda fedr s adY
gt g€ F¢ § Iw & WA
¥7 QAT E? T§ ® WA U
FHXAS A0 &, U KA 2R & |
et a7 HEew DA A ) e
§ AT I TR ¥ TWTT T E,
IT &4 F1 AR FT AT T wH
T qo GHeT I &1 I oW qW A
&% a9 FT a1 §, Sffd qEr 9%
W FHTA F F1H AGA RIS FH 6T
A TT | TWEH A AGRIWIT HA;
el @7 St F3.@7 T g, I
%1 9347 &, A% ¥ &A (study)
®TA7 92T, a9 wAwmEW A faAr
qT 87 90 # A ¥@ T GgaOT
g7 M0 afe ag AF dEF X
qg« g% | qga @ oA AT Iw oF
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srefyal F @i smam o faw
uFSEs § wifes § aE S w1 A
A DS AT FT QG | q7 A fqw
wifrsr ¥ afes § ag fir o
A% & o AN FC AT Iq AN
et grEs (Actual) oefafreaae
# a¥fewr (knowledge) 7t grf,
T AF IT ¥ g A& WMEH IR
fe mifaw & a2z s a@ & foaen
T few o & fod afgd I
feq sgaw (lines) o< W= (pro-
gress) M T I*F A AT IQ
Frq ## FT qraw | ugt oF rafEai
% aF@ iRf, N I FAR) A}
wd aaw @8 fog ¢ g wFr
) W ¥ for ¥ arefaal A sea
A8 & N mEY @ A avg BAST
£ ¥ gwy @Y1 Tw ¥ 4 enafwdi
¥ yeww g, W TR A= wiw-
fexe@  (relevant considera-
tions) ®1 @AW ¥F HT W AN
TREST ¥ gk i afex § @
Y w1 wee (just) TOF ¥ T
¥T ¥4 ;. qaAfew ABqE F AW
ArFT gE Y T, IAAT NI TG
wrz7g (Finance) #r oW #wm

- aYr qrer aga TOIfARs W1 wA

weT m, ¥ fod wgi aw [aE
(Chairman) #1 gae § # facss
aafes § fe 9w ox & for oev
& a1 e v wfgd, A WS TIEL
(all rounder) g @ qafew
AFqE § A& AMRERS  TEIAC 2N
W 3z ¢ fodt qre a7w Sifara
(leanings) 7 Tt &Y\ TUF T
% qafow adad @ oW odiEw
(agitation) feur w<a @ @fea
AT IY ¥ A€W AN & HT A

8101
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wrcdy dqr @A wifgd, S WIE.

TI-¥T g1 AT T JAISIT £ GHAXA!
Y AT T v oF aqrITfeEw
greAtfedt  (outstanding per-
“sonality) &, st &l Fm w
sifise= (confidence) srT %
TF AR AW AT@AH A G,
# qz wgm g fF a3 qdey
(temporary purporses) & foq
x |4 wifgm, oY fes w=x @A
¥ fog wedy w1z § @, g I9<HA
& s Tar amed TEa wifgd, o
ax 37 qmA7z (permanent) ar
&, it swfae & afts & 38 ®A
R R ST AN &1 T FW W

X ATt WA £ I F qvaw .

{members) a® 43 § T 7,
w7 qT I¢ X I®@ FP T IAF
o wq, e Ix FT N T @
XL TAEAT @A AT | IHEAT
T A § A fF ol ad aw 72
TTAT 4T @, SfFA w4 § wT q,
it A7 A6 ¥Z AET WA AT |
WX F X AT A @ A & g
(support) ®za wrgai § fir edua
el w4 (Taxation Enquiry
Committee) ¥& awr q&T galx
Do & for ot w1 aqm
AFT A ATOT A E ) AT 0T ®
art dxg ® AR F dwAr wA 18
& ¥ ¥ T A9 T gl

#a3f (Taxation Enquiry Com-.

mittee) ¥4 Hix *w@ &, ¥ fwe
I3 ® foq ®F awr smaw, AT Mq
Extgr Al #7d) qRLT w4
T wad a7 et gk f
AT aqd ¥ AR Y3 g, feed @
erxAw fafaeet and, AN w4 v W
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TE f dvwe RAO wAE qRLT
A o, Sfes aror ae AN Evwa
TRl 3 geir A gf U4
AT &, AT AT JIT @ FEA W
A & AT 7g FX v & WS
q 717 7 qghiwE WA A, W
Te7 frgrms wY wwr &, oa f-
oY W WA wowiT wl)

e N fpea g3 &
FET IIT, A% qg 91 & Avq dvwg
qfsarge N @ eAwa § R
W A A TRET AN T Iq B ARH
if fecitfars (disparagingly)
gl wgti WgaAr, Ifwt T AET
g 5 dad afonde ® @ d
8T qrgans (exclude) ®T T
wifed | 3¢ % wfafons & W &
#E qag Ad A qg qEa § R A
Ia% wfas §, dfex qarfes 28 ¢ fr
dfs qferdz & dvad ot afae
fed x fodl wifew 7 w3 & anR
# e Wiz ¢ feas & wifas o
#98 ¥qf 7 g, @ N qafws -
fst=a (public confidence) #
e § oK § wdaw 9T awed
RugH W wwm R @S ge
oifsgriiz & AT IW  ®HTT W
etz 4 fed 9rd ) )

™ & Yo, W fag § 3T
F dwar g fr we e o R Ao E,
e feern fofedaqe  (disquali-
fications) w1 wgt a% w& %7 feear
?, ¢@ Gwe ¥z w1 f5 weRo-
Fog fodh) wdh 1 Sfer e ®
ey fremefgaw &1 fodll £
w fod § frgRT AW & W
Feqr s (7 @ R & o
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[fe s era wria)
fie & ae< fomd A gw@ Al
qQ, wifs ShT< gga @ 1 ¢
FRA A T IR F SAI< gga A w2
w0, fodl 98, ST 4r 9rs, ar
wafor ae 1 g @ w0
W AR aT W AN wd
wy § AR e\ fefuia gw A
™ A T §, @ AR s g froug
W1 FT TR AR FOE { 8 A0

The words are as follows:—“A per-b

» son shall be disqualified for being
appointed............ "

Shri Himatsingka: ...... ‘and for be-
ing a member of the Commission’.

Gf STET TR WRW:  ‘For being
a Member’ is quite different. “A per-
son shall be disqualified for being
appointed” are there to start with.

ot faway . @Rk s A
g9 % TIX FE § T ar?

dfew sTHT Or@ WA : R qET
g S, A a8 WS A € e’
ERrf AA@T I F aEE & Aok
wq argar g fe ag a fewar
aed @€t 1 3fFr e gefrae
RAR AL N WA A @
o R oadt

¥ qF A e aga WX F W
S FE AT 7, WE T AR
wiw  fafrex  (Minister of
Finance) # qavwz & ared | oa
wifReegEe 7 TR ST 78 freamd
Teh € i fr @A A S
(manner of selection ) aifeariee
aw w9, @ fos ag foar Tar qr
f Sfide gmw @ Fhert 2 gale
¥G | TH Wo F () A foar §
fr B T wmm Ffrrror o

g
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#fiqw’ (The President shall
constitute a Commission) !
TR ¥} ¥ Ffaae @ fgd=ma
(selection) §, Y fix sfree sz
¥ awNT & N @ @ "R
AEAR AT A< 2= (general
terms) & <Far §, @ sy W A
e AT ¥l @ wwd ) arw q7
R AR FAN F G a9 T A
A 4l s g frdds 7 &
« AeA Bz & g A} At &
g1 3fee faft & frdl s &7
4T frgda o= §, T aRw
¥ TR & W, @fF g 794
3%  Fww?  ( consultation )
T ¥ WR T A doww a8

“In joint consultation with the
Commission, the President shall
appoint etc.” -

A IT § IAT FTW FY 0F vz N
R wifgd, O fr Sfyde gra #r
dw gog T 9% | F guwar §
W R W TR fafeT qEw
gq & Sqrar W wew g, wWife
g gR AW & FrEAw & A A
Fu-Aw § sod s ) OF 7€
& R § AT WL WX wew W
& wr 3§ O wifgd, Y fir ST w
I aafirgl & qofeew A worg
2 g% | ¥ I F qNfeew W AW
adt afi ®< awar 5 w7 IR T
gafew g6, Sfer ffedwa (in-
dication) y&x & @ww §, 9 7
#rrex 5w (Auditor General)
o oy &, N gT @R (in-
dependent) ¥ 1 ag &t aFwr & .
for orfrpra=r % 3 a>é s o) @
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-F1 1@ 7 g@g &9 * fod qwl}
frar 9@, ¥ A7 ag gz 7 i,
yg @ Ao ¢, SfweT qfeade o
#r§ avax, frg g fafaes ar
maidee yfea gwd fe 1 qog
& gwar § 4 migdw £ NF fafaes
(Chief Minister) ar xgt 1 #r§
FEAw fAirRT N 3w A s
afl T ™ zfraY A T7 awd
& A FAATE F3wwa w (U WA
? I A< gRENT AT LT ANy
ggainfm Al § fwfam @
¥ qg & A &, S e A
o713, M 97 § Fieena= w¢ "gox §
fr 0A waA art aa, I sfdw
HTET WY WX & % | 1WA A qaew
q? @ o | AT ST A 48
sifefeRer (qualification) a3
FIT BTFEA T a7, At A oy Sfwd=
a3 ) arefral F AR wE—wdA
AN gorfiy sifed A gg WA N
™I § R & T wre ag &
fe sfofgdore fmg: s & &
st firg ®r el fwar ore ) ag
9 § ¥R« (important) ¥are
g1 W & foq a9 wr ow wad
TH{T wA) Tfgd, A e dfrd e
N W AR A I § A}ZW WY
"%, 99 wid) # @¥ wIRE (in-
terests) fkaw=¥(represented )l |

qg FET  FATT ¢o W &
I AN TS a7 W0, A TR NA
% g7 awdt & Q@ fqwh &
ARFE T PR I T¢ FH7C 7T
BT ¥xe fod gw # ATALA A
T i) § AN fawria
wfed fa o @& woR @ Wi AW
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¥ g frer & fgt ) <o = @
A AAERN W qh
T QAT AT, A & 7 wAvy g

(Englisk translation of the above
speech)

Pandit Thakur Das Bhargava
(Punjab): Mr. Deputy-Speaker, Sir, I°

.have listened with rapt attention  to

the previous speeches and besides this
I have thoroughly studied Section 280
and the relevant literature concerning
it. I want to submit that I myself do
not agree with the special report sub-
mitted by the Expert Committee. I am
reminded of a fable when I look into
the qualifications laid down for the
appointment of five persons on this
Commission. Five blind persons adopted
different ways of describing an
elephant. When one of them touched
the ear, he said the elephant resembles
a winnower and when another touched
the tail, he said that the elephant re-
sembles a rope; etc. etc. Sir, the argu-
ments advanced by you during your
speech that it is not essential that a
judge of a«High Court or a person
having legal qualifications should be
appointed as a President of this Com-
mission as stated by the Expert Com-
mittee, were quite conclusive. But I
would say that it is not difficult to find
a person who cannot fulfil all the
qualifications laid down in the four or
five categories mentioned in the Bill or
a person will be so incapable as to be
able to fulfil the qualifications laid
down in one category only. When it is
said that we should have a High Court
Judge, it does not mean that we are
going to accept a man who is in-
experienced in public affairs or is
ignorant of accounts and administra-
tion work. Where it has been mention-
ed that he should have special know-
ledge of Economics, it does not mean
that we want a professor right from
the college room who is ignorant of
administration work and other things.
Similarly, there are other items, but
that does not imply that we should
have an expert of very subject. In
reality we want a person who fulfils
some of these qualifications and also
possesses expert knowledge of his line
which he is supposed to represent. I
attach this meaning to the section.
am glad to see that the items mention-
ed contain all those things in the same
way in which they are required. All
the essentials of the desired Commis-
sion have been laid down in these
items.

Now, I shall deal with some of the
recommendations and I think the case
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[Pandit Thakur Das Bhargava)

of the Finance Commission is in a
very delicate position. I remember
when representatives frqgm Assam in
the Constituent Assembly had protested
that justice has not been done to them.
I am aware of the Punjab dispute as
well, which is still there, regarding the
agricultural income and the price o!
- wheaf. The Punjabis had protested
. against the Nemieyer Award and had
said that justice had not been done to
them in financial allocation.

Shri Raj Bahadur (Rajasthan): Well,
those people are not saying anything,
to ywhom injustice has been done.

Pandit Thakur Das. Bhargava: I am
aware of two cases only, there are
others who are ready to raise their
voice in protest against injustice.
There is mention about Bengal as wel!
in it. It has been mentioned in our
‘Constitution as well that it not
merely a question of jute allocation
or other things but it is a very com-
plicated problem which will have to
be solved by the Finance Commission.
The most important thing is that while
making allocations between the Centre
and the Provinces, the reqdirements of
both the respective aepartments, their
potentialities and future improvements
should be kept in mind. There.is no
doubt about the fact that this is the
most complicated problem and jf we
adopt the water tight method of con-
sidering their qualifications, as has
been recommended by the Expert
Committee in its report, I am afraid
we may not get persons of the requisite
qualifications. Therefore, I suppoit
such provisions of the Bill. I am of
the opinion that best available persons
of those subjects should be taken. It is
possible that one rson may not
possess all the qualities laid therein,
but that person can also be
suitable who possesses special qualities
of a particular subject only. In reality,
I want to say that we should lay down
its manner of selection. Under Section
280 of this Bill Parliament has been
vested with the powers regarding two
things. Firstly, it can lay down theil
qualifications and secondly their
manner of selection. One manner of
selection has been suggested by this
Committee that a panel consisting of
two representatives from the States
and two representatives from the
Centre should be formed, which I think
ig not the correct method. While read-
ing -a few sections of the Labour Re-
lations Bill, I noted that wherever they
have established courts or appointed
conciliation officers, they have made
provisions for the appointment of two
representatives of Labour, two repre-
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pendent person. But in my opinion
this Commission is nut of that type
that you may appoint two representa-
tives of the States and two represen-
tatives of the Centre and one indepen-
dent person and everything will be all
right. I think it will not serve the
purpose at all. We should see that we
do not select a person from any party.
We should not appoint those represen-
tatives of the States or the Centre who
want to judge everything from the
point of view of their State or of the
Centre only. All the flve persons should
be independent and should not at all
be interested either in States-or the
Centre. I think it will be wrong on our
part if we select a person who is
interested in the Centre. I am remind-
ed of Section 556 of the Criminal Pro-
cedure Code under which no person
who has the remotest personal interest
in the case can be appointed as a judge
and if we were to sppoint such persuns
from the Departments who have 3ot
leanings towards the Centre, I think it
will not be proper for us to do so.
Therefore, in my opinion, as far as the
question of qualifications 'is concerned,
we should take all the five persons of
such kind as have independent®views.
There is no doubt about the fact that
those persons must be well qualified
but the most important thing is that
they should be of independent views
and secondly they must be furnished
with all the relevant material, because
if we do not place before them all the
necessary material, their special quali-
fications and abilities will be of no use.
What does the High Court judge do?
He has full material before him,.the
evidences of both the plaintiff and the
defendant and the evidences of their
witnesses are always with him and
after thoroughly studying them he pro-
nounces his judgement. And thus the
judge is able to deliver his .corregt\
judgement. But here the Commission’s™
work does not consist merely_of pro-
nouncing the judgement. It will have
to collect the material and make &
thorough study of it on the basis ot
its - special information supplied in
order to reach at the correct conclu-
sion. Many things will come across
their way and it will not be easy for
them to solve tirese difficulties howso-
ever well versed they might be in
Accounts, Economies or in any other
subject. They will not be able to work
properly until they have got full know-
ledge of ihe actual adm istration or
are fully aware of the different items
on which expenditure is  incurred in
the Provinces and the lines on which
it is possible to make progress. Here
we require those persons who can fully
understand the problems which they
have to solve. We do not want those
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ments. We need those persons who
could well understand all the relevant
congiderations and after . collecting all
the necessary material could solve the
problem in a just way. A person who
is well acquainted with public aflairs
will certainly have some knowWiedge of
Finance and Economics as well. There-
fore, as far-as the selection pf Chair-
man 1s concerned, I am in complete
agreement with the suggestion that
some all rounder should be appointed
to this post and he should be well ex-
. perienced in public affairs and may not
have leanings towards any particular
side. In old days, people experienced
in public affairs used to do agitation.
but we do not need them now. Today
we want a person who is an all rounder
and can well understand all the pro-
blems. He should be an outstanding
personality enjoying the confidence of
the whole country. Sir, as you have
yourself stated, and I agree with
you, that he should not be appointed
for temporary purposes for a few
months only. The person who holds the
office of the Chairman should be ap-
pointed fo that office almost on
permanent basis because this work is
not going to be finished within »six
months. We have to push it further.
The appointment of members may be
temporary and they may certainly ke
cailed whenever their services are re-
quired. But the appointment of the
Chairman must be on & permanent
footing. It does not mean that he
should continue to hold the oftice for
the full term of flve years but he
should remain there for at least twco
or three years. Sir, you had suggestcd
and I suoport you that the Taxation
Enquiry Committee must be appointed
now as no other suitable opportunily
is going to octur in future.

P do not think there can be a more

appropriate  time for setting up
a Taxation Enquiry Committee
than at present when we are

taking decisions on matters relat-
ing to tgxation. The first Committee
was set up in 1924 and since then, I
remember, a number of Finance Minis-
ters have been saying that a Taxation
Enquiry Committee will be set up but
no such Committee has been set up till
today. I submit that this is the most
suitable time when this Committee
should be appointed and investigations
in the problems of taxation be made.

A question which had incidentaily
came up before the House during the
course of discussions is whether mem-
bers of Parliament should become
members of this Commission or not. I
am not suggesting it disparagingiy but
I must say that the Members of Parlia-
ment should be excluded .from this. Of
course. there is little doubt about their
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ability and they are certainly fit for
that, but after all, Members of Parlia-
ment represent some State or the
other and in spite of their being very

"able and competent, it is better from

the point of view of public conjidence
and also in view of the rules of
appointment to suchr Commissions that
Members of Parliament should not be
included in the Commission.

Now, in addition to this, I find that
many other things have been provided
in ti_lq Bill, for example, there is a
provision of disqualifications. As for
this matter, it was providéd in the A-t
that only qualifications would be laid
down. But now we see that only dis-
qualifications have been mentiored in
the Bill. I submit most respectfully
that there was no need to mention dis-
qualifications in the Bill because the
President nr the Committee, whici
would  assist the President in this
matter, is not going to appoint such
persons on the Commission who ar2
either invalid or insane or criminals.
If you provide these things in it and
if disqualifications are mentioned there-
in, I am afraid, it will lead to greut
difficulties in this matter.

The words are as follows:—“A per-
son shall be - disqualified for being
appointed..................... ”

Shri Himatsingka (West Bengal):
...... and for being a Member of the
Commission. ’

Pandit Thakur Das Bhargava:: For
being a Member’ is quite diflerent.
“A person shall be disqualified for
?;gxlg appointed” are there to stait

Shri Sidhva: And suppose‘some ore
turns insane after having been
appointed? :

Pandit Thakur Das Bhargava: If it
happens so, it is not that he will not
be removed. What I want to suggest
is that it is not necessary to lay down
this thing but if it is meant only as a
precaution, there is not much harm in
it. .

There is yet another point which I
would submit most emphatically. and
it is specially for the attention anrd
consideration of the hdh. Minister cf
Finance. When, under the Constitutiun,
we were assigned with the responsibiiity
that the manner of selection will be
decided by the Parliament, then it
was only stated that the President will
appoint  this Comimnission. Section
280(1) says that “The President shall
constitute a Commission.” But it is the
selection of the Cabinet as a whole that
would be recommended to the Presi-
dent. So when the whole authority I'as
been laid down in general terms. I see
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no reason why some particular and
rigid things should be provided here in
this case. I do not particularly like this
propdsal of the Expert Committee that
there should be two men from the

States and two from here in the panel. -

But it is very essential that some Com-
mittee should be set up to assist the
President and advise him on this

matter. But the manner of selection
will be:

“In _joi_nt consultation with the
Commission, the President shall
appoint ete,”

We should have such persons in the
committee who can give correct advice
to the President. I think the Minister
of Finance will be the most suitable
person to be one of its members be-
cause he is very well acquainted with
the finances of the country and various
other matters connected with it. Be-
sides him, the other four members
should be such who can advise the
President with regard to other interests
also. I cannot tell it now as to who
the other four members should be
selected, but I can give an indication.
We can have the Auditor General, who
holds an independent office, as a mem-
ber. Then a Member of Parliament
can also be appointed to advise him
though he himself may not be a Mem-
ber of the Commission. Any Member
of Parliament whom the Minister of
Finance or the Government selects as
one who can give advice on the matter,
or the Chief Ministers of the provinces
or any Finance Minister of the States
may in themselves constitute a com-
mittee of flve persons who would
assist the President in deciding the
manner of selection. There s no doubt
that this has not been provided in the
Bill but if the Government wish, they
can make an amendment to the effect
that such a committee should be set
up to assist the President in this
malter. This would serve both pur-
poses. Had there been no provision in
the Constitution for prescribing the
qualifications, even then the President
would have selected the best persons.
It is for giving assistance to the Presi-
dent that such a Committee is being
proposed. The whole trouble is in find-
ing out persons who possess the re-
quisite qualifications for appointment.
This is the most important question.
For this a Committee should -be con-
stituted which may help the President
in making the selection. All interests
should be represented in that Com-
mittee. The decisions which the Finance
Commission would take with regard o
.. certain matters under section 280 of
" the Constitution will have their econo-
mic effects on tht'eE . daily life of the
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selection of its members should be re-
commended by such a Committee
which may be independent and could
safeguard and represent all interests. If
this is achieved people in the country
will be satisfied.

Shri Raj Bahadur: The passing of
this Bill will mark the covering of an-
other mile-stone in the progress of the
reconstruction of our country. It will
add another pillar to the edifice of
our Free India. I feel that so fir as
the necessity of this Bill is concerned,
it is not a day too early but the obli-
gations that have been cast according
to the provisions of the Constitution

upon this Parliament are being ful-

filled only in part. I say so with specific
reference to Article 280. In the Bill
that is before us, of course,
the qualifications of the future Members
of the Finance Commission have been
prescribed but the manner in which
they shall be selected is conspicuously
absent from the provisions of the Bill.
T;\(;: provisions of clause 2 of Article
280 are:

“Parliament may by law deter-
mine the qualifications which shall
be requisite for appointment as
Members of the Commission and
the manner in which they
shall be selected.”

Clause 3 goes only to prescribe the
qualifications. I would like to under-
stand from the hon. Finance Minister
who is in charge of the Bill, how far
it prescribes the manner in which such
members shall be appointed?

An Hon. Member: The President.

Shri Raj Bahadur: Well, that is not
there. This has been emphasized to a
certain extent by the hon. Speaker who
preceded me but I think tlrat this is
a lacuna and I suggest the Finance
Minister should consider this poiat,
and find out some way in which the
requirements of the provisions of the
Constitution may be satisfied.

I would now advert to another point
which I wish to make. So far as the
people of Part B States are concerned.
they .look at the setting up of this
Commission with very great hopes and
expectations. For the first time in our
history the former Indian States which
are now being integrated into Part 3
States have been financially integrated
also. It will be the first {ime when we
shall fit ourselves into the general set-
up of the finances of our country. You
know, Sir, there are two or three
articles = of a provisional character
under which our finances are regulated
even now and one of the important
functions of the Finance Commission
will he tn advice with regard to the
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continuance of the agreements under
these articles. I make a specia] refer-

ence to clause (c) of Article 280; which
reads:

“The continuance or modification
of the terms of any agreement
entered into by the Government of
any State specified in Part B of
the First Schedule under clause (1)
‘%6 “article 278 or under article

I make a special mention of Article
306. By virtue of this Article the States
in Part B have been authorized to levy
tax or duty on the import of goods
into the State from other States or on
the export of goods from the State to
other States. In colloquial phraseology
in Part B States we call it a customs
duty. This customs duty has been a
curse and a bane for the people of
former Indian States. When this article
was under discussion in the Consti-
tuent Assembly some Members who
happen to come from Part A States—
they now form part of Part B—said
that this was a sort of discrimination
in favour of Part B States. This cus-
toms duty was a sort ot disqualification
and it was being levied by the former
Indian Princes as a mark of their
quasi-sovereign rights and it was
definitely of a very detrimental charac-
ter to the progress of the people of
those States. They have crippled our
industries; our progress has been
greatly retarded by these customs
duties. Articles which could be pur-
chased cheaper here, are selling dear
there. Articles of food and every day
necessity that are exported from the
Part A States to the Part B States are
subjected to a sales tax here and when
they enter the Part B States, customs
duties are also charged. At that time,
the justification for retention of this
article was to enable the Part B States
to square up their flnances. I would
remind the Finance Minister that when
this Commission is set up, the first
thing that the Part B States would like
to see is that these customs duties and
other taxes that are levied in the
Part B States should be eliminated as
early as practicable. That has been a
very important ground in our agita-
tion. When we were fighting for res-
ponsible Government, the repeal of the
customs duties was one of the impor-
tant planks of our programme.
Promises were given to the Part B
States people that as soon as freedom
dawned, they should be rid from these
customs duties. In article 306, we have
retained these shackles and trammels
fors 10 years, unless the President in
consultation with or on the advice of
the Finance Commission deems it
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_[Shri Bhatt: The Financial I.ntegra-
tion Committee has reocmmended five
years.] -

Shri Raj Bahadur: Normally it is
10 years. The President revise the
whole thing at the end of five years.
Article 306 says:

“Provided that the President may
at any time after the expiration
of five years from such commence-
ment terminate or modify any
such agreement if, after considera-
tion of the report of the Finance
Commission  constituted under
article 280, he thinks it necessary
to do so.”

‘When this Commisgion is being set up,
we look with great expectations and
hope that we shall be rid of these
shackles and trammels that we are
suffering from.

Shri Himatsingka: It is left to the
State to do away with those taxes.

Shri Raj Bahadur: It is left to the
President also.

Another point that I would."like to
submit is this. In certain Indian States
Income-tax was being charged and che
entire proceeds of the tax were being
utilised for the advancement of the
Indian States people. Now, the Centre
shall have a share in it. Apart from
that, certain States possessed Railways
and huge incomes were being received
by those States. All that surplus income
is now coming to the Centre. It is also
a well known fact that so far s
develppment is concerned, our areas
are comparatively backward than Part
A States. For example, if we take the
case of Rajasthan, if Government wouid
spend enough money on the develop-
ment of Rajasthan, particularly of
agriculture, it should be a very great
asset and contribute immenseily to the
solution of the food problem that is
facing the country. Perhaps, hon. Mem-
bers may be surprised to know that
there are certain areas in my Stiate,
Jaisalmer and Jodhpur where if you
get by God’s grace three inches of rain.
in a year, crops sufficient for three
years for these areas could be produced.
We can easily imagine that if a grant
in ald is given for our State, as a
result of the recommendation of the
Finance Commission, the area could be
developed to such an extent that it
will not only meet its requirements,
but will. g}sg be a surplus pEovln'c&,
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therefore, at this stage, invite the atten-
tion of this House and the !ggn.
Muustt_ar in charge of this Bill, to the
necessity that one Member at least
should be well acquainted with the
problgms of Part B States. I am not
submxttmg' this point out of any
narrow point of view. I wish to point
out that he should be acquainted with
the problems that we have got to face,
and with the ways of developing our
natural resources. With these words,
I welcome this Bill and hope that the
suggestion that I have made with re-
gard to the inclusion in the Commission
of a Member well versed with the con-
ditions in Part B States, will be favour-
ably considered.

D:‘ir. Deputy-Speaker: Mr. Biswanath

Shri R. K. Chaudhuri (Assam): I
have stood so many times; my limbs
are puining. Sir.

Shri Biswanath Das (Orissa): Though
late. I welcome this Bill. Referring to
article 280 of the Constitution, you will
be pleased to see that a Comumnission
of the nature proposed in the Bill has
been laid down to be appointed within
two years. The period of two years is
the maximum period that was then
thought of when this article was
adopted. My hon. friend, in the course
of his speech, did not explain as to
why this long period of 16 months was
taken, though the provisions of the Bill
were adopted long before the Consti-
tution came into operation on the 26th
of January, 1950. Not only that. I Lhad
expected to hear from my han. friend
what steps he is going to take soon
after the passage of this Bill into law.
I claim that a clear picture is neces-
sary of the stages and steps that the
Government propose to take soon after
the passing of this Bill into law. Along
with that, I would request my hon.
friend to give us an idea of the steps
he has taken so far to collect infor-
mation, that is to be placed before the
Commission, which is equally relevant,
useful and necessary. Need I state on
the floor of the House as I have stres-
sed so many times that we are not at
all satisfled with this Award, which iz
a repetition of the so-called Expert
Committee, the Sarkar Committee. Sir
Otto Neimeyer's Award is an awful
pill; the Sarkar Committee quotes it
with sugar.

Mr. Deputy-S8peaker: May I suggest
to the hon. Member that we are not
going into the details of the allocation
at present between a State and State?
We are trying to establish an agency
which will go into 'the§e mat}ers.‘lgak
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various States and allocate. There-
fore, hon. Members need not dilate
upon the other issues now.

Shri Biswanath Das: I was merely
stating these to stress the need cf
early action because we the provinces
and States other than the three fortu-
nale States are the worst sufferers in
this regard. Therefore, I wanted to
state on the floor of the House that
early action is necessary. Towards
that end, I had to state certain things.
You will please pardon me for having
stated them as absolutely relevent.

All that I have to state is that we
want early action, snd the sooner it is
done, the better for us and for the
Government. The British administra~-
tion after its existence for about one
and a half centuries has left India in
various stages of development. Take
the case of Orissa, or of Assam or the
Central Provinces or Rajasthan,
Madhya Bharat or Pepsu and the
like. (An Hon. Member: Bihar.) If it
is the idea of Government that all the
States which were till recently pro:
vinces have to move along the road of
progress in a way which is rea;onablg
and necessary, then, I must claim that
the existing conditions are not at all
helpful. As my friend from Rajasthan
has just now said, there are certain
States which are just on the verge of
starvation and it is because of that we
are anxious that early steps should be
taken in these matters so that the un-
fortunate few that are to-day grovel-
ling in poverty may have the bt;neﬂt of
a proper allocation. I do realise that
now we are not to discuss thc mat.er
of allocation, and I am not discussing
the subject before the House with that
background. but I do feel that urgent

_action is neressary in this matter.

Having said that much regarding the
necessity for urgent action, I .wqukl
refer to the appointing of spemahsed
staff for collecting the mat_en_als to be
placed before the Commissicn, For
this no Bill is necessary, only execu-
tive action; the necessary machinery
has to be set up. I would like to know
from the hon. Finance Minister whaut
steps have so far been taken in thxg
regard and whether actually_ any sta\n
has been wérking in the Secretanet
keeping this end in view. So far in
the Standing Finance Committee we
are not aware of any such ctaf W(l)nt-
ing on this matter. I would implore
the Government and the F inan?e
Minister not to loose any tine Iin
appointing {his specialised stafl.

Next I would liket to rtec.m'd miy
stron rotest ainst certain provi-
.im.egni? the nﬁl which completely
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follow the recommendations of the so-
called expert committee which consist-
ed of persons who could hardly be
called specialists. And the Committee
was not appointed by the Constituert
Assembly. It was practically ‘and «d
hoc advisory committee and so it was
neither a committee of the hcuse .ior
a committee of experts. And here they
have simply followed the recommenda-
tions of that Committee. I would like
my hon. friend to tell us why he is so
much enamoured of High Court
Judges. It is not a question of adjudi-
cating justice among different units.
It is a question of bold statesmanship;
it is a question of providing The ways
and ‘'means for the regeneration of the
different units of India, especially the
unfortunate few that we have been lag-
ging behind. That is the position. I
-would, therefore, plead with the hon.
Finance Minister to shun that sort of
mentality and outlook, of thinking
always of High Court Judges. Why call
it a tribunal? You may, if you like,
call it a tribunal—after all words do
not take away the essence of the thing.
It should consist of persons who could
give the widest measure of sdti:facticn
tn a’l the different States of India—
no matter wha these gentlemen are.
With this end in view, the Govern-
ment should be given the widest possi-
ble freedom to select whomsoever they
like, provided these persons fuIifil this
condition, namely that they crezte thut
améunt of confidence in all the Stales
that I have mentioned, especially in
the minds of the people of the back-
ward States—] mean the Govecnments
of the backward States who represent
the people of those States. The so-
called Expert Committee—the Sarkar
Committee—have stated. how these
persons are to be selected. My bhon.
friend has repeated what was stated
by that Committee. I would, however,
request him to make use of his own
intelligence rather than the intelligence
recorded in the so-called expert com-
mittee. Should it be a place just like
the stormy legislatures appointed by
the British Government where diflereat
interests came into conflict and clashed
with each other and there was so .much
of washing of dirty linen? That is not
the idea with which a Cormmission of
this stature should be appointed. Let
it, as I have already said. comsist of
the very best men that India has,
irrespective of qualifications. H such
people are available in this Housc let
them come. If they are available in
the Provincial Legislatures, let trem
have, If such persons are availible in
the services. let them be appointed.
There should be the fullest amount of
freedom to the Government :n this
matter. That is my submission. 1 fully

agrec with you when you said that
-En.m. Ainnn{“ﬂnnﬂnne <hould be laid
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down for appointment of Judges of
the High Court. After all, tl.ese por-
sons are intended for a nobler purpose
and let them confine themselves to that
sphere. We want people who have-
knowledge of India, knowledge of the
Provmce; and who have seen how the-
peoPIe live there, the conditions of
their life in the various States
of India. 1 say, that if these:
gentlemen were to follow the-
same old way of “Awards” either those
of Sir Otto Niemeyer or Shri Desh-
mukh, people like me will have noth-
ing to do with awards and could on:y
burn their reports. I would thaiefore,
like the fullest freedom to be given 1o
the Government to find. the best pcssi-
ble persons available for his purpcrse,
people who have bold imagination and
who could with imagination and fair--

-ness do justice between State ai:g State

so as to find regeneration and gradual
and progressive develapment of the
various States and thus work together-
if)\giards the harmony and progress of
ndia.

Having said this much, I wouid next
stress very strongly the need for
appointing an advisory comunittee of
the mature that you have suggested.
This being the first commission, such
an advisory committee is very neces-
sary and useful. Any gentleman or
body of gentlemen appoinidtd may not
be able to know the different conditinns
in the different States. Therefore it is
necessary that there should be this:
Advisory Committee or - Comuaittees.
After all the decision is thews and
nothing is lost if we add to their infor-
mation and knowledge regarding the
areas and the people living in tihcse
areas.

Another matter which ! would lixe
to refer to is this. According to article
281, it is clear that the recommenda-
tions of the Commission are practi-
cally final, but the law does not make
it so. The law leaves some scope as It

is stated that—

“The President shall cause every
recommendation made by the
Finance Commission under the
provisions of this Constitution to-
gether with an explanatory mema-
randum as to the action taken
thereon to be laid before each
House of Parliament.”

Therefore, it is ¢lear that the President
should have no power or authority to-
modify the recommendations of the
Commission. As the wording stands, it
leaves scope for modification. to the -
executive government..I join issue
with you in this view. I feel nothing
should be left to agitation after the re- .
commendations of the Commission are-
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submitted to the President. I think it
is left to this House to close the door
once for all, to bang the door so that
4t could never be opened. If the door
is kept open, it is again a loss to the

smaller States and a gain to the more.

vocal and bigger brethren of ours.
-‘Under these circumstances, I should
like that. this aspect of the question
-also should be made clear in the pro-
visions of this Bill.

A word more. I think that this Com-
mission also should discharge the
function of the Grants Commission on
the lines of thre Australian Commission
:about which we know something. To-
day the Union Government is giving
.grants to states on various counts. I
do not ‘'want these grants to be made
on executive authority; that leads to
patronage. If a state has got more
ministers it will get more grants, if a
.state has no ministers it may not get
much or it may get nothing. There-
fore, I do not wish that these ad hoc
grants should be given to the states by

_-the Ministers after the appointment of
~the Finance Commission. And to me i
3 clear that under sub-clause 3(d) ot
.article 280 there is ample scope for
.referring such matters to the Finance
-Commission. I, therefore, request that
‘the practice that is now in vogue in
Australia may also be introduced here
-and all the grants hereafter to be
-given to States under executive
autBority sheuld be given after refer-
.ence to the Commission and on thre
recommendation of the Commission so
-that all patronage of the Ministers
should cease and the process should be
regularised so that justice be done to
states which are not fortunate enough
40 be able to send very vocal people
-to Parliament.

The Minister of State of Parlia-
-mentary Affairs (Shri Satya Narayan
‘Sinha): I beg -to move:

“‘That the question be now put.”

Mr. Deputy-Speaker: The question
“i8:

“That the question be now put.”
The motion was adopted.

Shri C. D. Deshmukh: I think I
.should be right in claiming that the
-general shape of this Bill has the
-approval of the House. In the course
«of the.debate many useful suggestions
“have been made and I can assure the
‘House that full consideration will be
-given to them when the President is
.advised as is the Government's duty in
L oavira these annointments.
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I shall now turn to some of the in-
dividual points that were raised in the
course of the debate. The first question
is the composition of the Commission.
I think arguments for and against
certain qualifications, such as being a
judge, have been exchanged and I ?eel
that the conclusion of the House is
that while provision should be made
for including that as one of the quali-
fications it should not be made as an
obligatory qualification. That is one
aspect of the matter. On.the other, as
to whether a judge should be the
chairman or not, I believe that the
House is almost unanimously agreed -
that the chairman had better be a
person with experience of public affairs
rather than a person with purely
judicial experience, and it will be on
this basis that I -shall try and deal
with the amendments when they are
moved in due course.

1 have already given an answer to
the complaint made by Mr. Kapoor
that no financial memorandum was
attached to the Bill, at least not in the
form in which Government is expected
to attach it. My only answer is that @
tentative budget provision was pro-
posed and that was as gnod an esti-
mate as we could make at that time
or as good an estimate as we can make
even now.

We do not yet know what lind of
ersonnel corresponding to this quali-
gcation would be available to us and
on what terms we should be able to
obtain their services. I do not think I
am able to agree with the suggestion
tirat you have made that we should
start and set an example in this parti-
cular measure of some kind of sacrifice
for public men who are invited to
assist Government. I think that is a
much broader issue-and it ought to be
dealt with at a separate level. I think
it would be unfortunate if the Finance

-Commission were to be deprived of the

services of an otherwise suitable person
only by reason of the fact that he is
unable to make his services available
to us on the maximum terms whick
may be prescribed, if they are pres-
cribed in this legislation.

1 gathered Pandit Kunzru to be of
the opinion that the qualification of
experience of public aftairs should
apply to all the members of the Com-
mission. That again, I think, is some-
what impracticable unless you define
“public affairs” so widely as to deprive
that -term of any meaning at all. ‘I
think “public affairs” is well under-
stood in common parlance and it may
be that some of the other specialists,
so to speak, for whom provision is
made in the Bill may not be men who
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could genuinely be said to possess this
qualification of experience in public
affairs. Therefore, I prefer the form of
words which appears in the Bill.

Then there was a question of the
manner of selection. I think when we
say that the President shall select, we
have dealt with the manner because
the law says that the manner may be
prescribed; there is no reason why we
must for that reason alone resort to
a somewhat elaborate form of selec-
tion. 1t is quite sufficient to say that
the manner has been laid down when
we say that the President shall select.
That is the simplest way of selection.
It is on a purely legalistic level. An-
other legalistic argument is that the
law says that the legislature may
determine the qualifications and
manner of selection—it does not say
that the legislature shall define the
manner of selection. Any way I do not
consider that this question is of any
great importance and I think the
essentials of thhe matter are secured by
the Bill' as it is presented. I entirely
agree with the arguments that
were put forward by various
speakers against resort to a panel
system for selection. I repeat that it is
desirable thai the lines of selection
should be left as broad and as wide as
possible and that what the legislature
should furnish to the executive is
general guidance in the matter trusting
to the sagacity and wisdom of the
President, advised by the Cabinet, in
making a selection. And that brings
me to the point which you, Sir, had
made that some kind of a selection
committee should be constituted if not
statutorily at least informally. I regret
that I am unable to agree with you. I
think that these selections are essen-
tially a matter for the executive. within
the limit indicated by the Legislature
and I believe that the object ofy this
legislation will be defeated or is Iikely
to be interfered with if we were ‘0
prescribe that the President’s selection
could only be made after consideration
- of the recommendations of a Selection
Committee. The President will take the
advice of his Cabinet and I have no
doubt that before the Cabinet makes
up its mind it will consult the various
interests concerned in an informal way.
It may be that they will think it neces-
sary to consult the States or the Chief
Ministers of States or to give them
some previous idea of what sort of
selection they are going to make:. But
I would prefer to leave this question
to be dealt with on an informal basis.
When I myself was asked to corre:t
the Otto Niemeyar Award in the light
of the constitutional changes that have
taken place. the States were consulted
and they were asked whether they
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would be agreeable to my acting as.
arbitrator, although the case is not on.
all fours because I was asked to give
an award whereas the business of the:
Commission here would be to make
recommendations to the President. [
can only give an assurance that
Government would proceed with the
advice of the President to make a
selection with full recognition of the
importance of this matter and its bear-
ing on the finances and the resources
of the States and therefore of the well
being of the country at large.

12 Noown

Then there was some suggestion
that at least some members of the-
Commission should be appointed whole-
time while others may be appointed
part-time. It was at the back of our
mind that the Chairman and the Mem-
ber-Secretary—because one member
would have to act as Secretary—would
probably have to be whole-time, that
is to say, for the full period of ‘{:e
Commission and that it may not be
possible for the other members Lo be
whole-time members, but this is a
matter which would+have to be regu- .
lated from Jime to time in the light of
the circumstances as they develop. I
imagine that in the beginning, at leaat
for the first six or eight months, possi- *
bly all the members may have to he
whole-time members.

* That takes me to the other point cf
vacancies. What happens if there are
any vacancies? I have taken legal
advice on this matter and am assured
that a special provision in this respect
is unnecessary. The law itself requirss
the Commission to consist of five people
and should there be a casual vacancy it.
shrould not take too long to fill it and
in the meanwhile it is not necessary
that the Commission should keep on
sitting day after day. As I imagine it,
the Commission’s work will consist of
gathering and ccllating material and
digesting it and then sitting down in
consultation with the other interests
concerned in order to formulate their
recommendations and it should be
possible for the Commission or some
members of it to carry on work which
would be useful for the full Commis-
sion during the short period during a
member happens to be lacking.

Shri T. T. Krishnamachari (Madras)-
May I mention that that positign. is
not quite correct? The Commissiom
would not be doing any final act; it
will only be making recommendations.
No court of law can question its find-
ings because of the fact that the Com-
mission is short of one member and
therefore it has done something which
it is not entitled to do, because this
Commission does not do any final act.
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Shri C. D. Deshmukh: That is the
“Jlegalistic view which undoubtedly
fortitiecs my argument, but the point
that I was making was that even in
1his matter of inspiring confidence
among the various States concerned.
‘that is to say, even if an economist be
lacking or somebody with financial
experience be lacking, it may be that
the States may feel that their interests
-have suffered—I say that assuming
that it is on the same level as a pureiy
legal matter, even then I do not believ=
that any great harm will be done it
there is a shert casual vacancy which
1 have no doubt the President will
.proceed to fill as soon as possible.

You, Sir, made some reference to the
necessity of thc appointment of a Taxa-
tion Enquiry Committee. In so far as
this body is concerned, I' believe tae
relevant question is whether, as I have
sald once in some of my speeches on
the Finance Bill, work which wouid
otherwise have been allotted or refer-
red to the Taxation Enquiry Com-
mittee could be referred to the Finance
Commission. I Qonfess that Govern-
ment have not * yet taken a final
decision on the matter and as I said
the other day, it will depend very
largely on what sort of personnel we
get for tie Commission. 1 do not yet
rule out the possibility of asking the
Commission to consider matters which
would otherwise have been referred to
the Taxation Enquiry Committee. Therc
might be a certain advantage in
following that course, because other-
wise 1 expect the Finance Commission
may experience some kind of difficulty
in making their own recommendations.
1 agree. Sir, that there need no longer
be any delay in appoint@ng one
machinery or other to go into the
matter. because we have received the
first report of the National Income
Committee. I have not yet studied that
report, but I find that they have pro-
mised their second report by March
1952. I hope io be able to place the
report before the House in a few days
as soon as the printing of the copies
has been completed. It may be, there-
fore, that on studying we shall find
that the first report of tbe National
Income Committee contains the sort of
material that a Taxation Enquiry
Committee would normally need for
purposes of its deliberations. So, 1 shall
be giving my full attention to this
very important matter as soon as 1
have completed the study of the
Nationa! Income Commitiee's Report.

I.do not bellei\rr'et thte;etwere anyr:tii\:g
important points that were
dm?ing the course of the debate. As 1

e many other sug-
have said‘.. t,klet_e.-ﬂer_...an }:.m.-! Y have
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no doubt that tﬁe Corgmission, wh

{; elsse appointe% wil{) Wavail itself eoI}
supgestions i

relevant debates. y studying  the

ls‘uh Deputy-Speaker: The question

“That the Bill to determine the
qualifications requisite for appoint-
ment as members of the Finance
Commission and the manner in
which they shall be selected. and
to prescribe their powers, be taken
into consideration.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3.—(Qualifications of Members)

Shri J. R. Kapoor: I will move the
new amendment notice of which I
have given in place of No. 1 of List 7.

Shri C. D. Deshmukh: I do not wish
to move my amendment. The situation
is that I had taken counsel with most
of the members who had given notice
of amendments yesterday and I had
some discussion with Mr. Kapoor. Ai
that time I thought that perhaps I may
be prepared to go so far as this amend-
ment to meet hinl. But in the light of
the debate I find that the House really
is not in favour of making a Judge
a compulsory member. I therefore
;voiuld prefer to retain the clause as
t is.

Shri J. R. Kapoor: I beg to move:

. For clause 3, substitute the follow-
ing:

“Qualifications for appointment
as Chairman of the Commission....”

Mr. Deputy-Speaker: Notice of this
amendment I find was- given only a'
9-30 A.M. today. I do not waive notice
in this case.

Shri J. R. Kapoor: It may perhaps
be acceptable to the hon. the Finance
Minister if I read it.

Mr. Deputy-Speaker: Even it s
acceptable 1 am not going to allow it.

Shri J. R. Kapoor: Then I would hke
to move the original one.

Mr. Deputy-Speaker: The origiuai
one was passed over. The hon. Member
was indifferent to moving it when I
called upon him to do so.

Shri J. R. Kapoor: Sir, I would beg
of you to permit me to move my
amendment No. 2. If I am able to
satisfy the hon. Finance Minister and
he is prepared to accept 1t you may
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place it before the House; otherwise I
shall w.thdraw it.

Mr. Deputy-8Spcaker: I have no objec-
tion if the bon. Finance Minister is
prepared to accept it.

Shri C. D. Deshmukh: I had agreed
to it yesterday as a half-way house, s0
to say. Butl in the light of the debate,
1 do not feel that there is any reason
t0 depart from the language of the
clause as it stands.

. Again in regard to the word ‘adminis-
tration’ which occurs in sub-clause (c),
1 have thought over the matter and I
do not think the retention of {hat
word would do any harm, because
‘administration’ does not mean only
Government administration.

Shrl Venkataraman (Madras): I beg
to move:

In part (b) of clause 3, omit the
word “the” before “Government”.

Shri C. D. Deshmukh: i think we
may leave it to the draftsman to find
out the proper grammatical fofm.

Shri Sidhva: I was not clear as to
what the hon. the Finance Minister
said in regard to my amendment No. o
of list 6.

Shri C. D. Deshmukh: In my amend-
ment in the clause in which he was
interested J was suggesting the omis-
sion of the word *“administration” to
make it quite clear that there was no
intention to have another Government
or ex~-Government officer as one of the
members. But I see that now that wc
have referred to ‘Government’ speci-
fically 1n the clause above (hat, we
could construe administration as not
only Government administgation, but
of any kind of administration. There-
fore, the clause as it stands now will
be wide enough for all the purposes
which Mr. Sidhva has in mind. The
only thing I would like to mention is
that between the clauses (b) gnd (c)
there ought to be a word ‘or’ which
has been inadvertently omitted.

Shri R. K. Sidhva: In view of the
hon. Minister's explanation I do not
wish ‘to move No. 6.

I would, however, like to move
No. 5. I beg to mowe:

Omit part (a) of clause 3 and reletter
the subsequent parts accordingly.

1 want it to be eliminated altogether.

Mr. Deputy Speaker: That
Judge.

is., no
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_Shri Sidhva: It was so good of you.
Sir, that you raised this point, and
because you are a lawyer therefore it
carries weight. If only I had moved
it, I doubt whether it would have
carried weight. So my argument is
strengthened by your argument.

Mr. Deputy-Speaker: But I was only
against making the Judge the Chair-
man. It was not about Members.

_Shri Sidhva: I go further than that.
Sir. some of the lawyer Members ir
this House have a soft corner for
Judges. I have seen that both in ihe
Constituent Assembly when the Con-

-stitution was being framed and also

here. While I respect their expert
knowledge—there is no doubt about
it—at the. same time I do not want
that for all purposes they are experts.
Here this is purely ar adjustment, an
allocation of taxes, and a man of
intelligence, a man of commonsense, a
man—as stated here—with experience
of public affairs will be quite sufficient.
I contend that unnecessarily, when we
have a dearth of Judges, we are put-
ting in a clause here for a Judge to
be a Member of the Commission.
Moreover, why should he necessarily
be a Judge as is contemplated by the
language here as it stands? We have
got eminent persons who are qualificd
to become Judges but who have nct
become Judges. I shall not mentioa
thre names, though one name I sha't
mention. A person like Sir Allad!
Krishnaswami Aiyar who is such aa
eminent lawyer, a legal luminary, is
not a Judge.

Shri Himatsingka: He is covered
by the provision “qualified to be
appointed”.

Shri Sidhva: “Qualified” is a different
maiter. You say that he should be a
Judge also—the words here are “have
been”. I do not want the words “bave
been”. That is the point. Leave the
whole matter to...

Mr. Deputy-Speaker: Is it the hoa.-
Member’s point that if an eminent
lawyer becomes a Judge, the mere fact
that he was a Judge should be a dis-
qualification?

Shri Sidhva: I do not say that. My
point & this that sometimes some
eminent lawyers are mere intelligen.
and capable than the presiding Judges.

Mr. Deputy-Speaker: They can comne
in under syb-clause (a).

Shri Sidhva: With all that I do not
want that he should necessarily be a
Judge, one who has acted as a Judge—
without meaning any kind of disrespect
to the Judges. (An Hon. Member:
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[Shri Sidhva]

Why?) I feel it differently. I do not
want the hands of the President or the
Govqrnm_ent or the Finance Minister 1o
be tied in the matter of appointing
any person. If they feel that there are
two persons who would be quite com-
petent or quite fit to act as Judges
let them appoint them. I do not mind.
But I am against putting it down that
necessarlly he shall have been a Judge.

Mr. Deputy-Speaker: I am afraid
there is a misunderstanding. There is
no insistence upon a Judge being
appointed. Either a Judge or any
person who is competent or fit to be
appointed a Judge, may be appointed.
Even if the words ‘‘are, or have been,
or” are omitlied it will read ‘*persons
who are qualified to be appointed as
Judges”. An ex-Judge is qualified to
be a Judge—unless he is too old.

Shri Sidhva: May I know ‘' whether
under this clause a person who may
have been a Judge will not be
appointed?

Mr. Deputy-Speaker: It is open tc
him to be appointed. He may be

appointed.

Shri Sidhva: Everything is ‘“may
be”. Let him appoint three experis in
economics or finance, as he thinks fit.
1 want it exactly to be very vague.
It has been ¢ontended that all these
expressions are vague. I want it to be
vague so that the Finance Minister can

use his judgment freely.

Mr. Deputy-Speaker: It is only per-
missive. Is it the intention of tbe hon.
Member that even though this is per-
missible under the statute to appoint &
judge, no judge ought to be appointed
at all? Otherwise, his amendment is
unnecessary, unless he wants to intro-
duce a prohibition against a judge or
an ex-judge being appointed.

Shri Sidhva: My amendment neces-
sarily means that.

r. De -Speaker: By the amend-
mé‘!ilt themtlx?n. Member is even dis-
allowing lawyers also.

Shri Sidhva: I am not
Sir. An economist may be a lawyer.

Mr. Deputy-Speaker: All that 1 can
say is that if his amendment is accepted

shri Alladi Krishnaswami Ayyar wiil
have no place.

Shri Sidhva: I was only mentioning
that name.

ghri A. C. Guha (West Bengal): Then
the Deputy-Speaker also will have no

restricting, -
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Shri Sidhva: He comes withi
category of ‘public affairs’. n tre

Mr. Deputy-Speaker: Let not xﬁ
?l;z:lirtlicationlsx bebscanned here.,Alrigh{
on. ember ma o
conelude. - vy g0 on and

Shri Sidhva: ‘Public affairs’ is a ver
wide term and it is necessarily kept a";
a very wide term because we want to
give the_ choice to the Finance Minister
to appoint a person whom he thinks.
best. It was stated here and it was
quoted in some proceedings of - the
Expert Committee that the panel of
names from the States Ministry shouid
also be -obtained. I  strongly oppose
that, because in this matter I do not
want any kind of convassing and pres-
sure to be brought on the Finance
Minister .or the Government or any-
body. This is a very important Com
mission and even if you allow the State
Governments to suggest the names of a
panel of Chairman, I am quite con-
fident that pressure will be brought by
the State Government to select such
and such people. Very many Members
have_ stated this is very vague avrd
nothing is definitely stated about
‘public affairs’. I appreciate this vague-
ness. That has intentionally been
brought into this Bill for the simple
reason that if you restrict it by putting
in certain deflnite qualifications, this
would not allow the Finance Minister
or the Gcvernment to make the oest
choice. Therefore, in this respect I
entirely agree that this vaguencss
should remain, so that the Finance
Minister may select the best men.
There was a proposal here that one
from each of this category should be
appointed. I do not agree with that
view also. I would welcome even if he
can appoint three from persons who
have a knowledge of ‘public affairs’.
The words ‘public affairs’ is a very
wide term. Some Members doubted
whether my friends the politicians are
men of ‘public affairs’. I say: Yes, they
are. There is no doubt about it. The
Finance Minister and the Government
and the President will find out who is
really the best man who could serve
the purpose. Why do you, therefcre, .
debar certain persons, who may be
politicians and who may be Members
of Parliament? I do not necessarily
want them to be debarred as suggested
by Prof. Shah. But there is force in
his argument when he says that we
are human beings and we have our
weaknesses, and I do not want a Nlem-
ber of Parliament to be on this Com-
mission. There, I entirely agree with
him. The other day on the Bill in con-
nection with the newspaper tax that
was brought forward by the acn.
Finance Minister, I could see how
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Members of the Constituent Asseiibly
and the Law Minister....

Mr. Deputy-Speaker: I find that the
hon. Member is not speaking on his
amendment. N

Shri Sidhva: That is the point I am
harping upon becausc Prof. Shah mae
out a point... '

Mr. Deputy-Speaker: He need nbi he
carried away by that.

Shri Sidhva: I do not want that to be
put into law and I want to impress
upon the Finance Minister that he
should not elect a member of Parlia-
ment but I do nét want that a clause
debarring a Member of Parliament
from being a member of this commis-

sion should form part of the Bill. With

these words, I move my amendment.

Shri C. D. Deshmukh: Thougl the
hen. Member’s intentions are very
good, his amendment is bad. The only
other criticism that I have to make is
that he is going too far in his anti-
judge attitude.

Shri Sidhva: They act as super-gods
and superhuman beings almost. T must
say that.

Mr. . Deputy-Speaker: Is it necessary
to put it to the vote of the House?

Shri Sidhva: No; I do not press it.

Pandit Thakur Das Bhargava: Is it
not necessary for him to have the leave
of the House to withdraw?

Mr. Deputy-Speaker: T have not put
it to the House formally. Hon. Mem-
hers are well aware that unless I put
it tothe House, there is no question of
withdrawal. He merely made a motipn.
It is not necessary to make a motion
“for withdrawal,

Amendment mgde:

In part (b) of clause 3, add the word
“or” at the end.

—[Shri-J. R. Kapoor]

Mr. Deputy-Speaker: The question
is:

In part (b) of clause 3, omit the
word “the” oeccurring before the word
“Government"”.

The motion was adopted.

Shri J. R. Kapoor rose—

Mr. Deputy-Sneaker: Has not there
been sufficient discussion of this clause?

- adjudicated
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Mr. Deputy-Speaker: In the general
discussion, all these qualifications were
discussed.

Shri J. R. Kapoor: I will not repeat
those things.

It is rather unfortunate that the
debate in this House should have led
the hon. Finance Minister to come to
the conclusion that hon. Members of
this House are not particular about
having one who has been a Judge of a
High Court or who is a Judge of a
High Court or is qualified to be a Judge
of a High Court to be a Member of
this Commission.

Shri C. D. Deshmukh: 1 said, com-
pulsorily.

Shri J. R. Kapoor: Yes: compulsorily;
so I said. T think, though I was inter-

- rupted during the course of my original

speech when I had remarked that the
recommendations of the Expert Com-
mittee have been brushed aside. and
thereafter 1 had corrected myself on a
slight protest by the hon. Finance

inister that I was not correctly re-
presenting the nosition. I think T was
more correct then than when I had
corrected my speech by saving that
the suggestions had been put in cold
storage. What do we find now? T find
that the hon. Finance Minister is not
nrepared to make it obHgatory on the
Precident to have a Judee or a person
aqualified to be a Judee of a High
Court as a Membher of the Commission
even thourh the Exoert Committee had
gone so far as to Insist that the Chair-
man must be a Judge of a High Court,

Shri Sidhva: What for? '

Shri J. R. Kannor: Tt is necessary
that at least nne member of thic Com-
misaeion should he a nerson hayine the
aqunalifications Jaid down in 3(a). I
would even sav that even the Chair-
msan of the Commission should be surh
A nerson as has been sugrested by the
Fxnert Committee. The functions of
this Cormamission are essentiallv thoce
of a tribunal, in the course of which
the various view-points put forwsrd
bv various narties have to be judiciallv
congidered. Even my hon. friend Pandit
Thakur Das Bhargava has expressly
‘emnhasised the point that various
ronflicting claims of the States and the
Centre and the conflicting claims of
States and States will have to be:
upon. Therefore under
these circumstances. at least one person
on this Commission shou'd have ex-
perience of examining such conflicting

elaims and comine to a judicigl rnona.
C] l: . o ~-2—
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[}
[Shri J. R. Kapoor]

necessarily be a man with experience
of public affairs. With due respect to
you Sir,—and I feel considerable
delicacy in referring to anything that
you said, since you are now in the
Chair—you said that the Chairman
should be a.man with experience of
public affairs. But a man to have ex-
perience of public affairs must neces-
sarily belong to a political party.

Some Hon. Members: Not necessarily.

Shri J. R. Kapoor: Certginly that is
necessary. A person can have know-
ledge of public affairs, but to have

experience of public affairs, hre must .

necessarily belong to a political party.
As such the party in power at the

Centre will certainly recommend to the -

President a person belonging to that
party, and that, Sir, is a dangerous
proposition to lay down in the Bill that
the Chairman should be a person with
experience of public affairs. Therefore
1 say that one out of these flve persons
at least. should be one having the
quelifications of a High Court Judge.

I would like to submit two other
points for the consideration of the
House in respect of the phraseology of
clause 3. Who is going to be the final
judge as to the qualifications of the
members? I do want that it should be
specifically laid down here that the
President will be the final indge. Other-
wise it might lead to a good deal of
litigation on the subject.

Mr, Deputy-Speaker: When it is laid
down that the appointing authority is
the President, that he shall appoint
persons with such and such qualifica-
tions, is it not clear that the President
is the final authority?

Shri J. R. Kapoor: Unless we speci-
ficzlly provide it here that the Chair-
man of the Commission shall be selected
from among persons who, in the opinion
of the President had such qualifica-
tions, it may lead to controversy. If
we laid it down specifically in this
way, “in the opinion of the President”
all controversies will be at rest. There
is no reason why we should speci-
fically provide here that the President
should be the final judge, because
various suggestions have been put for-
ward by various hon. Members as to
what should be the method of selection.
You. Sir, have suggested that there

should:-be a selection committee in
which there should be the Finance
Mi.ister also. My hon. friend, the

Finance Minister went to the length
of saying that this is a matter entirely
for the executive. That is a_ very
astounding . provosition and I must

T e bt adainet thic
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sort of a procedure that is %oing to be
adopted, and will certainly be adopted
according to the Finance Minister. The
question is, should the President
exercise this power in his discretion
or should he go by the advice of the
executive?

Dr. Deshmukh: Always.

Shri J. R. Kapoor: Not necessarily.

Shri T. T. Krishnamachari: The
President never does anything in his
discretion. .

_Dr. Deshmukh: HB
given any discretion.

has not been

Shri J. R. Kapoor: I know and there-
fore I am submitting that we should
specifically provide for it. Even this
expert committee had suggested that
the President should exercise this
power in his discretion. This is what
they said:

““The member should be appoint- ~
ed by .the President in his dis-
cretion if only because a Commis-

sion of this kind would _have
frequently occasion to deal with
points of conflict between the

Centre and the Units"”

I do submit that it would be a very
good thing and a healthy convention if
the President is allowed an unfettered
choice in the matter.

Shri Sidhva: Against the Constitu-
tion?

Shri J. R. Kapoor: Nothing against
the Constitution but by ennvention.
because the President is elected by all
the States Legislatures and the Central
Parliament. He is not only elected by
Parliament but by all the State Legis-
latures. He has the confidence ofthe
entire country, of all the States as
also of Parliameni. and therefore he
as the representative of the entire
nation should have unfettered discre-
tion in this matter.

Shri Sidhva: On a point of order.
Sir. May 1 know whether under the
Constitution............

Mr. Deputy-Speaker: It is an un-
constitutional suggestion. The hon.
Member wants to speak about it. What
is the good of wasting time over f{t
when we have got other important
business before us?

Shrimati Durgabai (Madras): The
nosition he suggests held good only
before the Constitution was passed.

Shri J. R. Kapoor: I do not know if

ovm mractime 4o tume wf e TV meemm
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That may be the view of certain Mem-
bers, but 1 do feel strongly on the
point that we must have some conven-
tion on the lines I am suggesting. 1
do not think it can be said that it
would be unconstitutional to say that
the President should be advised in the
matter to exercise his discretion and
thus be given a free hand. I do not
see how it is unconstitutional if the
executive does not interfere-in the
matter of appointment of the members
of the Commission, but advises him
to appoint whom he likes.

Shri Sidhva: Do not say “executive”—
say, “Government”.

Shri J. R. Kapoor: My hon. friend,
the Finance Minister said ‘“executive”
and he has not made much difference
befween ‘“executive” and “Govern-
ment”. These two are synonymous
terms. It should be a convention that
in the matter of appointment of mem-
bers of the Commission care will be
taken to see that the President is given
an absolutely free hand.

Shri A. C. Guha: I welcome this
innovation of giving preference to men
having experience in public affairs.
B0 far, the attitude of Government
has been one of suspicion towards
men of public life and to give prefer-
ence to men with administrative ex-
perience in Government offices or to
High Court Judges. We should not be
ashamed of running this Government
on party basis. Every Government in
every country is run on party basis.
Political men should not be banned.
Rather. they should be given prefer-
ence. So 1 welcome this innovation. I
think it shows a change of attitude on
the part of Government, and they
have started giving preference to men
having experience in  public affairs.
But I would like to add one thing
more. This one provision may not be
sufficient. We should also add some-
thing like “experience in financial
matters”. With these words, I support
the motion.

Mr. Deputy-Speaker: The question
is:

“That clause 3, as amended,

stand part of the BilL”

The motion was adopted.

Clause 3, as amen%g;!l. was added to the
ill.

Clause ¢ was added to the Bill,
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Clause 8.—(Disqualifications for being
a member)

Shri C. D. Deshmukh: There is an
amendment on this - clause by
Shri Venkataraman and I am agree-
able to accept it if he is prepared to
accept my wording of it.

Shri Venkataraman: Sir, my amend.
ment is No. 3 of List 4. Its purpose
is to see that if a member becomes
disqualified after his appointment, he
may be removed by the President.
But I am willing to accept any verbal
changes which the hon. Minister sug-
gests. As it is, there is no power in.
the Bill for the President to remove
him. If you are agreeable, I shall
move it in the form in which the hon.
Minister wants, namely: .

That after part (c) of clause 5, the
following new part be added, namely:—

“(i) it he has or subsequent to
his appointment acquires such
financial or other interest as is
likely to affect prejudicially his
functions as a member of the
Commission."”

Shri J. R. Kapoor: 1 think the
original amendment of the hon. Mem-
ber was much bhetter than the one
suggested by the hon. Minister, be-
cause the original amendment said
“if he has acquired such financial or
other interest as is likely to affect
prejudicially etc. etc.” So far as the
first part of Finance Ministers amend-
ment is concerned, it is already
covered by clause 4.

Amendment made:

After part (c) of clause 5. insert
the following new part:

“(d) if he has or subsequent to
his appointment acquires, such
financial or other interest as is
likely to affect prejudicially his
functions as a member of the
Commission.”

—[Shri Venkataraman)

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): I would like to
make a suggestion to the hon. Finance
Minister if it is acceptable to him. In
this clause as it reads the period for
which the appointments are made is
not mentioned. Members shall hold
ofice for such period as may be
specified in the order. My suggestion
is that it may be for a period not
exceeding five years. Article 280(1) of
the Constitution reads:

“The President shall, within two
years from the commencement o€
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' [Pandit Munishwar Datt Upadhyay |

this Constitution and thereafter
at the expiration of every fitth
year or at such -earlier time &as
the President eonsiders necessary.
by- order constitute a Finance
Commission which shall consist of
a Chairman and four other mem-

“-bers to be appointed by the
President.”

Mr.. Deputy-Speaker: What it says:
“By. order constitute a Finance Com-
mission”. So each tire a Finance
Commission -is constituted it is a fresh
Commission and all the members go
out. of office: -

Shri J. R. Kapoor: May I suggest
for the consideration of the hon. the
Finance Minister whether he would
see his way to amend -the first line “A
person shall be disqualified for being
appointed and for being a member of
the Commission”.”"Would- it not be
advisable to delete the words ‘for
being appointed and”, because my
submission is that it is no use giving
a directive to the President as to what
sort of persons he should appoint
initially. and direct him that he shall
not appoint one who is of unsound
imind or undischarged insolvent. We
can safely rely that he will never

appoint such an undeserving person.

Mr. Deputy-S;eaker: All that has
been -said by his neighbour, Pandit
Thakur Das Bhargava.

Shri J. R. Kapoor: So these ‘words
be deleted...

Mr. Deputy-Speaker: The whole
matter has. .been placed before the
House and the hon. the Finance
Minister is not agreeable to delete
them. Tt does not detract from the
extraordinary capacity of the Presi-
dent. Only certain qualifications and
disqualifications are set -out here.

hri T. T. Krishnamachari:’ Under
argcle 280(2) there is a provision
which is tentamount to an obligation on
Parliament to lay down the qualifica-

tions.

hri J R. Kapoor: But not the dls-
qugliﬂcations, and the obvious ones.

. Deputy-Speaker: There is one
ottl:; th?ngt.y The clause reads "A
person shall be disqualified for being
appointed as, and for being, a"member
of the Commission if he is...” At ;h«:
time of appointment it will mean tha
both for being appointed and (o(x:1
continuance - these conditions  shoul

7 awminl the word “and” should
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Shri C. D. Deshmukh: Yes, Sir, that
would be all right.

Mr. Deputy-Speaker: Then 1 shall
put it to the House. The question is:

In ° clause 5, for the word “and”
occurring before the words “for being”
substitute the word ‘“or”.

The motion was adopted.

_ Mr. Deputy-Speaker: The question
18!

“That clause 5, as amended,
stand part of the. Bill.” .

The motion was adopted.

Clause 5. as amended, was added to
the Bill. p

~Clause 6.—(Term of office and e!igibm’u

for appointment)

8hri Sidhva: This clause relates. to
the period, which is unlimited, where-
as I want to confine it to three years,
My hon. frilend the Finance Minister
will agree that in clause 6....

Mr. Deputy-Speaker: He has alreadv
stated that there must be an amount
of flexibility in this matter.

Shri Sil“va: Not for all purposes
The Commission will not be having
much work after the first year. There-
fore I do not want that the Commis-
sion should go on and prolong its
working for an unlimited period.

Mr. Deputy-Speaker: Then three
vears is out of order. The hon. Mem-
ber feels that the Commission will
become functus officio after the - firat:
year and would have done its work.
Then why three years?

Shri Sidhva: What I meant was
that in the first year they would have,
done the larger portion of the work.

Mr. Deputy-Speaker: Therefore the
existing language is sufficiently wide..

Shri Sidhva: I only want to bring
it to the notice of the hon. the Finance
Minister that he should not unneces-
sarily prolong the term of the Com-
mission. :

Mr. Deputy-Speaker: I am sure that
the* hon. Finance Minister has taken
;mte of the suggestion. The questicn
s:

“Trat clause 6 stand part of the
Bill.”

The motion was adopted.
Mance & was added to the Bill.
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Clause 7.—(Conditions of service of
Members)

Mr. Deputy-Speaker: There is an
amendment in the name of Mr. Sidhva.
Why does he want to make it “the
same travelling and daily allowance as
;:'e tl')'i;ld to the members of Parlia-

ent”?

Shri Sidhva: My point is this that
I-do not want all the Members to be
whote-time Members. As the hon.
Minister has already stated, I agree
that the Secretary should be a whole-
time man. Even as regards the Chair-
man I doubt whether he should also
be a whole-time man. Therefore I feel
that except the Secretary-Member all
the other Members should be part-
time men. The wording of the clause
is there that ‘‘the Members of the
Commission shall render whole-time
or part-time service as the President
may specify”. Still 1 want to impress
upon the hon. the Finance Minister
that they should be part-time men,
and under my amendment they will
compulsorily be part-time men and
not whole-time men. He himself said
in his speech that he will bear it in
mind. He also said that the Secretary
will be the whole-time man and it is
just possible that the other Members
may not be whole-time men. He also
said that for six months probably all
will be whole-time men. If it is neces-
sary for six months 1 do not mind.
But as regards other Members except-
ing the Secretary—I do not know
about the Chairman just now, whether
he will really be busy and have work
for whole-time—but as far as other
Members are concerned I am very
sure that they will not have much
work and they should be part-time
men. That is my point.

Mr. Deputy-Speaker: The hon.
Minister has already said so.

Shri Sidhva: Not in these words.

Shri Venkataraman: I have an
amendment that ‘“such fees or salaries
and such allowances shall not be
varied to the disadvantage of a mem-
ber after his appointment”.

Mr. Deputy-Speaker: It is not likely
to be varied.

Shri Venkataraman: But such a
provision is found in- all other emact-

ments.

Mr. Deputy-Speaker: When such
discretion is given, why worry?

Shri Venkataraman: I do not move
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Mr. Deputy-Speaker: Mr. Sidhva's
amendment is’ also not moved. The
question is: )

“That clause 7 stand. part of
the Bill.”

The motion was adopted.

Clause 7 was added to the Bill.

Clause 8.—(Procedure and power of
Commission)

Pandit Munishwar Datt Upadhyay:
I want to make a suggestion. There is
a constitutional difficulty in respect of
this clause. The power for determin-
ing procedure under Article 280 has
been given to the Commission and not
to the Parliament and by this clause,
we are trying to apply the Civil Pro-
cedure Code and by the application
of the Civil Procedure Code we deter-
mine the procedure for the working
of the Commission. I think that would
not be allowed because the procedure
has to be determined by the Commis-
sion and not by the Parliament. The
clause begins thus: “The Commission
shall determine their procedure....” Sv,
1 submit that as soon as you apply
this law of procedure to the working
of the Commission, I think, you go
beyond the mandate of this Article,
namely the powers that #re conferred
upon the Parliament, te provide for
procedure is to be done by the Com-

mission.

The Minister of Home Affairs
(Shri Rajagopalachari): May I point

"out to the hon. Member, Sir, that the

procedure is within the powers of the

Commission to decide but they cannot

get such legal powers that procedure
quires, unless we give it bere.

P.M.

Pandit Munishwar Datt Upadhyay:
1 would submit, Sir, that the proce-
dure has to be provided by the Com-
mission before you confer powers of
any kind in the working of that pro-
cedure. Therefore, it is necessary
that the procedure should be provided
for before, any provision is made for
power in respect of procedure.

Shri T. T. Krishnamachari: The
words are very clear: They are: The
Commission shall determine their pro-
cedure and shall have such ppwers in
the performance of their functions as -
Parliament may by law confer ‘un
them.

Mr. Deputy-Speaker: That is what
has been carried out in the clause.

,sloul:‘e sgon. qubers: It is one
o’clock, .

Mr. Deputy-Speaker: Hon. Members
should not go away before we finish
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{Mr. Deputy-Speaker]
this Bill. The third reading will also

}\ave to be completed. The question
8:

“That clause 8 stand part of the
Bill.”

The motion was adopted.
Clause 8 was added to the Bill.
Clause 1.—(Short Title)

Shri C. D: Deshmukh: I beg to
move:

In clause 1, for the figures “1950
substitute the figures ‘'1951".

Shri A. C. Guha: I have got an
amendment to that effect also.

Mr. Deputy-Speaker: That is all
right. The question is: _
In clause 1, for the figures *“1950"
substitute the figures “1951”.
The motion was adopted.
Clause 1, as amended, was added to
the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri C. D. Deshmukh: I beg ‘o
move: :

"Thl,t' the Bill, as amended, be
Shri Ahmad (West

N
al): 8ir, according to the rules
e third reading should not be passed

-
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;)n the same day as the second read-
ng.

Mr. Deputy-Speaker: The rule says,
that, but the Chair can waive this rule
and allow the third reading to be
passed immediately. I have done so.

Mr. Naziruddin Ahmad: It is also
provided in sub-rule (3) of the appro-
priate rule that formal amendments
alone could be made at the tlrird read-
ing stage. In view of the rapid manner
in which we have proceeded and the
ease and facility with which amend-
ments have been :ccepted and passed
in the House on the spur of the
momept, perhaps there may be some
lacuna and therefore the Bill requires
careful consideration at the third read-
ing stage and some formal amend-
ments may also be needed and so I
suggest that the third reading be held
over.

Mr. Deputy-Speaker: In spite of the
eagle eyes of the hon. Member he
has not been able to make any formal
amendment, and therefore, we will
take it that the Bill meets with his
approval. The question is:

“That the Bill as amended, be
passed.” -

\

The motion was adopted.

Mr. Deputy-Speaker: The House
will now stand adjourned to 8-30 A. V.
tomorrow,

The House then adjourned to Half
Past Eight of the Clock on Saturday,
the 5th May, 1951, .





